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LOK SABHA DEBAT^ 

(Part I—Questions and Answers)

5345

LOK SABHA

Tĥirtday, 29th S$pt€mb$r, 1955.

Th§ Lok Sabha m$t at Eltvtn 
of the Clock

[ r. peaker in th$ Chair]

ORAL ANSWERS TO QUESTIONS 

Tea (Export)

*2339. Shrl D. C Sharma 4 Will tht
Minister of Commerce and Industry
be pleased to state :

(a)  the  export Programme  of Tea
for 1955-56 ; and

<b) how much has been exported so 
far ?

The Minister of €>>mmerce (Shri 
Karmarkar) s  (a) Presumably  the 
Hon’ble Member wants to know the export 
allotment of tea for tĤ year 1955-56. 
No final export  allotment has so far 
been fixed for 1955-56.  Government have 
authorised im interim release of an ex
port quota to tea estates upto 60 per cent, 
of the total crop basis which works out 
to 412 million lbs.

Cb) About 68*21 million lbs. during 
April-July 1955.

Shri D. C. Sharma x May I know 
the names of the countires, in the order 
of priority of consumption, to which tea 
is going to be exported ?

Shri Karmarkar i  Normally, our 
intaker is U. K.—by far the largest.

Shri D. C Sharma : May I know 
what efforts have been made to promote 
the sales of Indian tea in U.S.A. because 
I have been reading in some papers that 
U.S.A. is getting tea-minded ?

Shri Karmariou* t I am happy to see 
that U.S.A. is getting tea-minded.  Regard- 
ix̂ the exact arrangements for promotion 
of̂ tea in U.S.A., 1 should like to hare 
notice.

338 LSD—4.

534«

N. E. F. A.

Will
sute

2̂3̂ Kijbhnacharya Joehl t
Prime Minister be pleased ta

(t)whether Government have decid
ed to form a separate cadre for managing 
posts in the North-East Frontier Agency i 
and

Cb) if so, when the decision will bt 
implemented ?

The  Parliamentary  Secretary  ta 
the Minister of External Affairs (Shri 
I. M Hacarika) i (a) and (b).  Yes. 
êre is a proposal to constitute a cadre 
of officers to be called the **INDIA!f
FRONTIER ADMINISTRATIVE SER
VICE”.  The Political Officers and Assis
tant Political Officers, who were selected 
for service in the N.E.F.A. in 1953 and 
who have justified their selection and 
shown good results will form the nucleus 
of this cadre.  A special type of sym
pathetic and friendly approach is nêed
in our dealings with the tribal people. 
The officers selected for this cadre will,
therefore, be those who possess these 
jp̂ al  qualities  in adequate  measure. 
They will also be trained to specialize 
in the administration of tribal people 
living in the frontier regions.

The draft rules for this Service have 
been prepared and are on the same lines 
as those for the other All India Services. 
These draft Rules will be examined by 
the Cabinet shortly.

It is expected that the cadre will be 
finalised by the end of this year.

Shri Krishnacharya Joshi :  May
I know what is the strength of this 
cadre ?

Shri J. N. Hazarika : The strenph 
of this cadre has been fixed anticipatmg 
the requirements of this area for the com
ing ten years or s6.  Based on this, we 
have provided for 23 duty posts in Grade 
I of the cadre corresponding to the senior 
scale of the Indian Administrative Service 
and 20 duty pôts in Grade II of the 
cadre corresponding to the junior scale 
of the  Indian Administrative  Service. 
Provision has also been made for a number 
of deputation posts to be filled up by the 
members of the I. F. A. S. in the fron
tier area and the Ministry of External 
A&irs.
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Shrl Kriahnacharya Joshi  s May
1 know how the selection of the candi
dates is made ?

Shri J. N. Hasarlka : Officers of All 
India Services and the Defence Services 
and  the  applicants  recommended by 
the Central Government, the N. E. F. A. 
Administration and the universities will 
be allowed to offer themselves for these 
posts.

Shri Kiishnacharya  Joshi  : May
I know in what area they will be posted f

Shri J. N. Hazarika : This cadre 
will be extended to Manipur and Tri
pura as well as to certain frontier areas 
where special qualities for dealing  with 
the tribal people and living and working 
with them are required.

Low-Income Group Housing Scheme

•3341* Shri K. P. Sinha : Will the 
Minister of Works, Housing and Sup
ply be pleased to state :

(a) the loan-assistance asked for by 
the Government of Bihar for the acqui
sition and devel̂ ment of land under 
the Low-Income Group Housing Scheme 
till the 31st May, 1955 > and

(b) whether any limit has been fixed 
for such a loan ?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh) t (a)
Rs. 10 lakhs in all have been allotted to 
Bihar under the Low Income Group 
Housing Scheme.  How much of this 
they have earmarked for acquisition and 
development of land, has not yet been 
communicated to us.

(b) No, Sir.

Shri K. P. Sinha : May I know if 
this loan is an interest-free loan, and if 
it bears interest, at what rate ?

Sardar Swaran Singh : No, Sir. 
Kone of the loans advanced is  interest 
free.

Shri K. P. Sinha : May I know if 
the State Government is required to 
submit any schemes ?

Sardar Swaran Singh t So far as
the Low Income Group is concerned, 
we do not expect the States to give us 
any detailed scheme. Within the framework 
of the scheme, the State Governments 
have got complete liberty to administer 
the loan which is advanced to them.

Shri S. N« Das t May I know the 
amount that the Government of Bihar 
wanted from the Centre ?

Sardar Swaran Singh : They have 
not yet drawn this amount although the 
amount was sanctioned as far back as

February, 1955.  We have heard for the 
first time on the 21st September, 1955 
asking for a payment of Rs. 2,70,000 
out of the total allocation of Rs. 10,00,000.

Shri L. N. Mishra : May I know
whether the Union Government asked 
for progress reports from each State regard
ing the assistance that they give to the 
Low Income Group ?

Sardar Swaran Singh t Yes.  We 
do expect the State Governments to send 
us progress reports and we also write to 
them occasionally to send us the pro
gress reports.

Shri M. R. Krishna : May I know 
whether the additional amount required 
by the Hyderabad Government was sanc
tioned and given ?

Mr. Speaker : This question relates to 
Bihar.

Safety Razor Blades

*2342. Shri S. C. Samanta : Will 
the Minister of Commerce and Indus
try be pleased to state :

(a) the  steps taken by  Government 
to encourage the  manufacture of safety 
razor blades in India; and

(b) the total output of such blades in 
the country in 1954-55 ?

The Minister of Commerce and 
Industry and Iron and Steel î hri 
T. T.  Krishnamachari) : (aj  There 
is already sufficient capacity in the coun
try for the manufacture of safety razor 
blades. As a measure of assistance to the 
industry, Government have obtained the 
services of an American expert under TCM 
Programme  to afford  technical aJvicc 
to Indian manufacturers for improving 
the quality of safety razor blades manufac
tured in India.

(b) About 131 millions in 1954.

Shri S. C. Samanta : May I know 
whether there is any scheme by the Cen
tral Government to start a razor factory 
near about Delhi ?

Shri T.  T.  Krishnamachari :
We have many schemes under considera
tion but they do not certainly include the 
manufacture of razors.

Shri S. N. Das : May I know to what 
extent the requirements of India was 
met by export and to what extent by the 
output in India in 1954-55 ?

Shri T. T. Krishnamachari : In
1953-54 we imported 39i>ooo gioss. In
1954-55 we imported 342,000 gross.

Shri N. B. Chowdhurŷ : What are 
the reasons for relaxation of the impor
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policy with regard to this and may I 
know whether it will not affect the in
dustry here ?

Shri T. T. Krishnamachari : It
is a question of the chins versus the in
dustry.  I think we have good reasons to 
safeguard the chins of human beings 
even though we have got to safeguard 
the industry at the same time.

Shri S. C. Samanta : May I know 
whether the instruments that arc being 
used in these factories are indigenous or 
are imported from other places and whe
ther these factories have always the assis
tance of experts also /

Shri T. T. RrUhnamiacharl t Regard
ing the machinery used̂ I have no infor
mation.  I can only presume that the 
machinery is imported because I have 
•cen no evidence of machinery of this 
nature  being  manufactured  in  India. 
So far as expert assistance is concerned, 
one firm, to my knowledge, is now col
laborating with a foreign manufacturer 
and perhaps that would result in expert 
assistance being furnished by the foreign 
manufacturer to the Indian firm.

Damodar Valley Project

*2343- Shri B. K. Das i  the
Minister of Irrigation and Power be
pleased to state :

(a) whether it will be possible  to 
fcceive water for irrigation for the winter 
crop this year from the Durgapur canal 
system of the Damodar Valley Project ;

(b) if so, to what extent ; and

(c) the water rate fixed for the pur
pose }

The Deputy Minister of Irrigation 
and Power (Shri Hathi) : (a) and (b). 
Yes, Sir. An area of io,ooo acres in 
West Bengal is expected to recieve wate 
for irrigation during 1955-56.

(c) In West Bengal.  The rate has been 
fixed as Rs. lo per acre for kharif area and 
Ri. 15/- per acre for the rabi area. The 
kharif rate for this year has been fixed 
at Rs. 7/12 per acre. No rates have been 
fixed by the Bihar Government.

Shri B. K. Dat t May I know how 
much area will receive water for rabi 
crop ?

Shri Hathi : Ultimately it will be 
3,00,000 acres.

Shri B. K. Das 1 May I know whether 
the Konar Dam is also impounding 
water and  if  so,  whether 
the waters from Tilaiya and Konar are 
ased by the canals of Durgapur or by 
the old canals ?

Shri Hathi : The waters from Tilaiya 
and Konar will be used only by Durga
pur barrage canals and not the old canals. 
It will be uneconomical to use more of 
Tilaiya waters as the terrain is not suit
able.

Shri B. K. Das t May I know whether 
the rates for succeeding years also have 
been fixed and, if so, on what basis ? 
I ask this question because the present 
kharif rate is Rs. 7/12 per acre.

Shri Hathi i The rates have been 
fixed as Rs. 15/- per acre for the rabi 
area and Rs. 10/- per acre for the kharif 
area. This year the kharif rate has been 
reduced to Rs. 7/î/“ and it will again 
be Rs. 10/- per acre next year.  The 
fixation of rate naturally depends upon 
the nature of the soil, crop return and 
other  local  conditions.  The  Bihar 
Government have not fixed any rates.

Dr. Ram Subhag Singh : May I
know whether the water rates of flow 
and lift systems in the West Bengal and 
Bihar areas which get power from the 
DVC will be pooled together and in cases 
where they are high whether they will 
be brought down ?

Shri Hathi : I could not follow the 
question. Sir.

Dr. Ram Subhag Singh 1 I want
to know whether the water rates of flow 
and lift system—* flow' means canal ir
rigated and ‘lift* means tube-well irrigat
ed—̂ will be pooled together and in cases 
where  the water rates arc high whether 
they are going to be reduced both in 
West Bengal and Bihar ?

Shri Hathi t This qpestion will depend 
upon the State Governments concerned. 
So far as lift irrigation from Tilaiya is 
concerned, perhaps, the cost per acre 
for irrigation is too high and it may not 
be possible to provide i»ti?ation that way 
and wi'h regard to the rest of the parts 
of Bengal it will be for the State Govern
ment to decide.

Shri N. B. Chowdhury 1 May I know
whether the Government have consulted 
the West Bengal Government in (onnec- 
tion with the fixadon of the irrigation 
rates and whether tney have agreed to the 
rates mentioned ?

Shri Hathi x The rates are fixed by 
the Bengal Government itself.

Census of Manufacturers 

*2344- Shri M. R. Krishna t WiU
the Minister of Commerce and Indus
try be pleased to state :

(a)  whether the Census of Indian Manu- 
fKOirert has  been completed and a 
report submitted to Government; and
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(b)  the total number of manufacture! 
and the number of heads under which 
they have been classified ?

The Minister of Commerce (Shri 
Karmarkar) t (a) and (b). A statement 
IS laid on the Table of the House. 
Appendix XI, annexure No. 63.]

Shri M. R. Kriahna : Since the report 
for 195a is still in print may I know what 
di£̂culties Government find in having 
the report printed in time ?

S î Karmarkar t Printing is done 
m time but the difficulty is that we do 
not  receive  adequate  census  statistics 
from the States.  With a view to ex
pedite matters we wish to take action 
under the  recent  Industrial  Statistics 
Act passed by this House.

Shri M. R. Krishna : From the state
ment I find that only 2,9 out of 63 heads 
of industries are covcred by the census 
operations.  Miiy I know the categories 
that have been left out and why  ?

Shri Karmarkar x They arc not left 
out.  I wish my friend had read the 
statement more carefully.  For the pre
sent the census has been  confined to 
the first 29 of the 63 industries listed.

Revised Estimates of River Valley 
Projects

•2346. Shri N. M, Lin̂am : Will 
the Minister of Irrigation and Power
be pleased to state :

(a) whether it is a fact that the revised 
estimates in respect of six river valley 
projects vis Bhakra Nangal, Hirakud, 
Damodar Valley,  Kosi,  Chambal and 
Rihand reveal an increase of Rs. 150 
crores on the original costs ; and

(b) what the final estimates for these
projects are likely to be ?

The Deputy Minister of Irrigation 
and Power (Shri Hjithi) ; (a) Yes, Sir. 
Details of the various revisions of esti
mates were given in the “Memorandum 
on the points raised during the budget 
debate etc.’* which was placcd on the 
Table of the House on the 7th May, 
1955*
(b) A statement explaining the present 

position is laid on the Table of the House. 
[»SV€ Appendix XI, annexure No. 64.].

Shri N. M. I ingam : From the state
ment it is seen that the difference between 
the original estimates and the revised 
estimates is of the order of Rs. 193 crores 
in respect of 5 projects and the revised

estimate in respea of one project—Kosî — 
is not yet ready.  May I know if the 
Government has investigated the causes 
for this almost doubling of the original 
cost in the revised estimates which are 
themselves not final and if so whether 
they have succeeded in preparing a basic 
schedule of rates applicable to all the 
projects of the country ?

Shri Hathi i Yes, Sir.  The Govern
ment have gone into the reasons and as 
would be seen the reasons for increase 
in cost are mainly due to the expansion 
of the scope of the project, the rise in the 
prices of machinery, labour wages etc. 
For cxnmplc, Bhakra Nangal project— 
if the hon. Member refers to the state
ment—Vi AS originally  estimated to cost
Rs. 75 crores.  Subsequently the height 
of the Dam was raised to 100 feet.  Natu
rally, that has led to an increase in the 
cost in respect of that project.  Similarly, 
extension of the transmission lines from 
Damodar Valley Coiporation and more 
area covered under irrigation are faaors 
responsible for rise in cost there.  These 
are all dealt with in detpil in the statement 
laid on the Table of the House.

Shri N. M. Lingam i May I know
how much of this increase of Rs. 193 
crores represents the cost of additional 
schemes and how much  of ii repiesents 
the changes in the schedule of rates ?

Shri Hathi : Perhaps it will be diffi
cult to state here the figures asked for 
by the hon. Member in respect of each 
of the projects, but as an instance I can 
give one or two figure? only.  For exam
ple in respect of Hirakud Dam, increase in 
wages is responsible for an increase in the 
cost by Rs. 1*8 crores;'increase in the cost of 
machinery is responsible for an increase in 
cost of Rs.  14*4  croies ;  increase  in 
the  value of lard acquisition represents 
Rs. 4*5 croies of the increase and others 
Rs. 2*3 crores.  All  this accoiirts for 
an increase in tĥ- cost by about Rs. 23 
crores.  Similarly wc have got figures 
for other projects also.

Shri N. M. Lingam : May I know
if a scheme of better cost accounting in 
all the schemes is proposed and may I 
also know the diffeicnce between the 
highest and the lowest rate for the same 
item in the projects we have under
taken ?

Shri Hathi : We have appointed a 
Rates Committee which goes into the 
whole question in details.  It has already 
submitted an inteiim report ard we shall 
be able to fix up and decide all the points 
that are raised by Members here.

Shri Sinhasan Singh : May I know
what was the original estimate for Hirs- 
kud Dam, what is the latest estimate for 
it and when it is going to be completed ?
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Shxi Hathi : They are mentioned in 
the statement.  It was Rs. 48 crores and 
it has been raised to Rs. 70-78 crores. 
It will be completed by July, 1956.

Shri O. P. Slnha : May I  know 
whether the actual cost of Kosi project 
is less than the estimated cost and, if 
to, what is the reason ?

Shri Hathi : We have just  started 
that project and therefore the question of 
actual cost does not arise now.

Coal out-put

*2349*  Shri  Nagestawar  Prasad 
Slnha I Will the Minister of Production 
be pleased to state :

(a) whchtcr there is any scheme to 
step up the out-put of coal in the S«ram- 
pore and Kurhurbarec Collieries of Giri- 
dih in view of the requirements for the 
Second Five Year Plan ;

(b) if so, the specific steps taken in the 
matter ; and

(c) the number  of additional labour 
likely to be needed ?

The Deputy Minister of  Production 
(Shri Satish Chandra): (a) and (b). Go
vernment have dccided to set up a Technical 
Committee to report on measures to be 
adopted for maintaining the coal output 
from these old mines at the present level, 
or alternatively, on the desirability of 
closing them down on account of their 
diminishing reserves and  uneconomic 
working.

(c)  There is little scope for recruitment 
of additional labour.

Shri Nageshwar Prasad  Sinha  :
May I know whether the Government 
have reports as to the number of layers 
of coal deposits which are there and, 
if so, what would be the approximate 
quantity of the deposits which can be 
extracted ?

Shri Satish Chandra : There ere 
cTcn now reserves of coal in these mines 
and  they are estimated according to 
some old calculations, at 14 million tons. 
A technical committee has been appoint
ed to go again into this question.  The 
raising of coal from these mines is becom
ing difficult because they have already 
been worked for 85 years.

Shri Nageshwar Prasad  Sinha  :
May I know if this technical committee 
has started its work ?

Shri Satish Chandra : It is shortly 
going to begin its work and it is ezpeaed 
te submit its report within a few months.

Shri S. C. Samanta : May I know 
whether this  technical  committee  has 
given telTice that this coal may be used 
after washing ?

Shri Satish Chandra t Coal in these 
collieries is of a very good quality. Diffi
culties are being experienced in taking it 
out economically on account of the depth 
of the mine and greater (quantity of water 
into them.  Some technical problems are 
in fact coming in the way.  They are 
to be investigated by this committee.

Vamsadhara Project

*23$o. Shri  Sanganna :  Will  the 
Minister of Planning be  pleased  to 
refer to the reply given to Starred Ques
tion No. 353 on the and August, 1955 
regarding the Vamsadhaia Project and 
state :

(a) whehter the Government of India 
have received the views of the Govern
ment of Orissa in the matter; and

(b) if so, whether it is a fact that the 
Government of Orissa propose to take 
up the scheme independently and not 
in collaboration with Andhra State ?

The Deputy Minister of Irrigation 
and Power (Shri Hath!) : (a) Not yet, 
Sir.

(b) Does not arise.

Shri Sanganna: May I know whether 
this scheme is  included by the Govern
ment of Andhra in the second Five Year 
Plan ?

Shri Hathi : There is a proposal for 
inclusion.

Shri B. S. Murthy : May I know 
whether the Central Goveinment is aware 
that the Andhra Government and the 
Orissa Government have entered into an 
agreement as regards the execution of the 
Vamsadhara project  ?

Shri Hathi : I do not think the agree
ment ia finalised yet.
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The Minister of Commerce and 
Industry and Iron and Steel (Shri 
T. T. Krishnsfmachari) : (a) The works
that aie being carried out at’ Bhilai at 
present or proposed to be undertaken 
shortly relate to ccrtain  preliminary 
meisuies, viz, prospecting for minerals, 
topographical surveys, acquisition of land, 
construction of tempoiary accommoda
tion  for  construction  staff  and offi
ces etc.  The number of persons em
ployed on these works during 1955-56 
would be about 5,000.

(b)  and (c).  The recruitment of tech
nical and administrative staff is made by 
selection  on an all-India basis.  But it 
is expccted that the bulk of labour em
ployed for the Bhilai plant would be 
local.

Shri langde  t Is it not a fact thAt 
some officers have gone outside Chattis- 
garh in search of labourers, though there 
are semi-skilled and unskilled  labourers 
found locally and that from Chattisgarh 
hundreds and thousands of  labourers 
go to the other coal fields ?

Sliri T. T. Krishnamachari x I am
not aware of it.  I have given very dear 
instructions  that if labour is available 
locally they ought to be employed.

Shri Jangde :  Is the Government 
proposing to start some training centre 
to train the local persons in some sort of 
semi-skilled or skilled work ?

Shri T. T. Krislinamachari : The
question of training local people for em
ployment in the factory is a thing which 
will be undertaken when the  factory 
starts production.  To the extent that 
we have qualified people we will be able 
to take the local people.

Shri Bhagwat Jha Azad : Do Govern
ment propose to make recruitment in 
such places where labourers, either semi
skilled or imskilled, are working in some 
steel plants, and where there are surplus 
workers who may be released if they are 
recruited to the new plant ?

Shri T. T. Krishnamachari : That 
will be one of the considerations which 
will have to be borne in mind in making 
any recruitment.

Shri Jaipal Singh : In view of the 
fact that the land acquired is in a tribal 
area, may I know whether, as in the case 
erf the hydro-elctric projects, the Govern
ment will pursue the same policy in the 
case of the displaced personi ?

Shri T.  T.  Krishnamachari  1 I
am not aware of the policy pursued by the 
Government in the case of hydro-̂ec- 
tric projects, but so far as the particular 
project in my charge  is  concerned. 
It would be my  eamest  endeavour to 
see as far as possible that everybody who 
is a displaced  person it treated gener
ously.

Conch Industry

•2352. Shri N. B. Chowdhury: Will 
the Minister of Production be pleased 
to state :

(a) whether any loan  or grant has 
been asked for by the Government of 
West  Bengal for the development of 
the *Shankhs* (Conch) industry.

(b) if so, the toal amoimt, if any, sanc
tioned during the last three years ; and

(c) the  nature  of facilities  provided 
to artisans for  obtaining  supply of 
*Shankhs* for the production of various 
articles ?

The Deputy Minister of Production 
(Shri Satish Chandra) : (a) Yes, Sir.

(b) (0 During the years 1952-53 and
1953-54 no financial assistance was given 
to the State Government for the develop
ment of Conch Industry as no specific 
request was received from them.

(w) During i954-55̂ a grant of Rs. 
2,275/- and a Loan of Rs. 15,000/- was 
sanctioned.

(c) Supply of conch shells to the artisans, 
through the existing Co-operatives, at 
reasonable price was arranged.

A special import license has alsof been 
granted  to the  Government  of West 
Bengal to import conch from Ceylon.

Shri N. B. Chowdhury : May I know
whether it is a  fact that there is some 
difficulty at present on account of the 
shortage of supply from  Ceylon, and 
whether Government is taking any steps 
to see that such difficulties arc removed ?

Shri Satish Chandra t The import 
of  conch  shells  from Ceylon  was 
banned on account of currency difficulties,
I believe, but the Ministry of Conunercc 
and Industry have issued a licence recent
ly to the West Bengal Government to 
import shells valued at about Rs. 3

Shri N. B. Chowdhury : May I know
whether Government have any idea as 
to the number of people enĝed in this 
industry and, If so, whether Government 
considers that this grant of about Rs.
2,000 will be sufficient to help a 
number of people engaged in this indus
try ?
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Shri Satish Chandra : According 
to the information collected by the Indian 
Handicrafts Board, the number of wor
kers engaged is about 12,000 in West 
Bengal.

Shri S. C. Samanta : May I know
whether, while wanting this import licence 
to get the shells from Ceylon, any quota 
has been decreased from that allotted 
from Madras, for the purpose of allotment 
to West Bengal ?

Th« Minister of Commerce and 
Industry and Iron and Steel (Shri 
T. T. Krishnamachari) s I think 1 
could answer that question.  Normally, 
the supply of conch shells to Bengal comes 
from the southern parts of this country. 
The supply was plentiful and, therefore, 
we were not allowing any imports to come 
from  Ceylon.  Recently,  there have 
been complaints that the supply is shon.
It is in order to make good the shortage 
that a licence has been given for the 
purpose of importing from Ceylon.

AXR. Programme Staff

*2354. Dr. Rama Rao x Will the 
Minister of Information and Broad
casting be pleased to state the number of 
Programme Staff of A. I. R. who have 
put in scrvice for ten years or more and 
who still continue to be unconfirmed as 
on the 1st August, 1955 ?

The Minister of Information and 
Broadcasting (Dr. Keskar) i Thirty- 
three are yet unconfirmed.  The  mam 
reason was a ban in 1949 by the Home 
Ministry on any confinnation until  fur
ther notice.  The ban has only recently 
been withdrawn and the cases of not only 
the above thirtythree but all Programme 
Staff eligible for confirmation have been 
referred to U.P.S.C. and Home Ministry 
for appropriate aaion.

Dr. Rama Rao t May I knoŵ in 
view of the long  period of suspense for 
those people  for confirmation̂ now soon 
they can expect any action to be taken in 
the matter ?

Dr. Keskar :  I am afraid the  hon. •
Member has not carefully listened to my 
answer.  If this suspense is there, it has 
been so  for other Central Government 
servants also. As I said, due to a very large 
number of cases of probably refugees 
from West Pakistan, the Home  Ministry 
issued an order that no confirmation shall 
take place until further  notice. That 
is the reason why cjiifirmation could not 
take place.  But now I am sure this  will 
be done very soon.

Dr. Rama Rao s If confirmation is 
granted to these people, will any retros
pective benefits be given ?

Dr. Keskar: Of course.

Dcvelopitnt of HiU 
Andhra

StaUons in

*2355. Shri B. S.  Murthy : Will 
the Minister of Planning be pleased to 
state :

(a) whether it is a fact that the Andhra
Government  have  submitted a scheme 
for the development of Hill stations in the 
State during  the  Second  Five Year
Plan ;

(b) if so, the names of the stations; 
and

(c) the total amount asked for this 
purpose ?

The Deputy Minister of Planning 
(Shri S. N. Mishra) I (a)  No, Sir.

(b) and (c).  Do not arise.

Shri B. S. Murthy t May I know
whether the Andhra Government have not 
sent a scheme to develop  Udayagiri in 
Nellore district as a temporary hill sta
tion  for Andhra State ?

Shri S. N. Mishra : In the schemes
that have come to ua, they have not included 
the setting up of any hill sLaiion in the sê 
cond  Five Year Plan but they are at the 
moment  considering the development of 
one hill station—Horsley Hill.

Jute Requirements

*2356. Shri L. N.  Mishra : WiU
the  Minister of Commerce and In
dustry be pleased to stale whc’herihe 
Jute  to be imported under the Indo- 
Pakistan Agreement (1955-5̂  d that 
produced  within the country will meet 
fully the requirements of Indian mills ?

The Minister of Commerce (Shri 
Karmarkar) :  Yes, Sir.  That is our
expectation.

Shri L. N. Mishra : May I know the 
quantity of jute that was imported last 
year and how  that figure compares with 
the imports to be made in pursuance of the 
recent  Indo-Pakistan agreement ?

Shri Karmarkar: Last year, our im
ports from Pakistan were 12*08 lakh bales. 
This  year,  our  reguirement it 
estimated to be about 13 lakh bales. Our 
local production  anticipated is about  50 
lakh bales.

Shri L. N. Mishra t Have Govern
ment tried to find out the world demand of 
jute this year and how the production of 
India and Pakistan put together will 
pare with the world production ?
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Slirl Karmarkar : I should like to 
ktTe notice for answering this question.

ElectrlC'TroUey Bus Service

•2357, Shri Wodeyar : Will  the 
Minister of Planning be  pleased to 
state :

(a)  whether it is a fact that Govern
ment of Mysore have submitted a proposal 
for starting electric-trolley bus service in 
Bangalore  city ; and

Cb) if so, the decision taken by Go- 
Temment thereon and the estimated cost 
thereof ?

The Deputy  Minister of Planning 
(Sliri S. N. Î shra) : (a) Yes, Sir.

(b)  The Planning  Commission have 
advised the State Government not  to 
includc ihe scheme  in the Second  Five 
Year Plan.  The tsrimated cost of the 
scheme was Rs. lOOl akhs.

Shri Wodeyar : May I know whether 
the Government of Mysore is also sharing 
the estimated cost involved  ?

Shri S. N. Mishra : Since we have 
ad>ised them not to include this,  we are 
not  seized of its full details.  I  think 
they would be acting up to the advice of the 
Planning Commission.

Trade Disputes

*2358* Shri  Radha  Raman :
Will the Minister of Commerce and 
Industry be pleased to state :

(a) whether it is a fact that an under
standing  was  reached with the U. K. 
Government in 1950, that all the  trade 
disputes between U. K. and India would 
be settled through the mediation of the 
Indian High  Commissioner in Lon
don ;

(b) if so, the number of trade  dis-

?utes that have  been  referred by the ndian citizens direct to the Indian High 
Commissioner in London so far ; and

îc) the number of disputes which have 
been settled and the number of  such 
disputes which are still pending ?

The Minister of Commerce  (Shri 
Karmarkar) : (a) No, Sir. Nevertheless, 
it is one of the normal functions of trade 
missions in foreign countries to use their 
good offices to bring about a settlement of 
•uch disputes as may be referred to them.

Cb) X88

(c)  Number of cases settled
satisfactorily 71

Number of cases on which
action is continuing 46

Number of cases where no 
settlement  could be arrived 
at 71
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Sliri Radha Raman :  May I know
whether any representaton has been made 
to the Indian High  Commissioner by the 
Indian traders that the present system cau
ses a lot of delay and there should be some 
action taken ?

Shri Karmarkar : I am not aware of
any such complaint ; if the hon. Member 
has come across such a complaint, 1  am 
prepared to investigate into it.

Shri Radha Raman :  May I know
the total amount involved in these disputes 
on cither  side ?

Shri Karmarkar :  There is no pre*
cise information. Sir.

Shri P. C. Bose : May I know what 
is the nature iof the disputes because 
technically trade disputes mean labour 
disputes ?

Sliri  Karmarkar :  In this case
technically trade disputes  mean disputes
between the supplier and the buyer.
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Shri  Sadath AH Khan t The te
chnical staff sent by the Government of 
India so far consists of 2 Assistant En« 
gineers> and 6 Overseers to help in survey 
and preparation of these projects and in su
pervising their construction.  This staff 
works under the guidance of the Engineer- 
Member of the Directorate, Indian Aid 
Programmes.

A. C. Electric System

*2361.  Shri  HL N.  Mukerlec t
Will the Minister of Irrigatioii and Power 
be pleased to state :

(a)  whether the attention of Govern
ment has b̂en drawn to the number of ac
cidents takine  place from time to  time 
on account of the high voltage of the A.C. 
System of electric supply ;

(b) whether Govenment are aware 
that for safety  reasons no-Volts A. C. 
Syttem prevails in most parts of the world, 
whereas  the 220-Volts A. C.  System is 
being persisted here on account of greater 
profits to the supplying concerns ; and

(c) whether Govenment propose  to 
examine the position and adopt the no
Volts System for the sake of safetŷ ?

The Deputy Minister of Irrigation 
and Power (Shri Hath!) 1 (a) No, Sir.

(b)  Most of the countries of the world 
have adopted 220 Volts A. C. System for 
single phase supply.  The Electric supply 
industry is governed by the Electricity 
(Supply)  Act, 1948, which specifies the 
maximum return that can be earned by an 
imdertaking on its investment.  Therefore, 
the  question of earning greater profit by 
adoption of 220 Volts A. C. does not arise.

(c)  No, Sir.

Shri H. N. Mukerjee : Has it come to 
the notice of the Government that the 
average fluctuation of voltage in 220 Volta 
A. C. System is very high and that is the 
reason for the many accidents which hap
pen from time to time ?

Shri Hathl : We have no information 
that  that fluctuation causes more acci
dents.

Shri H. N. Mukerjee t May 1 know 
if Government will consider the desira
bility of compelling concerns like the Cal- 
cutu Electric Supply Corporation to spend 
some more money on sub-stations and there
by bring about a change of the voltage sys
tem and ensure safety ?

Shri Hathl 1 From 220 Voht to no 
Voltt ?

Shri H. N. Mnkerlee I  Yea.
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Shii Hath! i 1 find that the 220 volts 
A. C. system is more economical to the 
consumers than the no  Volts A. C. sys
tem.  That is our information and it would 
be rather hard on the public to transfer from 
220 volts  to no volts, because all the 
electrical apparatus will have to be changed 
suitably.  *

lndla*a  Foreign  Trad#

*2362.  Shri S. N, Dat s Will  the 
Minister of Commerce and Indostry
be pleased to state :

(a)  the overall position of  India’s 
foreign trade during the first  half of the 
current year ; and

(b)  whether any steps have been taken 
to make  up the deficiencies that have 
been  found after the study of trends in 
different sectors ?

The Minister of Commerce  (Shri 
Karmarkar ) : (a) and (b). There has been 
a notable improvement in India’s foreign 
trade during the first half of the current 
year.  Imports and exports have  been 
running at a higher level than in the cor- 
respondi 'g period of the previous year. 
The balance of payment position continues 
to be favourable and the improvement in the 
terms of trade has  been  maintained. 
Efforts continue to be made to promote ex
perts, to regulate imports to meet the 
changing needs of the country’s economy 
and to diversify the country’s foreign trade.J

Shri S. N. Das : May I know whether 
any assessment has been made with regard 
to the effects of abolition 01 reduction of 
export duties on certain commodities and 
other export incentives ?

Shri Karmarkar :  Assessments are
being made continuously ; but now I cannot 
give exact information regardig any par
ticular commodity.

Shri S. N. Das : May I know whe
ther separate figures with regard to imports 
from dollar area and sterling area are avail
able  and if so, what are they?

Shri Karmarkar 2 I have got the 
total figure ;  but my  hon. friend can 
get th«t figures from our efficient  journal 
which is placed in the library.

Recording of Speeches

*2364.  Shri  Kamath s Will the 
Minister of Information and Broad
casting be pleased to refer to the reply 
ffiven to a supplementary to Starred Ques
tion No. 1585 on the  8th  September,
1955 and state :

(a)  whether the records of the sjjeechej 
of Netaii  Subhas Chandra  Bose m and 
out of India, wiU  processed and pre
served in our archives;

(b)  whether efiforts have been made to 
secure the records of such  speeches ; 
and

(c)  if so, which speeches of his have 
been selected for preservation ?

The Minister of Information and 
Broadcasting (Dr. Keskar) t(a) All India 
Radio will certainly process and preserve 
in its archives the records of the speeches 
of Netaji  Subhas Chandra Bose if they 
become  available.

(b) Yes, Sir.  But unfortunately All 
India Radio has not come across any.

(c) Does not arise.

Shri Kamath : Am I to understand 
that the Government of India has not 
been able to come across any speech of 
Netaji  Subhas Chandra Bose delivered 
during the period of his presidentship of 
the Congress or thereafter ?

Dr. Keskar : There is a very large 
number of the speeches of Netaji Subhas 
Chandra Bose, but they are all in print; 
none of them is recorded.  As far as we 
are aware, none of the speeches of Netaji 
Subhas  delivered over the broadcasting 
system during the war time have been pre
served. If the hon. Member knows of any, 
we shall certainly be glad to pursue the 
matter further.

Shri Kamath x Is the hon. Minister 
aware that his and our hon. colleague sitting 
to benches behind Mr. Surendra Mohan 
Ghose, who is connected with the History 
of the  Freedom Struggle  Committee 
possesses these records, not only of the 
êeches delivered when  Netaji  Subhas 
Chandra Bose was President of the Cong
ress, but also some of the speeches of his 
later days, and has any attempt been made 
by the Minister to contact his colleague 
sitting two rows behind ?

Mr. Speaker : Order, order. It would 
be better if the hon. Member invited the 
attention of the hon.  Minister privately 
to this fact to pursue the matter instead of 
putting the question in the House.

Shri Kamath :  Privately ?

Mr. Speaker ; Yes.

Shri Kamath : I shall put another 
question.  Is it a  fact that the Defence 
department of the Government of India 
not this Government, but its predecessor, 
used to monitor the . speeches of Netaji 
Subhas Chandra  Bose from Berlin and 
from East Asia, and is there any informa
tion in the possession of the Govern
ment whether any such speeches, after 
being monitored have been recorded also ?

Dr. Keskar i The tape of monitored 
speeches preserved during the war time is 
not generally preserved for years and years. 
Such things, after they become redundant*
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•fter • certain oumber of yean, are des
troyed.  As  to  the  information  pas> 
»td on by the hon.  Member, 1 «aid, I 
will certainly pursue.  I have with me 
another colleague who was with  Netaji 
Subhas Chandra Bose  also.  He is also 
not aware of any record of Nettji Subhas 
Chandra Bose’s speeches at that time.

Shii Kammth : Who is not aware ?

Mr. Speaker  t Another colleague 
behind him. Next question.
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Export of Agricultural  Commodi
ties

2̂367.  Shri  Viswanatha Reddy :
Will the  Minister of Commerce and 
Industry be pleased to state :

(a) whether in allotting quotas for the 
export of ^̂cultural Commodities, any 
percentage is reserved for newcomers i 
and

(b) if so, the percentage  so reserved 
for some of the principal  commodities 
like groundnut, onions, chillies and gur}

The  Minister  of  Commerce 
(Shri Karmarkar) : (a) Yes, Sir ; whe
rever possible, depending on the size of the 
surplus available for export.

(b)  A statement is placed on the Table 
of the House.  Appendix XI,  anne- 
xure  No. 65).

Shri Viswanatha Reddy i May I
know whether these  newcomers, be they 
individuals or co-operatives, will be entitled 
to future quotas on the basis of their actual 
performance ?

The  Minister for Commerce and 
Industry  and Iron and Steel (Shri 
Te T. krishnamachari) : Once a new
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comer gets a licence and if that period is 
included for the purpose ' of  cdculating 
the quota, he will get a quota  licence 
later on.

Shii  Viswanatha  Reddy :  From
the statement  I find  that the quota al
lowed for newcomers for H. P. S. ground
nuts is 13-7  per cent whereas the quou 
allowed for newcomers for other commo
dities averages more than 50 per cent. 
Can the Minister explain the disparity and 
let the House know whether the  quou 
is proposed to be increased ?

Shri T. T. Kiiahnamachari: The
reason really is, according to the particular 
commodity, conditions vary.  So far as 
H. P. S.  groimdnuts are concerned, ex
ports are made to certain countries where 
people have contacts.  Contacts are very 
necessary in this matter.  Otherwise, ex
ports would not take  placc.  So far as 
other conmiodities like  onions  and chil
lies are concerned, contacts are more easily 
established.  Conditions vary in regard to 
every commodity and we cannot have a 
set percentage for every commodity.

Dr. Ram  Subhag Singh :  May I
enow  whether  the Government  will 
annoimce the export quota of agricultural 
commodities a little ahead of the harvesting 
period ?

Shri Karmarkar : It cannot be done 
a little ahead.  We receive advice from the 
Ministry of Food and Agriculture who have 
to wait  for some time to be sure of the 
coming crops.  The policy, as my hon. 
friend  knows, regarding export is to ex
port only  the surplus.  We  have to see 
that the internal consumer is not stinted 
on any account*

Indian Prisonert In PakiaUn Jallt

*2368.  Sardar Iqbal Singh : Will 
the Minister of Rehabilitation be 
pleased to state :

(a) the nimiber of Civilian prisoners 
who were arrested, detained and convicted 
before  Partition and are still in Pakistan 
Jails  awaiting repatriation ; and

(b)  the steps taken by Government foi 
their release ?

The Deputy Miniater of Rehabilita
tion (Shri J. K. Bhonale) : (a) According 
to the information supplied by the Pakis
tan Government there are no Civilian trans
ferable prisoners in jails in Pakistan, awai
ting repatriation to India.

(b) Does  not arise.

Sardar Iqbal Singh t  Is the Govern
ment of India aware of the fact that when the 
prisoners’ exchange took place between India 
and Pakistan, there  were tome priaoncrt

Wuose lists  were not submitted by  Pakis
tan, their relatives are writing to the Govern
ment of India for the last 8 years and no 
action has been taken ?  Will the Govern
ment of India take some action ?

Shri J. K. Bhonale :  Such of those 
transferable  prisoners  as  were  serving 
sentences in the Pakistan jails  have been 
released.  For the information of the hon. 
Member, I might  point out that there it 
supposed to be one prisoner  called Balder 
Singh,  reported to have been sentenced to 
20 years rigorous imprisonment on a charge 
of murder.  He was in  Lyalpur jail ; but 
later  transferred  to  Karachi.  On  the 
basis of the information given by one of hit 
relatives, the matter is being investigated. 
The  Pakistan Government have promised 
to go into the matter.

Sardar Iqbal Singh :  Is the Govern
ment of India aware of the fact that there 
were  some prisoners who were arrested 
between March and August and they were 
convicted  even  after  the  prisoners’  ex
change and they  were not  released ?

Shri J. K. Bhonale x  As far as the
Pakistan  uovemment knows, there is no 
such person.  If the hon.  Member can 
give information on this  point, we shall 
certainly investigate.

Price of Coal

*236q  Shri T. B. Vittal Rao t WiU
the \umster of Production be pleased 
to state the financial benefits to be deriv̂ 
by colliery owners as a result of increase in 
control prices of coal sincc July, 1955 ?

The Deputy Miniaer of Production 
(Shri Satish Chandra ) : An increase of 
3 annas per ton in the controlled prices of 
selected Grades A and B and Grade I coal 
produced in Bengal and Bihar fields and of 
all  grades of coal produced in Madhya 
Pradesh,  Vindhya  Pradesh, Orissa and 
Assam (excluding  Khasi mines) has been 
allowed  since  July, 1955*  No  financial 
benefit is likely to be derived by the colliery 
owners, as according to the revised Coal 
Mines Provident Fund Scheme, they have 
now to make a higher contribution to the 
Workers*  Provident  Fund.

Shri  T. B. Vittal Rao i  May I
know whether the increase of 3  anMs  in 
the controlled price will offset the liability 
of the colUiery owners consequent upon the 
liberalisation  of  The  Provident  Fund 
Scheme ?

Shri  Satiah  Chandra :  That it
roughly  the calculation.  The  mcreasod 
realization will more or less be equal to the 
additional  contribution that is to be made 
now by the colliery owners to the provident 
fund.

Shri T. B. Vittal Rao :  Are ̂e Go
vernment aware of the fact that this mcreaae
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will put Rs. 6o lakhs in the hands of the 
colliery  owners  whereas the liability on 
account  of liberalisation is only  Rs. 22 
lakhs?

Shri Satish Chandra :  According
to my information, that is not correct. On 
the other hand, we have received represen
tation from the colliery owners  that this 
increase in price of -/3/- per ton does not 
cover the additional  contribution and so 
this should be raised to four  annas. We 
have sent a reply saying that the general 
revision of coal prices  will have to be un
dertaken after the award of the  All India 
Industrial Tribunal in respect of coal mifiet 
is received and that this matter can be taken 
into  consideration at that stage.

Shri S. C. Samanta t May I know 
whether this increased price will be rêrded 
«s an excess cess, because the hon. Minister 
taid that it will be used for the labourers and 
will go to a cess fimd ?

Shri Satidi Chandra 1 This does not 
go to a cess fund.  It goes to the workers* 
provident fimd.

Mr. Speaker :  Shri  Ramananda
Das.  Absent.  Shri  Ramachandra Red- 
di.

Shri  Ramachandra Reddi s 2372.
I request that  2390  may also be taken 
because it deals with a similar matter.

Mr, Speaker : Is it convenient to tht 
kon. Minister ?

Shri  Karmarkar : Yes, Sir.

Import Licences

*2373.  Shri  Ramachandra Red
di :  Will the Minister of Commerce
and Industry be pleased to refer to the 
leply given to Starred Question No. 1835 on 
the i6th September, 1955 and state :

(a)  whether any circular  was issued 
by Government to ascertain as to whether 
Import  Licences issued by the French 
Administration were granted by a  com
petent authority ;

(b) whether the term  “ Competent 
Authority ” was defined in pursuance of 
Articlc 17 of the  Indo-French  Agree
ment ;

(c)  the category in which all Valid 
Of, Invalid  licences issued by the Chief 
«L* Affairs Economiques  (French  India) 
were placed ; and

(d) whether  licences issued under 
‘ Op̂ Market Exchange Basis '  were 
held valid till the 31st  October, 1954 ?

The  Minister of Commerce (Shri 
Karmarkar): (a) and (b).  No, Sir.

(c)  All  “Authorisations” and  “At
testations”  issued by the French Indian

Admimstration orior to  ist  November
1954 in respect of which responsibility for 
the provision of required foreign exchange 
had been undertaken by that administratioa 
were  considered as valid licences falling 
within the purview of Article 17 of the lodo 
French Agreement.

(d)  No import licences were issued by 
French Indian Administration to covcr 
miports financed with foreign exchange ob
tained from the open market.  But such 
imports were under the rules and regula- 
t'ons  then in force permitted before the 
Blit  October 1954.

Import Licences

*23̂. ShH Ramachandra Reddit Will 
the Minister of Commerce and Industrf
be pleased to refer to the reply given to 
Starred Question No. 1835 on the i6th 
September,  1955 and sUte:

(a)  the value of articles covered  by 
import licences which ha\e  not been 
revalidated  in accordance with the pro
visions of Article 17 of the Indo-French 
Agreement; and

(b)  its proportion to the totai value 
of the goods covered by all import li
cences issued by the competent French 
authorities before  the 31st  October,
1954?

The Minister of Commerce (Shri
Karmarkar): (a)  The attention  of 
the  hon*blc  Member  is  drawn 
to part (b) of the question referred to by him, 
wherein it was clearly stated that all im
port licences issued by the French autho
rities prior to the merger and which weitt 
valid on the date of the merger, were re
validated.

(b) Docs not arise.

Shri Ramachandra Reidi: The other 
day the hon. Minister replied that all the 
licences that were valid upto 31st Octo
ber have not been re-validatcd, but some 
of them have been left out. Under article 
17 it is dearly stated thac goods  covered 
by a valid import liccncc issued by a com
petent authority prior to the date of ihe 
de facto transfer shall be allowed to be 
imported into the settlements and  the 
recessary foreign currcncy will be granted 
to the importers. I only want to know whe
ther this articlc 17 has been fully imple
mented. ’

Shri Karmarkar :  Article 17 hu
been fully  implemented  and  it was 
agreed on behalf of the other side also 
that that articlc covered only such casea 
where foreign exchange was provided for 
or guaranteed by the French Government. 
The other system of the Pondicherry Go
vernment was that they permitted im
ports of any other quantities of goods or
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any other types of good% where the par
ties went to the open market̂ and these 
open market transactions were to the tune 
of Rs. 2*5 crores or more, and in that 
case we did not treat them as valid licences. 
We treated as valid under article 17, and 
rightly, only such licences in the case of 
which the French Government agreed to 
provide foreign exchange.  That is the 
position.

Shri N, R. Muniswamy: Is it not
a fact that new-comers are preferred to 
the old licence-holders who have been 
given licences for the import of particular 
commodities by  competent  authorities 
of the prior Government̂ and would it 
not amount to an infrigement of article 
17 of the merger agreement ? It has been 
recently said that a petition has been pre
sented by the association of the French 
importers to the Ministry  of Foreign 
Affairs inviting the attention of this Mi
nistry especially to this particular provi
sion.

Shri Karmarkart I have almost for
gotten the first part of the question which 
appeared to be relevant to us, but  still 
so far as I can remember it, the position as 
has been precisely stated by me is this. 
There were two ways by which a party 
could import goods into Pondicherry. One 
was what is known as licence for importing 
goods in respect of which foreign exchange 
was provided for by the French Govern
ment or the Pondicherry Government it
s elf. And the other was the case where the 
party went to a bank or somewhere in the 
open market and purchased foreign exchan
ge, and this also the Pondicherry Govern
ment authorised. A greater desire to go 
to the open market was visible in August, 
•eptember and October, with a view to 
import goods and let them into India, 
therefore wc thought it proper and right, 
and also in accordance with article 17 of 
the agreement, that the latter  category 
of goods should not be imported.  Still, 
as a measure of relief in genuine  cases, 
we have permitted certain types of imports.

Tyre Manufacturing Companies

•2373. Shri Chandakt Will the Mi
nister of Commerce and Industry be
pleased to state:

(a)  whether Government are aware 
of the fact that all the four Tyre manu
facturing companies have formed a ring 
to maintain high prices for rubber tyres;

(b) if so, whether it is not a  case of 
trade monopoly*; and

(c) the action Government have taken 
or propose to take in the matter ?

The Minister of Commerce and In
dustry and Iron and Steel (Shri T.T. 
Krlshnamachari): (a) Government are

aware that the prices of tyres and tubes are 
fixed by agreement among the tyre com
panies.

(b)  It is a matter of opinion.

(c)  The Tarriflf Commission was asked 
to make an enquiry ito the question of 
fixing fair prices of tyres and tubes and 
their report is under consideration of Go
vernment,

Shri  Chi&ndak :  Do  Government
propose to nationalise the tyre industry 
eliminate the monopolies?

. Shri T.T Krlshnamachari: No, Sir.

Shri Chandakt What about encourag
ing some  Indian companies to set up a 
tyre factory in competition with the present 
companies ?

Shri T.T. Krlshnamachari: There 
is no bar to anybody applying for a licence 
for starting a tyre factory.

Shri V.P. Nayar: In answer to part (b) 
of the question, namely whether it is not 
a case of trade monopoly, the hon. Minister 
said that it is a matter of opinion.  May 
I know whether it is a fact that the tyre 
manufacturing companies have all their 
machinery installed from what they got 
from the surplus of lend-lease at vcry> 
very low cost, and may also know whe
ther the price of tyres in India is not the 
highest in the world ?

Shri T. T. Krlshnamacharii I wiii 
take the information from the hon. Mem
ber.

Shri Joachim Alva: In view of the 
British and American monopolistic com
bines of tyre companies operating  in 
India and the fact that they are charging 
six times the cost of production to the 
consumer, and in view of the fact that I 
drew the attention of the hon. Minister 
on the last occasion to the fact that bull 
dozer tyres are redone by our own men 
in Bhakra-Nangal for Rs. 700 which are 
charged Rs. 6,000 by the Firestone Tyre 
Company to the Government, does the 
Commerce Ministry mean to take some 
interest in the matter and see that in the 
new fact9ry which is to be started in Tra- 
vancorc Government takes a whip hand 
in the personnel, capital and production 
of the factory ?

Shri T.T. Krlshnamachari: A.1 this
is a little premature. No factory has yet 
been started in Travancore-Cochin.

Indo-Burma Boundary Line

*2375* Shri S.C. Samanta: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question No. 
411 on the and March, 1955 and state:

(a)  the number of meetings held bet
ween the represeDtatives of Burma and
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India since 1952 regarding the boundary 
line  between the two countries; and

(b)  the number of border disputes that 
came up for discussion and the number 
of disputes settled ?

The Parliamentary Secretary  to 
the Minister of External Affaira (Shri 
J.N. Hazarika): (a) There has been no 
meeting regarding the boundary line bet
ween the two countries. However, four 
border meetings were held since 1952 to 
discuss matters of mutual interest.

Cb)  There have been no border dis
putes.

Tribal Activities on Indo-Burma 
Border

*2392. Shri S.C Samantax Will the 
Prime Minister be pleased to refer to the 
reply given to Starred Question No. 411 
on the 2nd March, 1955 and state the steps 
taken by the Governments  of India and 
Burma to maintain control over the tribal 
people and to prevent them from indulg
ing in head-hunting  activities ?

The Parliamentary Secretary  to 
the Minister of External Affairs (Shri

LN. Hazarika): Head-hunting, as such, s practically stopped in these areas both 
in India and Burma. In November 1954, 

there was however an inter-village dasn 
near the Burmese frontier. Details of this 
were given to the House at the time. Fifty- 
•cven people were killed in that clash.

The Assam-Burma border has not so 
far presented any special problems.  In 
regard to the NEFAtBurma border, the 
establishment of a number of new admi
nistrative centres and Assam Rifles Out
posts and the improvement of communi
cations have greatly reduced possibilities 
of head-hunting incidents.  Local officers 
have standing instructions to carry out 
frequent tours in the interior and maintain 
close contact with the tribal people, so 
that in the event of any dispute, they may 
bring their cases to the administration for 
settlement instead of resorting to raids 
resulting in the taking of lives.

Shri S. C. Samantat Is it not a fact 
that before 1952 there were so many cases 
of head hunting and also disturbances and 
so the Burma Government requested the 
Indian Government to have annual meet
ings ?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): I do not remember about the 
request of the Burma Government for 
annual meetings, but we have been fre
quently in toû with each other whenever

any occasion arose, and in fact, on one 
occasion near the border there wai some 
such head hunting trouble about two or 
three years ago, and there was joint action.

Shri S. C. Samantat I wanted to know 
whether the meetings of the two Govern
ments were revived at the instance of the 
Burma Government, because they were not 
being held before  1952.

Shri Jawaharlal Nehru: I just said 
that there have been such meetings and 
I cannot remember whether it was at their 
instance or ours, may be at theirs.  As a 
matter of fact, apart from other meetings 
at official level,  about two years ago I 
think I went myself to this side of the bor
der and the Burmese Prime Minister came 
there and met us there and both of us 
crossed the border to the other side, that 
is the Naga area on the Burmese side, and 
we had long talks about this matter and met 
a large number of the Naga tribes on the other 
side and this side, both sides.

Sardar Iqbal Singh: May I know 
whether, in view of the situation at the 
border, there is any proposal to have a 
joint boundary force with Burma on this 
border ?

3hri Jawaharlal Nehru: There is 
no trouble on that border now.  Some 
time, some occasional incident might ha
ppen. But there is no problem with Burma 
border at the present moment..

Short Notice Questions and Answers

Mr. Speaker: The question hour i% 
now over.  We shall now take up short 
notice questions. I may suggest that short 
notice questions Nos. 13 and 14 may he 
put together, since they relate to the same 
subject.  I shall call the hon. Members 
concerned one  after the other.

Netaji Subhas Chandra Bose

S.N.Q. No. 13. Shri Kamatht Will the 
Prime Minister be pleased to state :

(a) whether it is a fact that a memorial 
service was held on the 18th September,
1955 in Tokyo for Netaji Subhas Chandrt 
Bose;
(b) whether it is a Fact that the Indian 

Ambassador to Tokyo and other members 
of the Indian Embassy were invited to attend 
the service;
(c) whether all or any of them attended;

and
(d)  if not, the reasons therefor ?

Ashes of Netaji

S. N. Q. No. 14. Dr. Ram Subhaf 
Singh 2  Will the Prime Minister
pleased to state:
(a)  whether Government are aware of 

the recent controversy which has arisen
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about the authenticity of the ashes of 
Nctaji Subhas Chandra Bose which havt 
been kept in the Renkoji Temple, Tokyo, 
Japan;

(b) if so, the factual information about 
this matter, and

(c) whether Government have approa
ched the Government of Japan and the 
management of the Renkoji Temple to 
bring those ashes to India ?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru)i S.N.Q. No. 13 (a) to (d) and 14 (a) 
to (c).A Memorial Service for the late Netaji 
Subhas Chandra Bose was held on the i8th 
August, 1955, in the Renkoji Temple in 
Tokyo. The Indian Embassy were invited 
to the Service, and several members of the 
Embassy attended. The ambassador him- 
aelf was not in Tokyo at the time, but the 
First Secretary of the Embassy, who re
presented him, placed a wreath on his 
behalf on the urn containing the ashes.

Subseq̂uently, the Indian Embassy re
ceived an mvitation for u second Memorial 
Service a month later, on the i8th Septem
ber, in the same temple. They felt that a 
repetition of the ceremony so soon after 
the first Memorial Service would detract 
from the solemnity of the occasion.  This 
Tiew of the Embassy was conveyed to the 
authorities of the Renkoji Temple,'and 
they were told that the Indian Embassy 
could not properly be expected to attend 
another Memorial Service after having done 
«o on the i8th August which was the appro
priate date.

Government have not approached the 
Government of Japan or the management 
of the Renkoji Temple to bring these ashes 
to India.  Government have felt that in 
this matter, no steps should be taken with
out the approval of the family of Netaji 
Subhas Chandra Bose.

Shri Kamath: Is it a fact that the 
Japanese Government contributed nearly
20,000 yen to the'Memorial Service either 
on the 18 th August or on the subseauent 
occassion ? And did they approacn or 
ask our Government whether they were 
willing to make any contribution also to 
this Service, and if so, what was the reaction 
of our Government to this request or app
roach of the Japanese  Government ?

Shri Jawaharlal Nehru: I think the 
hon. Member is right in saying that the 
Japanese Government contributed a sum, 
probably 20,000 yen, according to Japanese 
custom. I do not know if they approached 
our Embassy to contribute any money for 
this purpose. Normally, it is not done. 
It is not our custom. It was the Japanese 
custom, and they followed it.

Shri Kamath: The Prime Minister 
has said that the question with regard to 
the ashei, or the supposed ashes, of Netaji

Subhas  Chandra  Bose is  a matter for 
his family to decide.  He said in the last 
Parliament on the 9th March 1952, that 
personally  he was not satisfied that the 
report submitted by Mr. S. A. Iyer, one 
time member of Netaji’s Arzi Hakumat~§- 
Azad Hindi was convincing enough, and 
therefore that was not the last word on the 
subject. May I know whether Government 
still hold the view that that is not the last 
word and that the report of Mr. S.A. Iyer 
is not convincing, and whether it is be
cause of that that Government have not 
taken any action in this matter with re
gard to the ashes ? May I also know whe
ther this matter is merely a family affair 
or a national affair ?

Shri Jawaharlal Nehru: The hon. 
Member will noticc that what 1 have said 
is that the approval of the family is nece
ssary and desirable. 1 do not say that it is 
entirley a family affair;  certainly it is 
a natiohal affair also.

Hon. Members will remember that some 
time agrv for a considerable time, some 
people in this country doubted the fact 
of Netaji Subhas Chandra Bose’s death* 
and challenged that.  It became  difficult 
for Government to take any  action in 
this matter when this fact was doubted by 
some, and certainly not without the appro
val of the family.

The hon. Member has  referred  o 
a report by Mr. Iyer and to what I am re-,, 
ported to have said, I have absolutely no 
recollection of having made the remark 
which the hon. Member says I made.

Shri Kamath: I shall pass it on to you.

Mr.  Speaker: Later.

Shri Jawaharlal Nehru: It may be
that I made the remark in regard to certain 
details in that report. But I have no doubt 
in my mind—I did not have it then, and 
I have no doubt today,—of the fact of 
Netaji Subhas Chandra Bose’s death.  It 
may be that the circumstances ma\ not be 
quite clear; it may be so.

In a matter of this kind, the only en
quiry. i.e. satisfactoiy enquiry that can be 
made is by the Japanese Goverrment. The 
matter is in Japan; the whole thing in there. 
We cannot impose ourselves or an enquiry 
commiuee on the Japanese Government. 
Of course, if they choose to enquire, we 
will very gladly co-operate and give such 
help as we can. Bi’t we simply canmn en
quire into their territory, and more spe
cially also, when probably all the possible 
witnesses are either Japanese Govern
ment officials or others coimectcd with 
that Government.

Shri Kamath: Am I to understand 
that Government will welcome a proposal 
for an Indo-Japanese conmiission to «n-
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quire into thi? matter at olHcial level or 
governmental level?

Shrl Jawaharlal Nehru: T have said 
that ihe question of Netaji Subhas Chandra 
Bose’s d̂!ath is- I think settled beyond 
doubt. There can be no enquiry about 
that.  But as for the exact circumstances, 
possibtv if theie  is an enquiry held, it 
may be that some additional facts may come 
to our notice. And as I said, the initiative 
must come from the Japanese Goverrment 
in this matter.  If it comes, naturally we 
shall gladly give them such help as we 
can.

Shri H. N. Mukerjcet The Prime 
Ministei has told us that he has no manner 
of doubt in his own mind about the death 
of Netaji Subhas Chandra Bose.  Do we 
take it that this is based on a defir*lte finding 
by Government in re(?ard to the finality 
of the information ? In that case, I want 
to know how is it that we are not taking 
steps to secure the  expeditious  return 
of the ashes, and also, apart from  ihat 
to do in this country certain jobs which 
we owe to the memory of the dead.  I 
ask this question because this qiiestion 
of the death of Netaji Subhas Chandra 
Bose or otherwise has been contested, and 
the whole matter is hanging fire for a long 
time, but people’s emotions require to be 
resprcted on this issue of the death of a 
very great man.  And that is why I ask 
the Prime Minister to tell us what steps 
Government intend to rakp—now that it 
is certain that Netaji Subhas Chandra 
Bose is dead—in regard to the perpetuation 
of his memory  in this  country ?

Shri Jawaharlal Nehru: I thought 
that I had anwered this question already.

Dr. Ram Subhag Singh: The Prime 
Minister has said that Government have 
not approached the Japanese Govnnment 
or the management of the Renkoji Temple 
to bring those ashes to India, in thr ab
sence of the approval of the family of Ne- 
laji Subhas Chandra Bose.  May I know 
whether Government have approached that 
fiamily or so’i?ht th*ir permission to bring 
those ashes  to India ?

Shrl Jawaharlal Nehru: Not recently. 
But references have been made in the past.

Mr. Speaker t Let us go to the next 
question.

Shri H.N. Mukerlee rose.

Mr. Speaker: He has answered the 
question already. I do not want to argue.

Shri H. N. Mukerjeet I have not got 
the answer.  The House has not got the 
answer. The country has not got the an
swer.  Let us have it.

Mr. Speaker: Order, order.  It is nô 
u drbate that is going on. The h6n. Mem
ber will realise tnat he is asking for infor-
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mation.  Ever the long question that he 
put was, really speaking, not a question 
which should nave been allowed by me, 
but it is because of the emotions and senti
ments that I have allowed it. Now, there 
is an end to it.

Shri H. N. Mukerjee: But why did
you allow it ?

Mr. Speaker: Order, order.  I am 
going to the next question.

Conference to discuss problems of 
East-Asia

S. N.Q. No. 15. Shri Kamath: Will 
the Prime Minister be pleased to state:

ra') whether he recently made a pro
posal for a Geneva-type Confeience to 
discuss the problems of East-Asia;

(b)  if so,  whether the proposal has 
been referred to other powers;

(c)  if so, to whom; and

Td)  whether such a Conference is 
likely to be held in the near future?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru': to id). No such proposal has
been made by the Piime Minister, but 
he suggested some time ago that at an 
appropriate time later, it might be desir
able to have a Geneva type of conferencc 
to discuss some of the problems of East 
Asia. He did not think that such a con
ference would be hrlpful at  present or 
in the rear future. No reference was made 
•to other  countries.

Shri Kamath: Which problems should 
be considered, in the views of the Prime 
Minister, by this conference, if and when 
it is held, and which pioblems, does he 
think, relating to tension in this aiea—in 
this region of the world—should be con
sidered by such a conference ?  ;

Shri lawaharlal Nehru: I do not know. 
When the conference is likely to take shape, 
this matter will be given consideration. 
There is no doubt that thr re arc a number 
of problems It is often better to take pro
blems separately, to deal with the simpler 
ones, rather than take every possible prob
lem and get into a deadlock.

Mr. Speaker: We will go to the next 
question.

Shri Kamath: Mdy I put one question ?

Mr. Speaker : He may put his next 
question.

Korean Prisoners of War

SJf.q.No 16. Shri Kamath: Will the 
Prime Minister be pleased to state:

(a) whether any progiess has been made 
tov̂aids the final disposition of Korean
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prisoners of war in India's custody; and

(b) if so, at what stage the matter rests ?

The Prime Minister and Minister 
of External Aff*̂irs ('Shri fâ aharlal 
Nehru): ra') ani b\ Th'* Ĝve-nm̂nt of 
Brazil have off'red to ncĉpr those rx- 
prisonns of war from Korea who wish 
to settle in that country.

The Governnr̂nt of M'-X’co have off'-red 
to f\kr 10 rx-prisonet̂ and the G'̂ver̂ ment 
of Argentine have offered to take six.

Thanks to the co-oneration of ihrse 
neutral countries, The P’-oblem of thr final 
disposition of the Ko-cm ex-prisoners 
of war is nearing solution.

Shri Kamathi What was the total 
number of these ex-prisoners of war that 
came into India’s custody at the conclusion 
of the Truce Commission’s work, and how 
many are there today in our custody?

Shri Jawaharlal Nehru: I am sorry 
I cannot give the ex̂cr number, but If was 
a little over 80, I think, who came here. 
So far as I know, they are all here except 
one who went back—that is, round about 
80 are still here.

Shri Kamath: During the last few 
months, were these ex-prisoners sounded 
or asked to state their preferences with re
gard to the country they would like to go, 
and if they have stated their preferences, 
arc arrangement̂ being  made to send 
them to those countries for which they 
have opted or only to these Latin American 
countries mentioned in the Prime Minister’s 
reply?

Shri Tawaharlal Nehru: During this 
period that they have been here, they have 
been repeatedly asked about their pref
erences, and it is their preferences that 
were  communicated to the  Secretary- 
General of the United Nations. But from 
time to time, they changed their preferences 
also, and attempt is made to send them to 
countries where they want to go, and na
turally where those countries arc prepared 
to take them.

Shri Kamath: Is it a fact that China, 
North Korea and the UN together agreed 
to bear the expenses of these ex-prisoners 
in India ? If so, up to date, what share of 
their expenses—the burden—in this regard 
has been paid by these three ?

Shri Jawaharlal Nehru: Yes, it is 
true that the expenses have to be jointly 
shared by these countries.  For the mo- 
xrent, I do not know how much they have 
paid or not; I have no doubt that they will 
settle their accounts.

WRITTEN ANSWERS TO QUES
TIONS

Evacuee Propertiee

*234<. Chaudhuri Muhammed Sha« 
ffee: Will the Minister of Rehabilitation
be pleased to lay a statement on the Table 
of the House  showing :

(a)  the total number of evacuee pro
perties in urban areas of Delhi State allo
tted to displaced persons so far;

(b)  the total number of  such pro
perties which have not been allotted so 
far; and

(c) the reasons for not allotting them ?

The Deputy Minister of Rehabi
litation (Shri J. K« Bhonsle): (a) 20,569.

(b)  2,118 (1990 plots and  128 built
up properties).

Cc)  Most plots are in low-lying areas 
of Shahdara and therefore, unfit for occu
pation. The built up properties are either 
too small or too dilapidated for occupa
tion, without extensive alterations or re
pairs.

Endowments and  Trusts

*2347. Shri C. R. Chowdary: Will 
the Minister of Planning be  pleased to 
state:

(a)  whether it is a faa that Govern
ment propose to appoint a  committee 
to examine the possibilities of utilising the 
funds with Trusts and other religious en
dowments for Social Welfare works as 
envisaged in the First Five Year Plan; and

(b) whether Government propose to 
enact an All India  Legislation for this 
purpose ?

The Deputy Minister of Planning 
(Shri S. N. M̂shra) : (a) and (b). No, Sir. 
The question of better management of 
trusts and endowments and of fuller uti
lization of their resources is being examined 
by the Planning Commission.

Export of Indian Cloth

*2348. ShH Bishwa Nath Roy: Will 
the Minister of Commerce and Indus
try be pleased to state whether it is a 
fact that the export of the Indian cloths 
declined in the first half of the current 
year in c mpari«̂on to that of the ’ast 
year for the  corresponding period ?

The Minister of Commerce (Shri 
Karmarkar) : Yes, Sir.
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Rehabilitation of Displaced Pertont

*2353. Shrimati Ila Palchoudhurys
Will the Minister of Rehabilitation be 
pleased to state:

(a)  the  number of displaced fami
lies from Eisr Pakistan, which have been 
sent out of West  Bengal for settlement 
and rehabilitation during the current year 
80 far;

(h) the names of the places to which 
they have been sent;

(c) the avenues of gainful employment 
or business made available to them at 
those places; and .

(d)  the total financial aid granted to 
these families by Government ?

The Deputy Minister of Rehabi
litation (Shri J. K. BhontIe)> (a) 444
families upto 31st August, 1955.

(b)  Orissa and Andamans.

(c)  Agriculturist families have been 
allotted caltivablc land and gi en financial 
assistance for house building, purchase of 
bullocks, im-ilemints, seeds, minure, etc., 
besidss being granted cost of maintenance 
un‘o one year and free transport to the place 
oif rehab litation.

Non-Â'ririitUTisr families have been 
granted business and housing loans and 
other facilities, such as shops, wherever 
necessary,  besides  cost  of maintenance 
upto 3 m-)nths, and free transport to the 
place of rehabilitation.

(d) Rs. II*60lakhs.

Village Exchange Scheme

♦2359. Shri K, K. Dasi Will the Min
ister of Planning be pleased to state:

(a) whether it is a fact that the Secre
tary to the Ministry of Finance, Econo
mic Affairs  Department, Government 
of India, attended a Seminar of Artisans 
at Kabilpur in the Mohammed Bazar Co
mmunity Project Area in West Bengal to 
make an *on the spot’ study of the Village 
Exchange Scheme; and

(b) if so, what is the modus operandi 
of the said  Village  Exchange Scheme.

The Deputy Mioiiter of Planning
(ShH S. N. Mithra): (a) Yes, Sir. The 
object was to understand the actual work- 
•ing of the scheme rather than to make any 
detailed “on the spot’* study of the scheme.

(b)  The Village Exchange Scheme has 
been sponsored by the West Bengal Go
vernment.

The information with regard to the 
mod IS operandi of the schcme is available

in the West Bengal Government’s pam
phlet entitled “The Village Exchange—A 
Progr̂nmie for Industrial Extension in 
West Bengal.”

*  Chicory

*2363. Shri S. V. Ramatwamy : Will 
the Miiis'er of Commerce and Indus
try be pleased to state :

(a) the  various purposes  for which 
Chicory is  used;

Cb) whether  there is any  restriction 
on its use ;

(c) whether  there is any  ratio ac- 
cordi-ig to which it is to be adulterat
ed wih  CjflFee  powder, in relation to 
price; and

(d) the  auantity  imported  during 
1954-55  with the  names of  the coun
tries  from which it was imported?

The  Mlnitter  of  Commerce 
(Shri Karmarkar}: (a) Chicory is used 
as blending  ma’erial in the preparaiion 
of what is commonly  callea  ‘French 
> Coffee’.

(b) Some  of the State  Governments, 
e.g.  Madras, Mysore, Travancore-Cochin 
and C3org  have framed rules under the 
Prevention of Adulteration Act reg'̂rding 
the  admixture of Chicory with Coflfee.

(c) In the  rules framed by the Go
vernments of Mysore and Travancore- 
C>chin it is sMpuiated that the addition 
of Chicory to Coffee  should not exceed 
50 per cent. The fact of such an addi ion 
and the exact proportion of the adulterant 
should be clearly indicated on the label 
of the container or packet containing the 
mixture. The Madras and Coorg Go
vernments have s ipulated that in the case 
of mixture containing more than 50 per 
cent, of Chicory the printed label attached 
to the packet containing the mixture shall 
describe the contents as Chicory blended 
with coffee and should also state the per
centage of chicory and coffee.

(d) Ŝfl̂isfics of import of Chicory arc 
not sepani ely  recorded in the Customs 
returns an! hence actual figures of import 
of Chicory cannot be given. During the 
year  I954# licences of the value of 
Rs. 19,17,000 were issued for the import of 
Chicory. The main countrie* from which 
Chicory is imported' arc Holland and 
Belgium.

Rourkela Steel  Plant

2370. Shri Deogam i Will the Minis
ter of Iron and  Steel be  pleased to 
refer  to the reply  given  to  Starred 
Que'̂tion  No.  1586 on the 8th Septem
ber, 1955 and state :

(a)  whether  the displaced  perions 
and their  dependants  will be  gi\cn
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preference  for  employment  in the 
Roiirkela  S eel  Factories  even  af er 
the  cjmple»ioil of  the  construction 
work;  .

(b) whether  they  will be given pref- 
ereice  in ge tiig  such  training  in 
trades as may fit them for work  in the 
factory; and

(c) whe her  a list of  Such  displaced 
persons and their  dependants  will be 
maintained for  future  reference?

The  Minister of Commerce and 
lalistry and Iron and Steel (Shri T. T. 
KrUhnamachari): (a) ana (b). Yes, Sir. 
As far as is possible.

Cc) Such a list is already being main
tained by  Hindustan Sicel Limited.

Cottage  and  Village  Industries

*2371. Shri  Ramananda Das : Will 
the Mi lis.er of Production be pleased 
to state:

(a) w’le her  Gwernment  are aware 
of the fact that the Cottage and Vil-̂ 
lage  Industries of  Shoe-making  and 
Tanning of Leather  are facing a crisis, 
beiig  unable to compe e with the big 
iniîries like Bata,  Flex and  other 
similar industries; and

(b) if so, the steps  taken by  Gov
ernment to revive the Cottage  Indus
try?

The Deputy Minister of Production 
(Shri  Satish Chandra): (a) Yes, the 
collage  and small sector of the  leather 
footwear  and tanning industries are at a 
disadvantage, despite the fact that by far, 
the greater percentage of production is 
in this sec or.  This is due mainly to 
inferior technique employed and difficuUies 
in marketing.

(b)  The position is kept under constant 
review;  and financial and technical assis
tance  is provided for development and 
improvement of production in the village 
sector.

“C.A.R.E,”

/Shri M. R. Krishna : 
\Shri B. C. Das :

Will the Prime Minister be pleased 
to s’late  whether it is a fact that Food 
Packages, Ghee  ani milk powder in 
large  quantities  are  beinp distributed 
by  an  American  Association known 
as '‘C.A.P.B”.  to the poor people  in 
TnJia?

The Parliamentary  Secretary  to 
The Minister of External All airs (Sht I 
$adath AU Khan) : Ves,

Second  Five Year Plan

•2377. Shri N. M, Lingam: Will the 
Minister of Planning be  pleased  to 
state:

(a) wheiher  the  Planning  Commis
sion has assessed the requirements  of 
administrative  and technical  person
nel for the Second Five Year Plan;

•*.

Cb) the  steps  being taken to  train 
the  required  personnel;

(c)  whether  any  changes are  con
templated  in  the  administrative set 
up;and

Cd) if so,  the nature and  extent of 
the changes  proposed ?

The Deputy Minister of Planning
(Shri S. N. Mlshra): (a) The assessment 
is in  progress.

CbJ Some  states are expanding their 
administrative  cadres in anticipation of 
requirements under the Second Five Year 
Plan.

As a result of steps  taken in the first 
Five Year Plan there has been some in
crease in the output of technical personnel 
(Engineering).

State  Governments have schemes for 
increasing accommodation  in technical 
institutions  during  the  Second  Plan 
period.

(c)  and (d). The matter is under consi
deration. .

Mica  Export Promotion Council

*2378. Shri  Nageshwar  Prasad 
Sinha t Will  the  Minister of Com
merce and  Industry be pleased  to 
refer to tne reply  given to starred ques
tion No. 1046 on the i6th March» 1955 
and state:

U) the recommendations  of the Mica 
Advisory  Committee in  regard  to the 
setting  up of  an Export  Promotion 
Council  for Mica;

(b) when the Council is proposed  to 
be set up; and

(c) the names of its personnel?
r
"The Minister of Commerce (Shri 
Karmarkar): (a) At its meetings held at 
Trivandrum on the 25th and 26th March, 
195 5̂  the  Mica  Advisory  Committee 
imanimously decided to recommend to Go
vernment that an Export Promotion Council 
for Mica be set up.

(b)  It is expected that the Council would 
come into being before the end of this 
year.

Cc) The personnel of the Council has 
l̂rt yet been settl̂,
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Family  Survey of Indian VlUaget

*2379. Shli  Sanganna: Will the
Minister of Planning be  pleased  to 
BUte whether  the economic  aspects as 
revealed by the  family  survey of In
dian  villages conducted  by the Gov
ernment  of India are being  taken into 
consideration  while  preparing  the 
Second Plan frame of the country ?

The Deputy Minister of Planning
(Shri S. N. Mishra): Presumably  the 
hon*ble member has in his mind the family 
survey  conducted  either  under  the 
Agricultural  Labour  Enquiry or under 
the National  Sample  Survey.  We are 
utilising all the data  furnished by these 
surveys for the preparation of the Second 
Five Year Plan.

: SPTT

IWtfl ‘i’Tl   ̂fi’TT  :

(̂ ) fw f n  sfT tp:wtt 

’TT? PTHT-

(̂)   ̂ Tiftr
«if?r  ^ 3rrt>ft ?

wifm aftr
jfto eto :

(t) ?nft 5R.  % ?nnnT i

(̂ ) fw f ffni

«rfn  ̂̂  TTftr 

vj’PT’i Ko I

Committee for Land Reforms

rShri N. B. Chowdhiiry i 
238x.̂ Shri Bhagwat Jha Azad i

Will the Minister of Planning be 
pleased to  lay on the  Table of the 
Lok habha a statement  showing:

(a) the  activities of the  Central 
Committee for Land  Reforms  since
1953 i

(b) to  what  extent the  Committee 
have  succeeded in oye-iting the pro
posals from  Slates  for land reforms; 
and

(c) whether  any attempt  was  made 
to  maintain uniformity  in land re
forms?

The Deputy  Minister of Planning 
(Shri Ŝ. Mishra): (a) to (c). A statement 
is placcd on the Table of the Lok . abha. 
[Sm  Appendix XI, annexure No.  66.J

Technical  aid  from  Russia

*2382. Shri Radha Raman t Will the 
Minister of Commerce and Industry
be pleased to sute :

(a) whether  the officials who  recent
ly visited Russia have submitted any 
report to  Government  about their im
pressions; and

(b) if so,  in what  field India could 
obtam  technical aid and  “know how" 
from Russia ?

The Minister of Commerce and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari) : (a)  an.  (b).  The
Ministry  of  Commerce and Industry 
have  not sent a team of officials in the 
recent past to U.S.S.R.

Western  India  Match  Company

•2383. Shri H. N. Mukerjee s Will the 
Minister of Planning be pleased  to 
state:

Ca) whether  a memorandum  has 
been  received  from the workers  of 
the  Swedish-owned  Western India 
Match  Company,  Calcutu;

(b') whetlier  Government’s  attention 
has been drawn to the danger implicit 
in the Company’s  production  schemes 
to the small and cottage  production of 
matchcs; and

(c)  if so, the steps  Government pro
pose to take in the matter?

The Deputy  Minister of Planning
(Shri  S. N. Mishra): (a)  No  sucH 
memorandum  is traceable.

(b) Government  are not aware of the 
pr̂ uction  schemes of the Company or 
of any  danger  therefrom to the Small 
and Cot age pr xluction of  matches. No 
expansion of WIMCO’s capacity is being 
permined.

(c) Does not arise.
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KfuuU Hundies

/Dr. Ram Subhag  Singh i 
\Shrl Amjad Ali i

Will the Minister of Production be 
pleased to state :

(a) how many post offices are selling 
Khadi  Hundies at present;

fb) how long this  sale will continue; 
and

(c)  whether any extra hands have been 
engaged to cope with this work?

The Deputy Minister of Production 
(Shri  Satish Chandra): (a) All post 
Offices in the country.

(b) Upto  31-3-1956.

(c) It has been agreed to reimburse the 
Posts and Telegraphs  Department any 
additional expenditure  incurred on this 
account.  The employment of extra hands 
by the Post Offices is, however, unlike
ly.

Hindustan  Housing  Factory, Ltd.

♦2385. Shri Kamath j Will the Minis
ter of Works, Housing and Supply
be pleased to sute :

(a)  whether  the attention of  Gov
ernment  has been drawn to the recom- 
irendation of the Estimates  Committee 
on page 25  of its thirteenth Report, to 
the eflect  that after disposal of surplus 
stores  the establishmenth of the  Gov
ernment  Housing  Factory  should be 
closed; and

rb) if so, the action Government pro
pose to take thereon?

The Minister of Works, 'Housing 
and Supply (Sardar Swaran Singh):
(a) Yes Sir.

(b)  Government  propose to accept the 
recommendation  and act accordingly.

Products of United States Firms

*2386. Dr. Rama Rao 1 Will the Minis
ter of Commerce and Industry be
pleased to state :

(a) whether  the attention of  Gov
ernment has been drawn  to a  Press 
report  that  many  United States firms 
have made arrangements  for  full or 
partial  manufacture of their  products 
m India and that certain Unit.'d  States 
companies were  entering into licensing 
royalty  agreements  with Indian  com
panies;

(b) if 80,  the names of  firms  who 
made  such  arrangements during  the 
period  from the ist  January, 1954 to 
the 31st  July, 1955; and

(c) the names of their  Indian colla
borators ?

The Minister of Commerce and 
Industry and Iron and Steel (Shri T.T. 
Krishnamacharl) : (a) to (c). I have been 
a Reuter report in the Hindu of the 8th 
September to this  eflfect.  I  have  no 
reason to believe that̂the report is factuallly 
accurate.  Nor is it‘possible for me  to 
mention the names 01 the firms who have 
entered into collaboration agreements on 
the  basis of the facts alleged. The types 
of foreign collaboration with  Indian in
dustrialists vary  considerably from tech
nical collaboration, to royalty agreements, 
participation in research  and capital par
ticipation.  If a specific question is put in 
respect of a particular product or a parti
cular industry, I can endeavour to furnish 
an answer, if such an answer is not other
wise barred.

Aluminium Factory (Madras)

♦2387. Shri S. V. Ramaswamy : Will 
the Minister of Planning be pleased to 
sute:

(a)  whether  the  attention  of 
Government  has been  drawn  to 
the  recent  statement of the  Minis
ter  for  Industries,  Madras,  that 
since  there will  be delay  in starting 
the  Aluminium  Factory in  Madras 
State  in the public sector, a Colora
tion will be formed to start the indus
try;

(b) whether  the permission  of the 
Planning  Commission has been accord
ed for this deviation ; and

(c) if so,  the nature of the Corpora
tion?
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The Deputy Minister of Planning
CShri  S. N.  Mishra) : Ca)  No,  Sir. 
Ciovcmment have not seen the statement 
lel'erred to of the Ministtt for Indus- 
iries, Madras.

(b) The Planning Commission have not 
been approached,

(c) Does not arise.

(b)  if so,  the action  Government 
have taken or propose to  take in  the 
matter?

The Minister of  Commerce and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Lajpat Rai IVlarkat

*2398. ShH T/B. Vittal Rao t Will 
the Minister of Rehabilitation be
pleased  to state :

(a) whether the  construction of a 
fi4cca  market  on the site of existing 
Lajpat  Rai Market, opposite the Red 
Fort,  Delhi  has begun;

(b) if so,  when the construction work 
was started  and when it will  be com
pleted;

(c) whether  Government  hare  pro
vided any accomodation  to those shop
keepers  whose shops  have been demo
lished ; and

(d) if so,  where and for how long ?

The Deputy Minister of Rehabilita
tion (Shri J. K. Bhonsle) : (a) Yes, on a 
part of the site.

(b) In may, 1955.  The date of com
pletion cannot be anticipated as a portion 
of the site has not yet been made availble 
by the Delhi State Government.

(c) Yes.

(d) The sites arc in the  m'̂rket area 
or in its  vicinity  and will remain in 
occupation of the eligible shopkeepers tem
porarily.

Cigarette Factories

*2389. Shri B. S. Murthy i Will the 
Minister of Commerce and  Industry
be pleased to state  whether  there  is 
any  proposal to set up  new  factories 
for the manufacture  of cigarettes  in 
India ?

The IVlinister of  Commerce and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari) : No, Sir.

Automobile Tyre Companies

•2391. Shri Chandak : Will the Minis
ter of Commerce and Industry be
pleased to state :

(a)  whether  Government  are aware 
of the  fact  that certain  Automobile 
Tyre  Companies are  charging differ
ent  rates for the same type of tyres; 
and
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Survey of Taldih Mining Area

*23̂ Shri Sanganna : Will the Minis
ter of Iron and Steel be pleased to state:

(a) whether  it is a fact  that the Air
Survey  Comp ny of India  has  been 
asked to take an  aeri 1  photogrifh 
of the Taldih Mining area in connec
tion with the Rourkela  Steel  Project, 
and .

(b) if so,  where the matter stands  »t 
present ?

The Minister of Commerce  and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari): (a) and (b). The Air 
Survey  Company of India Limited, ̂ 1- 
cutta, have been asked by Hindustan fftcel 
Limited to make an aerial survey of the 
Taldih mining area in connection with the 
Rourkela Steel Project.  The  survey will 
be undertaken soon.

Employment

*239̂. Shri N. B. Chowdhury : Will 
the Minister of Planning be  pleased 
to lay  a statement on the Table of the 
House  showing the results  achieved 
10 far in respect  of the Eleven Point 
Programme  of 1953  for the expansion 
of the  employment  opportunities in 
the country ?

The Deputy Minister of Planning 
(Shri S.N. Mishra): Results of the Eleven 
Point  Programme are being assessed.

Film on Bhudan Movement

*2396. /Shri  Radha Raman : 
\Shri M. IsUmuddint

Will the Minister of Information and 
Broadcasting be pleased to state :

(a) whether  it is  a  fact  that the 
Government of India are  producing a 
film  on Acharya Vinoba  Bhave  or on 
his Bhoodan Movement ;

(b) if so,  what will be its  length, 
principal features and cost;

(c) when it will be ready;  and

(d) whether  it will be shown frê 
or sold out  to film exhibitors?

The Minister of Information  and 
Broadcasting (Dr. Keskar); (a) to (l).
A documentary  in two parts  is  under 
preparation.  It will be shown  in the 
Cinemas and will also be shown extensively 
on non-commercial realeases.

Salt

*,™»/Shri Kamath!
»397»Î Shrimati Sucheta Kripalanit
Will the Minister of Production be 

pleased to state :

(a) whether  it is a  fact that  Gov
ernment propose  to import rock  salt
from Pakistan;

(b) if 80,  when and how  much;

(c) whether  India  is  deficient  in
saU production;

(d) if not,  the reasons  for importing 
salt from Pakistan;

(e) whether  the All India Salt Re
finers Association  has made a  repre
sentation in this connection; and

(f) whether  Government have  con
sidered  the  representation, and if so,
with what result ?

The Minister of Production (Shri K. C
Reddy): (a) and (b). The recent Trade 
Agreement  concluded  between India 
and Pakistan  provides for the import by 
India, of 10 lakh maunds of rock salt from 
Pakistan during the currency of the Agree
ment viz. from 1-9-55 to 31-8-56.

(c) No, so far as Sea Salt is concerned. 
Rock salt, however, for which there is a 
marked  preference  in  certain parts of 
North India is not yet sufficiently  avail
able.

(d) The import of rock salt from Pakistan 
has been agreed to in the interest of pro-̂ 
moting trade  between  the two coun
tries.

(c) Yes.

(f)  The representation is under consi
deration.

Films on Untouchability

♦2398. Shri B. S. Murthy x Will the 
Minister of Information and Broad
casting be pleased  to refer  to  the 
reply  given  to  Starred  Question 
No. 1845 on the i6th September, 1955 
and state:

(a) whether  the lives of  Harijan 
saints and great  social reformers  are 
being  considered  as  subjects for edu
cative  films in  connection with the 
programme for the removal of untouch
ability; and

(b) if so, the amoimt set apart for this 
purpose ?

The  Minister of Information and 
Broadcasting (Dr. Keskar): (a)  and
(b). The production of  one feature film
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is under consideration,  wherein will  be 
presented the efforts made throughout the 
Indian  history  by religious  teachers 
and  reformers for the removal of un
touch ability.  Details  of production and 
expenditure  have  not yet been settled. 
In  addition, the Films Division has pro
duced and proposes to produce  short films 
on the subject of removal of untouchabili-
ty.

Automobile Tyres

*2399. Shri  Chandak t Will the 
Minister of Commerce and Industry
be pleased to refer to the  reply  given 
to Starred  Question No.  1546  on the
22nd  December, 1954 and state :

(a)  whether  the Tariff  Commission 
has since submitted its  Report on  the 
cost of tyres  manufactured in  this 
country; and

(b)  if so,  the difference between the 
cost and  selling prices of automobile 
tyres?

The Minister of Commerce  and 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari): (a) Yes,  Sir.

•  The Report is under consideration 
by Government  and it is not possible to 
give any details about the report before 
the Government arrives at a decision on the 
recommendations  made by  the  Com
mission.

Import  of Plywood

1267. Shri Ibrahim : Will the Minis
ter ot Commerce and Industry be
pleased to state :

(a) the quantity  and value of  ply
wood  imported  during 1953 and  I954i 
and
(b) the names of the  countries  firom 

which it has been imported?

The Minister of Commerce and 
Industry and Iron and Steel (Shri T« T* 
Krishnamachari): (a) Nil.

(b) Does not arise.

Silk-worm Seeds

126S. Shri Ibrahim s Will the Minis
ter of Production be pleased to sute :

(a) the quantity of  silk-worm  seeds 
imported during the  years 1953-54 and
1954-55  and the value thereof; and

(b) how the seed imported has  been 
allotted to different States ?

The Minister of Production (Shri 
K. C. Reddy) : ( ) The information is not 
available because no separate  record is 
maintained for the import of silk-worm 
seeds.

(b) Seed is not imported by any  Central 
Agency  and the question of allotment to 
different States,  therefore, does  not 
arise.

Coffee

1269.  Shri Ibrahim t Will the Minis
ter  of Commerce and Industry be
pleased tq state :

(a) the  estimated  quantity of  coffee 
to be produced in the country  during
1955-56; and

(b) the estimated  quantity  and 
value of  coffee  to be expoited during 
the above  period ?

The Minister of Commerce 
Industry and Iron and Steel (Shri T. T. 
Krishnamachari): (a) About  27,000 
tons.

(b) It is too early to give any estimate. 

iwdlMn  Diplomats

1270.  Shri Ibrahims Will the Prime 
Minister be pleased tostate:

(a) the number of Indian diplomats 
who died on active service abroad since 
the 26th January, 1950;

(b) whether any memorials  to  com
memorate their memory have been raised 
by Government; and

(c) if so, the amount of money spent 
or sanctioned for such memorials, sep
arately?

The Prime IViinister and Minister 
of External Affairs  (Shri Jawaharlal 
Nehru)s (a) Two.

(b) No.

(c) Does not arise.

Rationalisation in Jute  Mills

*1271. Shri Tushar Chatterieat Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply given 
to  unstarrcd  question  No.  369  on 
the 26th November, 1954 and state:

(a) the number of Jute Mills in which 
rationalisation scheme has  been  intro
duced till June, 1955;

(b) the number of employees displaced 
due to rationalisation; and

(c) the number of them who  have 
been provided with alternative employment ?

The Minister of Commerce 
Industry and Iron and Steel (Shri T.T. 
Krishnamachari) : (a) Twenty-three.

(b)  and ( ). Precise information regarding 
the  number of  employees  displaced.
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due to the installntion of modem machinery 
is not ava lahe hut ttiejr arc statej to have 
aii  bcun ab<̂orbcd  in  the  vacancies 
which occurred due to retirements, and 
other causes.

Uranium  Deposits

1272.  Shri Hem Ra)t Will the 
Prime IVfinlster be pleased to sute;

•
(a) whether it is a fact that deposits of 

Uramum exist near Dharamsala (Dharam- 
kot)  in the Himalayan Range (Punjab); 
and

(b) if so, whether Government have 
'made any geological survey of the area?

The Prime Minister and Minister 
of External Affairs  (Shri Jawaharlal
Nphru) (a) and (b). Government have no 
information in the matter.

Training  Centres  for Conmiunity 
Projects

1273. Shri B. S. Murthyx Will the 
Minister of Planning be pleased to state:

(a) the number of Training  Centres 
opened so far to train workers for National 
liciension Service  and Community Pro- 
jeas, in each State;

(b) the syllabus followed and the period 
of training; and

(c) the amount allotted by the Centre 
and the amount borne by the States ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a)  to (b). The 
information is laid on the Tabic of the Lok 
Sab a andis contained in Annexures I, II, &
III in respect of parts (a) to (c) respectively 
[See Appendix XI, annexure No. 68].

A. L R.

1274. Shri D.  C.  Sharmat Will 
Minister of Information  and Broad
casting be pleased to state the number 
of talks broadcast from each Station of the 
All India Radio  during  the year  1954 
regarding the Gandhian Philosophy  ana 
teachings?

The Minister of Information and 
Broadcasting (Dr. Keskar); A statement 
is laid on the Table of the Lok  Sabha.

Appendix XI, annexure No. 69].

Nepali  Communists  Organisations

1275. Shri Bibhuti Mishrai WUl the 
Prime Minister be pleased to state:

(a) whether it is a fact that the Nepali 
Communists Organisations have established 
their contact in Bihar ;

(b) whether it is also a fact that they 
occasionally visit Bihar  for making pro
paganda against Nepal as well as in ;̂ 
and

(c)  if so, the action taken bv the Govern
ment of India in the matter?

The Prime IVfinlster and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) to  (c). There are no lestric- 
tions on the movement of persons on Bihar 
Nepal border.  Government have no in
formation about anti-Indian or anti-Nepal 
propaganda by them.  Suitable steps will 
be taken if and when any unlawful activi
ties  come to the notice of Government.

Razor  Blades

1276. Shri S, C. Samantat Will the 
Minister of Commerce and Industry
be pleased to state the number of concerns 
manufacturing razor  blades, if any, run 
with the help of foreign firms ?

The ZViinister of Commerce  and 
Industry and Iron and Steel  (Shri 
T. T. iGrishnamachari) s I'here is only 
one firm, already in piodurtion, which is 
manufacturing safety razor blades in col
laboration with a foreign firm.

Pood and Agriculture Publicity Unit

1277. Shri S. C. Samanta t Will the 
Minister of Information and Broad
casting be pleased to sute t

(a) the number of pamphlets published 
so far by the Food and Agriculture publi
city unit and the names of the languages 
in which they have been published;

(b) the number of pamphlets which 
had to be rc-printed;

(c) whether the films produced on the 
matter were given dur ng publicity and 
exhibition of those films was made compul
sory in every cinema; and

(d) the total amount spent for tliis pur
pose during 1954-55 ?

The Minister of Information and 
Broadcasting (Dr. Keskar) t  (a) 23
pamphlets have been so far brought out by 
the Food and Agriculture Unit in the Press 
Information  Bureau, of which 10 were in 
English and Hindi: 3 exclusively in Hindi 
andf 10 in English.  Advance copies of 
manuscripts are made available to State 
Governments for production of versions in 
regional lan̂ages.  These  pamphlets 
are intended for distribution among farmers, 
ap-icultural instrurtors, journalists, publi
cists and other interested in agriculture.

(b) Six.

(c) The films are produced in 16 mm. 
and are intended for use in agricultural 
training institutions, extension centres etc. 
They are not intended for exhibition in 
commercial cinema houses.

(d) The total amount spent during
1954-55  preparation of pamphlets,
folders, films and on issue of  advertise*
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ments and printing of pesters and leaflctt 
was Rs. 31.167/

Small  Scale Indattiies

1278.  Shrîidwanl: Will the Minis
ter of Commerce and  Liduitry be
pleased to state:

(a' whether it is a fact that Govern
ment  have decided to serd Indians em
ployed in small scale industries for practical 
training abroad in factories which ate en
gaged in the manufacture of mathematical 
instruments, table cutl'̂ry, razors, scissors, 
knives and surgical instruments;

Ob') if so, the details of the Scheme 
formulated in this regard;

(c) the number of persons who have 
applied for training undex the scheme; and

(d) the total expenditure to be incurred 
on the Scheme and the amount to be spent 
on each trainee in the form of scholarship 
or stipend?

The Minlater of Commerce and 
Industrvand Iron and Steel '"Shrl T. 
T. Krlfhnamacharl): (a) No, Sir.

(b) to (d). Do not arise.

East Bengal Displaced Persons

Z279* Shri R. K. Chaudhnrit Will 
Minister  of Rehabilitation be

pleased to state:

(a)  the number of East Bengal  Dis
placed Persons who have migrated to Delhi 
after Partition;

(h) the number of displaced persons, 
who on account of th** conditions obtaining 
in PaJcistan, fre unahij to go back to their 
homes there;

(c) whether any scope for  rehabilita
tion has been given to the displaced persons 
referred to in pan (a) above;

(d) if so, in what shape; arxd

(e) whether any Ipnd or house has been 
given to tjiem either by outright transfer 
or on rent, particularly to persons working 
in private offices or engaged in business ?

The Deputy Minister of Rehabili
tation (Shri J« K.  Bhonslc)t  ra) and
(b\ No such record has been maintained by 
the Delhi  State Government.

^Yes.

(d) (i) Small urban loans.

(ii) Financial assistance to displace.! 
students and tiainees; and

(iii) Allotment of q uarters and plots.

(c) Ysi.

Documentary  Films and Newsreels

1280. Shri P. N. Ra)abho|i Will the 
Minister of Information and Broad*
casting be pleased to state:

(a) the names of the documentary films 
and newsreels exhibited in Part ‘C States 
under  the Cinematograph Act, 1952, 
Statewise, during 1954-55 and 1955-56 
80 far; and

(b) the names of the ’documentary films 
on education, and curient events shown in 
Part *C*  States during January to June,
1955?

The Minister of Information and 
Broadcasting  (Dr, Keskar)i  (a) A
statement of documentaries and newsreels 
released by the Films Division  dnring
1954-̂  ̂and i95<-<:6, unto August is laid 
on the T ible of the Lok Sabha.[5ee Appendix 
XI. annexure No, 70).  Films released arc 
ciiculated to cinemas in various States, 
including Part *C*  States.

(b') Apart from release to cinemas, 
P’-ints of films are supplied to mobile vans. 
A list of films ’̂’pplî to mobile vans of 
Central and S ate Governments in Part 
*C*  States d ring Januarv-ltinr. tq5̂, is 
hid on rĥ T<b1f of  L ̂k âbha [5## 
Appendix XI> annexure Nj. 7 ].
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Books on Nuclear Energy

1282. Shri Bhaflrwat Jha Azad: Will 
the Prime Minister be pleased to state 
whether India will be  a  recipient  of 
technical books on nuclear  ener̂ and its 
peaceful applications from the U.S. Atomic 
Energy Commission?

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal
Nehru): Yes.

Embankment on Gandak River

1283. Thakur Jugal Kishore Sinha: 
Will the Minister of Irrigation and Power
be pleased to state:

(a) the advantages and disadvantages 
of constructing the embankment on one side 
of the Burhi Gandak in Bihar; and

(b) the steps being taken to mitigate 
the sufferings of the people,  affected by 
this embankment ?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Advantages: 
Areas immediately behind the embankment 
are protected.

Disadvantages' Protection is not pro
vided for the entire valley.

(b) The Burhi Gandak embankments 
below Rosera were started simultaneously 
on both the banks.  As embankments on 
both sides from Muzaffarpur to Darbhanga 
District border could not  be completed 
before the rains, the embankment 01 the 
right tank on this reach was taken up this 
year to protect the Muzaffarpur town and 
the Railway Line from Dholi to Silaut 
which had breached in 1954 fl wds and 
caused  great dislocation of traffic.  The 
gaps  on both banks from a point is miles 
upstream of Muzaffarpur up to Khagaria 
arc included in programme of construction 
of 1955-56 and earthwork on these is ex
pected to be completed before the next 
monsoon.
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Displaced Persons* Quarters

1285. Shri Rishang Keishingt Will 
the Minister of Rehabilitation be pleased 
to statcc

(a) whether it is  a fact that Govern
ment propose to sell the quarters allotted 
to displaced persons who have no claims on 
instalment basis;

Cb) whether it is also a fact that future 
allotment of quarters to these displaced 
persons  have been completely stoppedi 
and

(c)  if so, how Government  propose 
to rehabilitate  non-claimant  displaced 
Govcrrmient employees who were  not 
allotted accommodaiion by the Rehabiliia- 
tion Ministry as they were living in quarters 
allotted to them by the Estate Office.

The Deputy Minister of Rehabili
tation (Shri J. K, Bhonsle): (a) Proper
ties valued at Rs. 10,000/- or less are pro
posed to be sold to displaced persons 
occupying them whether they have claims 
or not.

(b) No.

(c) Non-claimant  displaced  Govern
ment Servants in Delhi,  who have been 
allotted accommodaiion by the  Estate 
Officer, are treated just like other non
Claimant displaced persons  other than 
squatters. Displaced Government  Ser
vants, who have been allotted accorrmioda- 
tion by the Estate Office and who are likely 
to vacate that accommodation on account of 
death, retirement or dismissal, are allotted 
alternative accommodaiion by the Delhi 
State Goverrmaent.

Pay Qaims of A.I.R.  Staff

1286. Dr.  Satyawadi: Will  the
Minister of Information and Broad
casting be pleased to state:

(a)  the number of time-barred claims 
in respect of arrears of pay of persons 
working with the Maintenace Engineer, 
A.I.R.)
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(b) whether it is a fact that in certain 

cases the pay is not drawn for more than 
8 years; and

(c) if so, the reasons therefor?

The Minister of Information and 
Broadcasting (Dr. Keskar):  (a) Three; 
relating to arrears accruing as a result of 
refixaiion of pay;

Cb) No, Sir.

(c) Does not arise.

Construction of Barsatis for Staff 
Quarters

1287.  Sardar A. S. Saigal t  Will the 
Minister of Works, Housing and Sup
ply be pleased to state:

(a)  whether it is a fact that the residents 
of Government quarters ai ‘J* point re
presented to Government sometime  in 
June, 1955 for the construction of Barsa
tis in their quarters, similar to those pro
vided in Lodi Road and Devnagar quarters; 
snd

Cb) if so, the decision taken by Govern
ment in the matter?

The Minister of Works, Housing 
and Supply (Sardar Swaran Singh):
Ca) Yes, Sir.

Cb) To keep down the cost of construc
tion, Govemmem have decided not to 
provide Ba satis.

Prime Minister *s National Relief Fund

 ̂fDr. Ram Subhag  Singh i
ia88.̂ Shri Bhakt Darshan:

'I  Shri Radha  Raman:

Will the Prime Minister be pleased 
to state:

Ca) the total amount received so far 
during  the year 1955-56 in the Prime 
Minister's National Relief Fund from 
foreign countries;  and

Cb) the names of the countries which 
have donated to this Fund ?

The Prime Minister and Minister of 
External Affairs  CShri  Jawaharlal
Nehru): (a) an \ Cb). A statement is placed 
on the Table of the Lok ̂abh«4[5«« Appen
dix XI, annexure No. 71].

The Apprentices Act, 1850

1289.  Shri  S. N.  Das: Will  the 
Minister of Commerce and Industry be
pleased to state:

Ci) whether it is a fact that the proposal 
to amend the Apprentices  Act  of i8jo 
to empower Government to ask indust nil 
conccras for miking training of craftsman

an integral part of their activity, has bee 
finalised; and

Cb) if so, the date when the Bill is likely 
to be introduced?

The Minister of Commerce and 
Industry and Iron and Steel CShri T.T. 
Krishnamacharl): Ca) No, Sir. Govern
ment do not propose, for the present, to 
amend the Apprentices Act of 1850.

Cb) Does not arise.

Milan  Samples Fair

1290.  Shri S. C. Samanta : Will the 
Minister of Commerce and  Industry
be pleased to refer to the reply given 
to starred question No. 1812 on the 2nd 
April, 1955 and state:  -

Ca) whether any contract was given 
for the construction of a Pandalto accom
modate the Indian Exhibits at the Trade 
Fair held at Milan in April, 1955;

Cb) if 80, to whom and the amount of 
the contract;

Cc) whether it is a fact that only a few 
glass cases were hired at a very small price 
and the expenditure was much less than 
the amount financed;

Cd) whether any enquiry has been made 
in the matter; and

Cc) if 80, the result thereof?

The Minister of  Commerce and 
Industry and Iron and Steel CShri T. 
T. Krishnamacharl): C«) to fc). The in
formation required is not readily available.
It has been called for from our Embassy 
in Italy, and will be furnished to the Lok 
Ssbha as soon as it is available.

Community  Radio  Sou

 ̂,  Shri Janardhan
the Minister of L
1291. ,---------------Reddy: Will

.... __ /Information and Broad
casting be pleased to state:

Ca) the number of community Radio 
Sets which have been supplied to the States 
during 1955-56 so far; and

Cb) the number of sets so far supplied 
to the Hyderabad State?

The Minister of Information and 
Broadcasting CDr. Keskar): Ca) Indents 
have been placed  with the  Director
General, Supplies and Disposals for the 
supply of I3M3I  Commumty sets to the 
various  States  during  1955-56.  The 
supply of these sets is expect̂ to be com
pleted by the 31st March, 1956.

Cb) The Î 3̂1 sets ordered includc 400 
8ct8 for the Hyderiibad state.
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Trade with Russia

1292. Shri Viswanatha Reddyi Will 
the  Minister  of Commerce  and 
Industry be  pleased  to  refer 
to the reply given to starred question No. 
444 on the 2nd Mâch and state the total 
number of Indian firms engaged in trade 
w ji? Russid during 1954-55 ?

The Minister of Commerce  and 
industry and Iron and Steel (Shri T. 
T. Krishnamachari): The information 
required is not available.

Cattle-Stands in Vinay NagarQuarters

X293* Shri V. P. Pawars Will the 
Minister of Works, Housing and Supply
be plcaseci to state:

whether it is a fact that some re
presentations have been made to Govern
ment for the removal of the cattle-stands 
aJ joining Quarters Nos. A-119 to A-149 
in Vinay Nagar on grounds oi in sanitation; 
and

(b) if so, the action taken in the matter ?

The Minister of Works, Housing 
and Supply (Sardar Swaran Singh;:
(a) Yes, Sir.

(b)  Necessary action in the matter is 
being taken by the Delhi State Government 
and the Delhi Improvement Trust  for 
getting the site vacated and in the mean
time to improve the sanitation of the place.

Technical  and Vocational Traning 
Scheme

1294. Shri Radha Ramant Will the 
Minister of Rehabilitation be pleased 
to state:

(a) whether Government have approved 
the Madhya Bharat Government’s Schcme 
of Technical and Vocational Training to 
displaced  persons from West Pakistan 
during 1955-56;
(b) if so, the actual cost of the schcme;

(c) its principal features; and

(d) the proportion of its expenditure 
to be borne by the State and the Centt e ?

The Deputy Minister of Rehabili- 
Ution (Shri ]. tc Bhonsle )t (a) Yes.

(b) Rs. 27,000/-

(c) an̂ (i ). A stptem̂ n̂t is l̂id on the
Table of the Lck Sabha.  Appendix
XI, anrexure No. 72].

Regional Passport Office, Delhi

1295. Sardar Iqbal Singh: Will the 
Prime Minister be plensed to  state:

(a)  the number of passports granted 
during 1954 by the Regional Passport Office, 
Delhi; and

(b̂) the number of applications rejected 
during the same period?

The Prime Minister and Minister of 
External Alfairs(Shri Jawaharlal Nehru):
(a) The Regional Passpoit Office, Delhi, was 
o’lly set up on the 25th  October,  1954. 
Between that date and the end of the year, 
324 pass ports were issued by this  office.

(b)  No record  of Lhe  number  of 
app lications rejected is  maintained.

Raw  Wool

1296. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the total production of raw wool 
during the year I954-555
(b) its internal consumption during the 

same period; and

(c) the number of applications received
and licences granted for its export under 
categ(̂ries *A,  ‘B*  and  ‘C*  during
the years 1953-54 âcl 1954-55 in Delhi 
Fazilka, Bikaner, Beawer, Panipat and 
Bombay, separately?

The Minister of Commerce  and 
Industry and Iron and Steel (Shri T. 
T. Krishnamachari) t  ,a)  an I  (b)
No precise data is available.  Estimate 
of production have varied from 50 to 60 
million lbs.  and those of consumption 
between 25 to 30 million lbs.

(c)  A statement is attached.  [5m 
Appendix XI, annexure No. 73].

Rock  Salt

1297. Shri Radha Raman: Will the 
Minister of Production be pleased to 
state:
(a) whether it is a fact that Rock Salt 

is being smuggled into India at present and 
that thê-e is heavy black marketing in this 
commodity, and

(b) if so, the steps taken by Govern
ment in the matter ?

The Minister of Production (Shri 
K. C. Reddy): (a; an i (b) . Some cases 
of smuggling of rock salr into India h«ve 
been detected and the quantities smuggled 
have been confiscated.  To pre ent black 
marketing, the quantities confiscated have 
not been releâ êd for sale to the public but 
given to the Defence Department for use as 
cattle feed or exported to other countries.

Displaced Persons* Colonies

1298. Shri  Ramananda Das: Will 
the Minister of Rehabilitation be pleased 
to slate:

(a)  the number of Displaced Persons’ 
Colonies (both sqauat.ers  and Govern-
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m:»i sp.*>nso C'')  In rhe Barrackpire sub- 
DivLion  of ihe 2d P̂rgima  Diitrict  in 
Wcsf Derigri] and che number of di.̂placed 
persons fxom East Pakistan in each colony;

(b) the year from whicli these colonies 
are in existence; and

(c) the measures token by Governmen 
for proper rehabilitation of these displaced 
persons ?

The Deputy Minister of Rehabili
tation (Shri J. K. Bhonsle): (a) tf> (c). 
The informatitm is being collected and will 
be laid on the Table of the Lok Sabha  in 
due course.

Automobile Tyre  Companiet

1299. Shrl Chandak: Will the Minis- 
f:r ol Commerce and Industry  be
pleased to state;

Ca) the number of Automobile Tyre 
Companirs in India;

(b) the number amongst them which 
have their own tyre factories;

(c) how the companies having no fac
tories of thdr own get the supply of tyres 
for distribution;

((0 how many of these tyre companies 
are managed and controlled by Indians;

(e)  how many of the Indians are at_ 
present (i) Manaring Directors,  (ii) Sales 
Directors, (iii)  Finance Di’-ectors,  (iv) 
Works Di»-ectors, ( ) Production Managers 
and ( i)  Technical Managers in  these 
companies; and

(0 if the answer to part (e) above be 
in the negative, the action Government 
have taken or propose to take for the 
Indianisaiion of the top executives of these 
companies ?

The Minister of Commerce and 
Industry and Iron »nd Steel (Shri T. 
T Krishnamachari): (a) Four.

(b) Two.

(c') They  get their brands  of tyres 
manufactured  bv M's.  Dunlop Rubber 
Company  (India) Ltd.

(d) All the four *are manajred by for 
eigners. But one is reported to have a subs
tantial Indian capital.

(e)  Managing Directors.  Nil.
Sales Directors. 2
Finance Directors.  Nil.
Works Directors.  Nil.
Production Managers.  Nil.
Technical Managers.  i

(f)It is the general policy of Govern
ment to use tneii powers of persuasion to

secnre prô ’isive Indianisiition of siafF 
in leading fit ms.

Goa

fShrl Kamath i
Ram Subhag Singh i

W ill the Prime Minister be pleased 
to state:

(a'i whether any reports or complaints 
have been received that some  Bombay 
merchants arc exporting goods to Goa vta 
Aden; and

(b) if 30, the steps taken in the matter ?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharla! Nehru):
(a) Reports have been re eived that commo- 
oiiies, the export of which has been banned 
to the Poituguese possessions in  India 
are being  exported through Aden.

(b) The matter is under consideration.
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National  Discipline  Scheme

tjoo-B. Shri Gadilingana Gowd: 
Will the Minister of RehabiliUtlon be
pleased to state:

(a) whether it is a fact that Government 
have  sanctioned Rs. 30,000 for uniforms 
under the scheme for encouragement of 
discipline among students;

(b)  the total amount spent so far on 
this Scheme;

(c) whether the Andhra Government 
have sent any proposal for a grant under the 
Scheme ; and

(d) whether Government propose  to 
place a copy of the Scheme on the Tableof 
the Lok Sabha ?

The Deputy Minister of Rehabili
tation (Shri J, K. Bhonsle): (a) Mo.

(b) In 1954-55 Rs- 81,000/-. (AppxO,and

In 1955-56 Rs. 98,500/-  (Appx.)  (Upto
31-8-55)
(c) No.

(d> A copy of the pilot Scheme is placed 
on the Table of the Lok Sabha. [Placed in 
Library.  See No. S-377/55]*
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15673
LOK  SABHA 

Thursday, 29th September, 1955

The Lok Sahha met at Eleven of the 
Clock.

{Mr. SpEAJLER in the Chair] 

QUESTIONS AND ANSWERS 
(See Part I)

12-5 P.M.

PAPERS LAID ON THE TABLE 

Mnonxs of sittings of Committkb on 

Private Members' Bills and Resolxt-

TIONS

Shri M. A. Ayyangar (Tirupati): I 
beg to lay on the Table the Minutes 
of forty-two sittings of the Committee 
on Private Members’ Bills and Resolu
tions held so far. [Placed in Library, 
See No. S-351/55.]

Displaced Persons Compensation and 

Hehabilitation Rules, as modtfied by 

Parliament

The Depaty Minister of RehaMlita- 

tion (Shri X. ¥L Bhonsle): I beg to lay 
on the Table, under Rule 355 of the 
Rules of  Procedure, a copy  of  the 
Displaced Persons Compensation and 
Rehabilitation Rules, 1955, as modified 
in accordance with the  amendments 
passed by the Houses of Parliament. 
[Placed m Library.  See No.  S*249- 
A755.}___________

ESTIMATES COMMITTEE 
Sixteenth  Report

5̂T   ̂I

LEAVE OF ABSENCE 

Mr. Speaker:  The Committee  on 
Absence of Members from the Sittings 
of the House in its Eleventh Report 
has recommended that leave of  ab
sence may be granted to the follow
ing Members for the periods indicated 
in the Report:

374 L.S.D.—1.

15674
Shri  Bhajahari  Mahata,  Shri 
Sitaram  Asthana,  Shri R. Vela- 
yudhan, Shri Kanety Mohana Rao, 
Shri Debeswar Sarmah, Shri Hari 
Ram Nathani,  Shri K.  Ananda 
Nambiar,  Shri  Muchaki  Kosa, 
Shri S. C. Balakrishnan, Shri BeH 
Ram  Das,  Shri  Krishnacharya 
Joshi,  Shri  N.  Somana,  Shri 
Harindranath  Chattopadhyaya, 
Shri G. R. Damodran,  Rt.  Rev. 
John  Richardson,  Shri  Tridib 
Kumar Chaudhuri, Shri Dasaratha 
Ddj, Pandit Lingaraj Misra  and 
Shri Sofi Mohd. Akbar.

I take it that the House agrees with 
the recommendations of the Commit
tee.

Several H<m. Members: Yes.

Shri Kamath (Hoshangabad):  May
I request you to throw some light on 
one aspect of the matter?  It is this. 
There are many hon.  colleagues  of 
ours who have been given only leave 
of 59 days in the first instance,  and 
the latter part of their absence has 
not been considered so far as  this 
Report is concerned.  Another aspect 
is about the Rt. Rev. John Richardson, 
our colleague from the Andamans. 
He has again complained. Reports 
say—and I mentioned it the other day 
also—that  he has  been  unable  to 
attend because of transport difficul
ties. ...

Bfr. Speaker: Ail such questions are 
really to be referred  to  the  Com
mittee. The Committee takes into 
consideration all factors  that  affect 
each individual case and then it re
commends whatever leave  it  thinlcs 
ought to be given to the Members. If 
he wants, I shall forward his remarks 
to the Committee...

Shri Kamath: All right Sir.

Mr. Speaiwr: .. and it may dispose 
of that matter.
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[Mr. Speaker]

So the Members will be informed 
that they have been granted leave as 
recommended by the Committee.

29 SEPTEMBER 1955 Certain Transat.tions 
Referred to in Four
teenth Report of

- PA.C,

15676

STATEMENT RE CERTAIN TRAN
SACTIONS REFERRED TO IN 
roURTEENTH REPORT OF 

P.A.C.
The  Minister  of  Defence  <Dr. 
KatW: On the 21st of December, 1954, 
my colleague, the Minister of Finance 
(Shri C. D. Deshmukh) made a state
ment before the House in regard to 
certain comments made in the 9th 
Report of the Public Accounts Com
mittee on matters arising out of cer
tain orders placed for some jeeps in 
London and for certain deface stores 
on the Continent in 1948 for the Def
ence Services.  My  colleague  men
tioned the action which the Govern
ment had taken upon criticism levell
ed on these transactions and stated 
that the matters had been fully en
quired into in 1952 by a high level 
committee presided over by the Prime 
Minister himself, and that that com
mittee had come to the conclusion that 
while there had be«i technical and 
procedural irregularities no particular 
officer was in any way blame-worthy, 
and, therefore, ciovemment did not 
propose to take any further action in 
the matter, nor to appoint a Commit* 
tee of Inquiry as suggested by  the 
Public Accounts Committee in their 
9th Report.
When the Finance  Minister  made 
the statement before the House, Gov
ernment also laid on the Table of the 
House a copy  of the statement sent 
earlier to the Public Accounts  Com
mittee in this connection.
Government now note that the Pub
lic Accounts Committee have referred 
to these transctions again in Chapter
V of their 14th Report and have stated 
that they are unable, in spite of the 
views of the Government of India, to 
deviate from the conclusions to which 
they had given expression in the 9th 
Report. Naturally, Government attach 
the greatest weight to any observa
tions made  by  the Public Accounts

Committee and treat them with  the 
greatest respect. Nevertheless, I sub
mit that in the 14th Report the PubUc 
Accounts Committee have disclosed no 
new facts or figures nor  have  they 
given any new reasons.  They  have 
merely reiterated their views as ex
pressed in the 9th Report.  Govern
ment have already considered  these 
views on the previous occasion with 
the utmost care and it was after the 
fullest deliberations  that  they  had 
come to their own conclusions.  The 
matter is now seven years old and as 
no new facts have come to light either 
through the Public Accoimts Commit
tee or otherwise, Government feel im- 
able, imder the circiimstances, to alter 
their previous decision not to re-operv 
this matter.  They feel that any fur
ther independent enquiry will, under 
the circimistances, be of no use what
soever.  The matter has  been fully 
investigated at the highest level and 
should, in the public interest, be now 
considered closed.

Grovemment have  conveyed  their 
decision to the Public Accounts Com
mittee in a Note of which I beg to lay 
a copy on the Table. [See Appendix 
XI, annexure No. 75].
Shri Kamath (Hoshangabad):  Has
not this House the last word on the 
subject?  You  will  remember,  Sir̂ 
that when the statement was made 
last year, you said that it was rather 
impr(̂r  for  Government  to have 
made a statement without sending it 
to  the  Public  Accoimts Committee 
first. Will Parliament not have a dis
cussion on this matter?
Mr. Speaker: I think that that ques
tion really does not arise at all. When 
the Public Accounts  Committee has 
submitted a Report to the House, the 
Government is making a statement of 
its position.  That is the only  thing 
now. Whatever the procedure or otĥ 
things may be, I think the matter will 
be referred to the Speaker finally. A 
copy of the statement  has already 
been sent to  the PubUc  Accoimts 
Committee.  Whatever  the  Govern
ment says about the procedure will
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be laid before me. It is a proposal of 
the Government which  I shall take 
into consideration-
Shri X. B. Vittal Rao (Khammam):
Cannot we have a discussion on this 
matter, since a great controversy has 
arisen out of it, and also about pro
cedural matters? Will it not be better 
if we have a discussion on the whole 
thing?
Mr. Speaker: I do not think any 
discussion will be useful. Hon. Mem> 
bers will remember that in  parlia
mentary democracy one has to go by 
mutual discussions, agreements  and 
settlements by give-ahd-take. It  is 
not as if everything can be governed 
by rules. The Government do realise 
the fact, I am sure, as has been strted 
in the statement itself, that they look 
upon the Public Accounts Committee 
as a very important  Committee  of 
Parliament—or any  Committee  for 
that matter—and they give as much 
consideration as they can under  the 
circumstances. It  is  not  that  the 
Government  are  not  entitled  to 
differ  from  the  views  of  the 
Committee.  But if there are  differ
ences, instead of discussing them  in 
the House it is better that they  are 
discussed elsewhere—in the Commit
tee or any other place.  They can in
formally meet and discuss and try to 
imderstand the points of view of each 
'other and then try to come to some 
agreed solution.  It is no use having 
a disctission here and making speech
es. That will not help the running of 
parliamentary democracy. It can only 
 ̂by give-and-take.  Matters  relat
ing to procedure will, as I said, finally 
come to me, in case the  differences 
between the  Government  and  the 
Public Accounts  Committee  persist.
That is  the Qjily thing I can  say.
There is no use having  discussions 
over such matters here.
Shri U. M. Trtvedl (Chittor):  Sir,
the statement made by the hon. Minis
ter ought to have been communicated 
to the Speaker first before its being 
read in the House or sent to the Pub
lic Accounts Committee.

Correction of 15678 
Answers to Starred 

Questions

Mr. Speaker: The hon. Member  is 
presuming something which is not a 
fact, and that shows the dangers  of 
discussing these things in this House 
in the absmce of a proper knowledge 
of facts.
Shri U. BL Trivedi; I am sorry  I 
have not made myself quite clear.
Mr. Speaker: He is quite clear to 
me, and I would ask him to hear me. 
A copy of the statement was forward
ed to the Public Accoimits Committee 
and to  the  Speaker simultaneously 
and the statement is made with the 
permission of the Speaker. All points 
have been carefully looked into and 
it is carefully ŝ n that no privileges 
of the House are lost or damaged in 
any manner.  At the same time,  we 
must evolve a better method of pro
cedure rather than mere  discussions 
and rancorous statements  and argu
ments made in this House.
Now, we go to the further business.

CORRECTION OF ANSWERS TO 
STARRED QUESTIONS 

The Minister of Commerce and In
dustry and Iron and Steel (Shri X. X. 
Krishnamachari): Sir, on  behalf  of 
my colleague the Minister of Indus
tries, I make the following statement 

In connection with Starred Question 
No. 785 answered on the 16th August, 
1955,  Thakur Jugal  Kishore  Sinha 
asked my colleague a supplementary 
question as to what steps are being 
taken to increase production to  full 
capacity and he replied, “The produc
tion of Ammonium Sulphate would be 
increased when the demand for it in
creases".  What he  had actually  in 
mind was Superphosphate and not 
Ammonium  Sulphate.  I regret  the 
error that has crept in  the earlier 
statement and seek your permission to 
correct that answer and substitute it 
by the following:
‘*So far as Ammonium 3ulphate 
is concerned  the factories were 
producing to full capacity during 
the first half of the current year. 
The production of Superphôhate 
will  increase  as  the  demand 
grows.”
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Sir,  I may also add, in connection 
with Starred Question No. 1054.  an
swered on the 23rd August, 1955, Shri 
K. C. Sodhia asked my colteague a 
supplementary question whether there 
were any factories other than Messrs. 
Atul  Products  Ltd.,  manufacturing 
dyes in India and my colleague re
plied, **Dyes are not being  manufac
tured by any other factory besides this 
firm'*.  The correct position, however, 
is that there are other factories manu
facturing  dyes  in  the  country.  I 
regret the error that has crept  into 
Hie earlier reply and seek your per
mission  to  correct that answer and 
substitute it by the following:
‘There  are  other  factories 
manufacturing dyes in the coun
try.”

29 SXPTXKBCR 1956 Butinest of the 
Houte

MOTION RE  FLOOD  CONTROL 
PROJECTS IN SECOND FIVE YEAR 

PLAN
Mr. Speaker:  The House will now
resume  further  discussion  on  the 
Motion regarding Floods Control Pro
jects.
Out of the 5 hours allotted for this 
Motion, about 2|  hours  have  been 
availed of yesterday. This would mean 
that the discussion on the motion will 
conclude by about 3 P.M. today when 
the motions for reference of the Inter* 
State Water Disputes Bill  and  the 
River Boards Bill to Joint Committees 
will be taken up for which 2 hours 
and 3 hours have been allotted res
pectively.
Shri Hathi will continue his speech.

BUSINESS OF THE HOUSE 
Shri As<̂ Mehta (Bhandara): May 
I point out that we seem to be behind 
our time table by more than 4 hours 
and the last item that we have to con
sider is the discussion on the Agricul
tural Policy for which 10 hours have 
been assigned. But, at this rate, I do 
not think we shall have even 6 hours 
—perhaps less than 6 hours—left for 
its discussion.  So, I would suggest 
that either that discussion  be post
poned to the  next  Sessi(m or some

other way adĉted because it is an 
imporrant subject and, naturally, the 
House would like to have a full 10 
hours discussion. I do not know how 
we shall get 10 hours.
Mr, Speaker:  Is it likely that this 
business may be taken up in the next 
Session?
The  Minister  of  Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I cannot promise because the  next 
Session is going to be a very  short 
one.  Unless we know the position of 
the legislative business, it is not pos
sible to say anything  definite.  We 
shall try aU that is possible.  There 
are about 6 hours and if we sit till 6 
o’clock today, tomorrow and the day 
after, it will give us three more hours 
and it will make 6 plus 3, 0 hours. I 
do not know if hon. Members  will 
agree; tomorrow there is non-official 
business for 2| hours and this is more 
or less non-official business.........

Several Hon. Members:  No, no.

Mr. Speaker: Order, order; let him 
be heard.
Shri Satya Narayan Sinha: Not that 
I say that you must agree to it, I am 
only throwing a suggestion,  just  to 
make up the time. Iliat can be fore
gone if all  agreeable. But, so far 
as the next Session is concerned,  I 
should make it perfectly clear. I had 
a talk with my hon. friends opposite 
yesterday also and I made it clear to 
them outside the House that it is not 
possible to make any commitment.
Mr. Speaker: May I know the pro
bable length of the next Session?

Shri Satya Nara|ran Sinha:  One
month.
Mr. Speaker:  Unfortunately, there
is not much time, because Dewali is 

\/6oming from about 15th or so and 21st 
is the first Monday after Dewali.  It 
will go up to the end of December, 
about the 22nd or 23rd, whatever it 
may be,  because  Christmas  comes 
after that.  So, our time is limited in 
the next session. It is only one month 
and I can well appreciate what  the 
Minister of Parliamentary Affairs has
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said—that he cannot commit himself 
today, though, of course, all attemi»ts 
will be made if it is the desire of the 
House to have this discussion postpon
ed to the next Session. Personally, I 
should have no objection, but, then, 
we must always look to the contin
gency of the discussion being postpon
ed again, because in the next session 
we may not find time for this and the 
session after that will be the budget 
session and pô bly everything will 
be crowded out.  (/ntermptions).  I 
am not taking (pinion by voices now. 
The other alternative would be that 
the House sits longer for three days 
now, we have today, tomorrow the 
30th and the day after, that is the 1st 
October, which is the last day.

Shri Asoka M̂ta: We will not be 
able to do it this Session because we 
have not here budgeted for the Com
panies Bill; I am afraid it will come 
up before this House again.

Mr. Speaker:  If there is time, the
Companies Bill may, but other things 
which were arranged should not be 
crowded out just by taking in some
thing which was not planned.

Shri Satya Narmyan Sinha: We will 
have about  hours if we  sit for 
these three days, an hour longer.

Mr. Speaker: I think a tired House 
will not like to sit much longer hours 
just at the fag end of the session when 
everybody is eager to leave the House.

Shri Ramaduuidra Seddi (NeUore): 
You have noticed how the hours after 
five are being utilised in this House. 
Almost every day after five o’clock, 
there was no quorum and the quorum 
bell had to be rung several times and 
the House had to be adjourned much 
before six o'clock.  That contingency 
will always be there, especially at the 
fag end of the session.  It is,  there
fore, desirable that we postpone this 
to the  next  session. Further,  ten 
hours have not b̂en found out even 
then, but only  hours seem to have 
been found out. To have a full and 
satisfactory discussioo on this  very 
important agricultural policy we  do 
require not probably ten hours  but
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more than that.  In i&ose  circums
tances I would seriously suggest that 
the matter might be  taken  up  in 
another session and I  support  the 
view of my friend, Shri Asoka M̂ta.

Shri Kamath (Hoshangabad):  May
I earnestly request you to  consider 
another possibility?  Instead of sitting 
every day one hour longer, can we 
not repeat the precedent of the last 
Parliament when we had an all-night 
sitting up to ten. The day after is the 
China Day and we may have to  go 
there.  Tomorrow, if the House  can 
have dinner here, we could go up to 
nine or ten o’clock (Interruption).

Shri Satya  Narayan  Sinha:  The
House will have no objection if the 
hon. Member stands dinner.

Shri Kamath:  Yes, a co-operative
dinner!

Mr. Speaker:  Let us think about
this problem a little more seriously. 
I think the alternative proposal would 
be that we sit for two hours instead 
of one hour a day longer today and 
tomorrow which will give us 4 hours. 
Th«re is one more day and there is no 
question hour on the last day.

Shri Satya Narayan Sinha:  That
has been taken into consideration.
BIr. Speaker: Let us not spend time 
on this as we are taking up the time 
of the House.  The aHemative seems 
to me to be that as we want to have 
ten hours in all, under the arrange
ment suggested of sitting one hour 
longer each day,  we  get  only 
hours----

Sardar A. S. Salpl (Bilaspur): To
morrow the Question Hour may  be 
suq>ended (InterruptUm).

Mr. Speaker: Let not hon. Members 
go on speaking simultaneously,  be
cause 1 am not going to decide any 
point unless I hear everybody. There 
is a strong opinion, and I think well- 
founded, against dispensing with Ques
tion Hour and I have stated also in 
this House that unless the Business 
Advisory  Cc»mnittee  considers  aH 
matters—and it cmly recommends sus
pension  under  exceptional  circum
stances,—requests for suspension  of 
the Question Hour should not come
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[Mr. Speaker] 
in. So, that is not now a matter open 
for us to  consider.  The  Question 
Hour will be there.  The only propo
sal is to sit for longer hours. It may 
be done for two days or three days, 
whatever the time may be,—till 6-30 
or 7.  But the proposal of sitting all 
the night and serving  dinner  here 
does not appeal to me.  Anyway the 
Members cannot have the dinner in 
the House itself.  It may be in some 
other parts of the building and if that 
is so, they will not be able to attend 
the meeting here.  So, that is out of 
question. I think we shall sit longer.

Sbri Asoka Helita: Up to 7 o'clock.
Mr. Speaker: Even up to 7 o’clock, 
I do not mind.

Shri N. R.  Muniswamy  (Wandi- 
wash): Cannot we start an hour ear
lier?

Mr. Speyer: No, that is not possi
ble: The House sits up to 7 P.M. to
day and tomorrow.  We will take up 
the next item of business. Shri Hatnk 
will continue his speech.

MOTION RE  FLOOD  CONTROL
PROJECTS  IN  SECOND  FIVE
YEAR  PLAN

The Deputy Minister of Irrigation 
and Power (Shri Hathi):  Yesterday
I was replying to the  points raised 
by the hon. Member,  Shri Barman 
and I was dealing wi& the point as 
to  how  co-ordination  between the 
various Ministries has been ensured. 

[Panbit Thakur Das Brargava in the 
Chairl

tions that have been set up are re
presented. There are the representa
tives of the Railway l®nistry,  the 
Transport Ministry, and the Agricul
ture Ministry  for  the  purpose  of 
forests, son conservation,  etc.,  and 
thus there is no reason to hold that 
the works will not be co-ordinated. 
The other points raised by the hon. 
Member were rather in the form of 
complaints. He said that the villages 
were neglected and only  the towns 
were  preferred for the  purpose of 
flood protection works.  •

Shri Bannui (North  Bengal- 
Reserved—Sch. Castes): It is not my 
complaint but the complaint of the 
people of the rural areas.
Shri Hathi: It is the people’s com

plaint expressed by the hon. Member 
here, but I must submit that there 
is no intention whatsoever of neglec
ting any area here or any area there, 
whether it is a town or a village. 
The only question is that works have 
to be started and priorities have to 
be decided. There are various factors 
which  would  decide  priorities.  I 
would not say that nature of damages 
or the loss of life, because that prio
rity is constant, whether it may be a 
village or a town. The loss of life is 
priority No. 1,  So that is a constant 
factor. Then there are other variaUe 
factors also and these variable factors 
are not limitations.  The  limitations 
may be physical limitations; the limi
tations may be technical limitations. 
There may be certain works which 
could be carried on with the data 
available and without having recourse 
to further investigations and further 
surveys.  There may be other works 
where it would not be possible tech
nically to start the works unless you 
have got sufficient data with you and 
there may also be certain  emergent 
works.
There were several towns—some in 
his own constituency,  some towns in 
Assam where we find that it was a 
case where emergent measures should 
be taken in order to protect the towns. 
The protection works in Bengal had 
been able  to afford the  protecti<m 
that was sought to be given to these 
towns.  In Assam three town protec
tion schemes were undertaken and we 
know that one of the most emergent 
works that we have had to under
take was with regard to Dibrugarh. 
As I said, there are technical limita
tions, limitations  of personnel  also, 
and other limitations. It is not possi
ble to cover every part at the same 
time.  Priorities have to be decided 
and given to the various towns.  I 
will not take up the time of this 
House by mentioning the feelings and 
situation that was created at Dibru-
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garh. Those who  have  seen  that 
mighty furious river rushing against 
the walls and  banks and  eroding 
them, felt that it looked as if it was 
devouring the town itself.  That had 
to be checked and we have been 
successful in checking it this season.

Therefore, there is no question as 
to whe&er a certain part only was 
given preference.  Some of the rivers 
in West  Bengal have  their  catch
ment area in  other territories— in 
Bhutan and Sikkim.  Investigations 
have  to  be  made  there.  I may 
inform the House that these Govern
ments have given their full co-opera
tion in this respect and river gauge 
stations have already  been opeied. 
We have not got sufficient m  ̂sta
tioned there but in course of time we 
shall be able to collect the necessary 
data. As soon as this is done, it will 
be possible to undertake the works 
which will afford protecti<xi to the 
villages also.

What I want to convey is this. The 
impression  that the  Government of 
India is tnring only to protect towns 
has no reasonable basis.  If it was 
that only towns in his constituency 
were taken, it was an accident; it was 
because of the circumstances.  But if 
he refers to the statement which has 
been laid on the Table of the House 
and ciroilated to Members from time 
to time, he will find that in 400 
villages, the raising of the level has 
been undertaken in U.P. and the vari
ous other  embankments  and works 
that had been undertaken had defini
tely afforded protection to the villafiges. 
Only because of this—as I put it, the 
technical limitation and the absence 
of data—Government are prevaited 
from undertaking the works  which 
he thought should have  been taken 
or given priority  over the  towns. 
But I am sure he will appreciate that 
the works that have been so far 
carried out have afforded protection 
not only to the towns but also the 
surrounding rural areas to some ex-
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tent.  It may not be enough and we 
do not claim that it is adequate for 
protecting the other areas also. But 
that will take some time and the only 
assurance that I could give is that 
there is no intention to neglect any 
particular village or  any particular 
area or to give preference  to any 
particular town.

There are the other rivers—Teesta 
and Ranjit and there have been silt 
deposits in these rivers.  They also 
lie in the Sikkim area and investiga
tions are already in hand.  We have 
s«it our team of officers.  They are 
already posted there. As soon as the 
necessary hydrological, meteorological 
and geological data  are available, 
definite schemes of permanent and 
long-standing nature  will be under
taken.

Other M̂ bers raised one or two 
points. A Member from Orissa men
tioned about ê declared channels— 
He complained  that these  declared 
channels were being closed and that 
this would mean encroachment upon 
the easy flow of waters.  Therefore, 
it should not be allowed.  Hiat is a 
suggestion which 1 welcome. Not only 
that; the State Government have al
ready taken action and the technical 
committee had decided that all these 
channels should  be kept  open  and 
that they should not be either en
croached upon or bunded without the 
approval  of that committee.  That 
will  to  a  great  extent help the 
smooth flow of the waters also.  The 
other point raised by him was about 
the Chilka Lake. Tliat lake is  con
nected to the sea. Being a flat reser
voir it could not  absorb any  more 
water. Even if we were to try dredg
ing, it will not be possible to absorb 
more water as even then its water 
level will be almost the same as the 
sea level. Therefore, it is perhaps not 
possible to dredge it.

The  other  river  mentioned  was 
Vaitharani.  Investigations  on  this 
river are already on hand.
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Coming to the  question  of soil 
conservation, I had already stated that 
it is an important factor which helps 
in preventing silting in the reservoirs 
and the particular scheme which the 
hon. Member from Orissa  referred 
to—the Ib river scheme—̂has already 
been taken up by the Central Soil 
CcMiservation Board.  It is proposed 
to deal with one embankment in this 
year,  1955-56  at  a  cost  aboû. 
Rs. 5,50,000.  The total cost of the 
scheme of soil ccmservaticm in that 
catchment area is estimated to be 
about Rs. 68 lakhs. That scheme is a 
pilot scheme and is being pursued by 
the Soil Conservation Board.

The other point which I would like 
to make clear is an impression on 
which certain Monbers here and out* 
side have gathered.  One of them 
wrote to us also saying that the 
recent flood in Orissa was caused by 
more water having been allowed to 
flow by the engineers of Hirakud. 
This impression also, has no basis 
because the sluice gates and shutters 
are not yet fixed at alL Tlie engi
neers can only regulate the flow of 
the water after they have the sluice 
gates and shutters.  Acccnrding to the 
schedule they will be fixed in 1956 
and before they are fixed the engineers 
cannot regulate the flow of water. 
Therefore, the  impression  that  the 
recent flood in Orissa was because of 
some negligence on the part of the 
engineers inasmuch as they allowed 
more waters to flow through the dam 
has no basis.  You will appreciate. 
Sir, that it is not at all a question 
within the powers of the engineers to 
allow more water to flow.  If any
thing was done it was checking some 
water.  They  did  not allow more 
water to flow, not because of the 
sluice gates or shutters but because 
of the obstruction of the masonry of 
the dam itself.  Therefore, I would 
like to remove that  impression be
cause some responsible  Members of 
this House wrote  to me and it wms 
also published in a statment. I have

therefore taken  this opportunity  to 
clear that impression.

I think I have dealt with almost all 
the points which have been raised 
during the course of the debate. Some 
of  the  points  were  cmly  seeking 
information or were in the form of 
a suggestion, and I do not think I 
should take more time of this House.

Hr. Ghainnan: The discussion shaU 
close at 3-0 pm, and I think the hon. 
Minister will also require some time 
for reply.  How much time will he 
need?

The  Minteter of Planning  and 
Irrigayon and Fewer (Shri Nanda); 
I cannot precisely say how mudx time 
I will need.  It will depend  upon 
what substance arises  in the course 
of this debate.  I may need about 
half an hour.

Mr. Chaimuui: 1 presume  he  will 
need about half an hour.

Shri  SiBhasaB  Singii CCk)rakhpur 
Distt—South): Has the time for this 
debate been extended. Sir?  *
Mr. Chainiuui: There is  no  ques

tion of any extension of time.

If hon. Members  take 15 minuteŝ 
each I think only about 5 or 6 hon. 
Members will be able to speak.  It 
ail  depends  on hon. Members.  If 
more of them  would like  to take 
part I would request them to allow 
me to ring the bell after 10 minirties 
so that at least 8 or 9 Members may 
be able to >̂eak.  I take it that the 
House is agreeable to this.

Now, Shri S. L. SalKena.

Skri Malrland Duke (Farrukhabad 
Distt—North): Sir, I come from an 
area which has been negtected alto- 
fetfaer. It has not been included  in 
the Second Five Year Plan nor was 
it included in the First Five Year 
Plan and I hope you  wUl give me 
some time.

ulr.  caiairmaa: Unfbztunately  the 
flood was so extensive ̂ t there are 
already so many hon. Memben from
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the flood-stricken areas who want to 
speak.  I have 16 names with me al
ready.

Slirl MakkMnd  Ihibe: As  regards 
others they have been taken up by 
the  Planning  Commission  in ttie 
Second Five Year Plan and the First 
Five Year Plan.  But, so far as the 
area from which I come is concerned 
it has not been taken into account at 
all. It is a neglected part and there
fore I think------

Mr. Chairman: The  hon.  Member 
has already made a speech and a very 
relevant speech too.  Now, Shri S. L, 
Saksena.

9hri S.  L.  Saknena  (Gorakhpur 
Distt.—̂ North): Mr. Chairman, I have 
very carefully studied the speech of 
the hon. Minister which was circu
lated to us last nît.  I must first 
of all recognise his earnestness in 
tackling the problem and in making 
a carefully study of the subject  I 
must also join the other hon. Mem
bers  in  congratulating  him on the 
success he has achieved with regard 
to the works in Dibrugarii and in 
saving the town from being washed 
away as also with regard to the works 
in Kosi.  But, I hope he will take 
constructive criticism in good spirit. 
He said last year that floods are his 
enemy No. I and he will tackle the 
problem on a war footing.  TTiat pro
mise has not been made good. In fact, 
be told us yesterday that flood protec
tion works involving about 100 crores 
cubic feet of earth work has been 
done in the last one yeai  This is 
good but to judge whe&er it is suffi
cient we should compare our adiieve- 
ments with those of other countries 
and I think our adiievementB should 
be  compared  with those  of China. 
China, in my opinion, diould afford a 
good standard of compariion to us. I 
find that in China in the three years 
June 1951 to June 1954 they comirteted 
2900 million  cubic meters  of earth 
work.  1 cubic  meter  is equal to 
nearly lOi cubic feet so that 2900 
million  cubic  meters would  mean 
over 30500 million cubic  feet which

That  covers  many

is about 31 times more than what we 
have done here.
Sliri HatU: Is that for flood or for 

all works?  "

Shrl S, L. Saksena: For water con
servancy.

Shri Naada:
other things.

Shri S, L. Sakaena: Yes, but only 
works connected with water conser
vancy.  But this figure is only for
3 years wherê ours is for <me year. 
If we compare ourselves with China 
we flnd>that they have made at least 
ten times more rapid progress than 
we have done  My purpose in pro
ducing  these  figures  is  to  urge 
that  we should try to  keep compar
ing  progress  with  the progress in 
that country so that we may not be 
left  b̂iind  and may  make no loss 
in our works.  I do not want to dis
courage  the efforts  that have been, 
made but I must say that we must 
progress more quickly.

I have carefully studied the table 
which is given at the end oi this 
pamphlet on  flood control  projects- 
and your programme for the next five 
years.  On page 13 of this pamphlet 
you have said that in Assam, Bengal, 
Bihar, Uttar Pradesh, Andhra, Punjab,. 
Pepsu, Jammu and Kashmir  Orissa, 
Saurashtra, Bombay, Tripura, Madhya 
Pradesh, and other States, you wilT 
require Rs. 174'15 crores to c<Hnplete 
those projects for flood protecticm and 
you have planned an escpenditure of 
Rs. 117.15 crores on these projects ia 
the  Second Five Year Plan.  In’ 
that  statement  an  expenditure oi 
Rs. 36:23 crores is shown  for the 
first year, Rs. 25'30 crores for the 
second year, Rs. 22*88 crores for the 
third year, Rs. 17'92 crores for the 
fourth year and Rs. 14*82 crores for 
the fifth year.  I think this is not 
fair.  When the Minister has stated 
in his speech that the floods are a 
terrible problem and they must  be- 
given  first consideraticm  I do  not 
understand why we should reduce our 
efforts in sub̂ uent years.  I think 
this work should be done in a mû
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ŝhorter time and there is reason why 
it should be spread over five years. 
The amount of work which you pro
pose to do to protect these 12 or more 
States from floods is to  cost  only 
Rs. 174*37 crores and I think this 
work can certainly be done in much 
less  time.  You have proposed to 
spend about Rs. 37 crores in the first 
year and if we continue the same 
-effort throûout we can finish the 
entire work in 4̂ years, whereas you 
x>nly try to do part of the work cost
ing Rs. 108 crores in five years. That 
will mean that tiiis work will not be 
completed even in five years.  There 
is no recison why it should take so 
much time and I will therefore sug
gest that efforts should be made  to 
quicken the whole process and you 
should try to finish the work which 
has been planned in 2 or almost  3 
years.

In fact, I have got certain facts 
about the progress of work in Uttar 
Pradesh. Some projects are there for 
construction  of marginal  bunds.  I 
know personally about these projects. 
So far out of Rs. 27 lakhs for cons
truction of one portion of the Chitauni 
bund you have spent only 8 lakhs. 
There are three other extensions of this 
project and the whole flood protecticMi 
scheme in UP. against Narayani river 
floods is to cost about 56 crores of 
which you have spent only  Rs.  8 
lakhs. I think Sir, it should be possi
ble to finish this entire work costing 
56 crores in one year two years.  By 
spending Rs. 8 lakhs, about 5 miles 
of embankment have been already 
made, but much remains to be done. 
There is no reason why we should 
take five years to complete it. If you 
see to it carefully, it should be done 
much quicker.  U Rs. 80 crores were 
the nation’s loss from flood this jev 
in U.P. alone, there is no reason why 
this loss  should continue  to  occur 
every year for five years.  The pro
ject could be finished in one year or 
at the most in two years. If you try 
to see to it, it can be fulfilled in the 
next one year. As you are determined 
to proceed with the programme on a

war footing.  I think it should  be 
possible to finish it within the next 
year at the most.

1 p.M.

Now, I would like to say something 
about  my particular  area—that  is, 
about the eastern districts of Uttar 
Pradesn. l have personally seen all the 
fioods during the last 25 years, floods 
which have taken place in Eastern 
U.P.  The biggest flood that came in 
this period was in the year 1934 when 
the level of the Rapti rose to 250*6 
ft Now this year it was only 247:8 ft. 
but this yê’s floods were more wide
spread and lasted for a much longer 
period of time.  The recurrence of 
the floods every year has made the 
situation much worse.  The result is 
that about one lakh of  houses have 
fallen into the district of Gk>rakhpur 
alone.  The  Government  has  also 
said that a very  large number of 
houses have again fallen, after the 
second flood in September, 1955, but 
they have not given any figure.  If 
they collect the figures, it will be not 
less than one lakh. The Chief Minis
ter of UP. flew over Gorakhpur yes
terday, and said that a total of five 
lalths of houses have been destroyed 
in Eastern U.P. in the floods. He said 
he had flown over Gorakhpur to find 
out the ravages wrought by the floods 
In all these flood affected districts. I 
have  personally  toured  all  those 
constituencies  to  obtain  a  correct 
estimate of the damage. The Minister 
said that about five lakh houses have 
fallen in Eastern UP. alone.  My 
estimate is that at least a million 
houses  have  fall̂. Houses  havt 
completely  collapsed and  they  are 
unfit for human habitation any longer.

The Minister told us yesterday that 
the extent of damage done  the 
floodf during 1950—54 five yean in 
the whole country is to the tune of 
Rs. 177 crores.  He also said in his 
speech that forty million people have 
been affected. I have got the state
ment  of  tiie Revenue  Minister of 
Uttar Pradesh about the damage caus
ed there.  He says that in the first 
floods as a result of the rains up to 
the end of 22nd January ihfi floods
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inundated  53,45,112  acres  of  land. 
That means about 54 lakhs acres of 
land  were submerged  by the  first 
floods.  I may tell you that I have 
ôt  the  figures  of acreage  of the 
kharif and rabi crops which are sown 
in these 16  flood stricken  districts, 
^e total area sown in thl3 16 districts 
under kharif crop in that area was 
98 lakhs of acres in 1950 to 16 dis
tricts which are flooded.  There were 
80 lakhs acres of land which were 
sown witji rabi crop and of these 
about 45 lakhs of acres of land were 
with double  crop area.  When the 
kharif crop is reaped  in  September 
the land is prepared and is sown with 
rabi crop in Nov«nber.  But on ac
count of the second floods and the 
terrible September  rains the  water 
will continue to stagnate in the fields 
ên till the time of  sowing, so the 
double crop will not be possible this 
year and only about 35 lakhs acres 
of Rabi crops be sown this year. Be
sides the 53 lakhs of acres which have 
been lost, 40 lakhs of acres will also 
be lost because you cannot plough 
the fields and prepare them for Rabi 
Sowings.  Instead  of  53  lakhs of 
acres, there will be  thus a further 
loss of 40 lakhs of acres.  Even tak
ing the loss of 53 lakhs of acres alone 
into consideration, what does it mean? 
It means that out of 100 lakhs of acres 
of the total kharif crop in those 16 
districts 54 lakhs  acres have  been 
lost.  Tlie population of this area is 
4̂0 lakhs, which mean about 54 per 
cent of the total population  of the 
State. If 240 lakhs of the peculation 
bave suffered on account of the loss 
of about 54 per cent oi the crops, you 
can understand the magnitude of the 
loss.  At least more than one half of 
the population in this area has lost all 
the crops, if you take that there has 
been equitable distribution of land in 
the  area.  That  is  the  minimum 
amount of loss that has occurred. So 
many have  suffered.  In  one year 
alone, 15 lakhs of people have suffer
ed and 53 lakhs of  acres of paddy 
crop have gone under water.  If you 
take the loss per  acre as Rs. 100— 
this amotmt being the  value of the 
average yield per acre—it will mean
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a loss of Rs. 53 crores. The Govern
ment themselves have estimated that 
5 lakh bouses have fallen, taken into 
account their cost as Rs. 500 per house, 
on  the  average  will  be  about 
Rs. 25 crores.  So, at least a loss of 
about Rs. 80 crores in all has occur
red in this one single  year, which 
works out to about half the loss of the 
floods all over India in the last five * 
years.  If we take  the  September 
floods into  consideration, the losses 
become H times.  I  therefore say 
that this area needs your special at
tention. I am sorry to say that it has 
been the most neglected area so far. 
We have the Damodar valley project 
and the Kosi valley project in Bihar, 
the Bhakra-Nangal in the Pimjab, and 
Hirakud in Orissa,  but there is no 
such big project in the  Uttar Pra
desh.  Of course, a  sum of Rs. 35 
srores is proposed to be spent on the 
Riband dam but work on it began in 
1947, from 1947 up till now, but it is 
said that it will take yet seven years 
more to complete it. That means, by 
about 1961 or 1962, it will be comple
ted after 16 years.  This is not the 
way in which we should deal with 
these projects. In fact, you have said 
that 40 million is the  population of 
India which is affected by floods. Out 
of this, 125 lakhs i.c. 32 per cent live 
in Eastern UP. alone.  So, what I 
plead for is that immediate attention 
should be given to stop the floods in 
East U.P. for ever, to save there 125 
lakhs of people from the calamity of 
recurring floods.

The Minister has said  yesterday 
that tiie Government will take up the 
question of controlling the floods  of 
the  Brahmaputra  even  though  it 
would cost about Rs. 300 crores whai 
we can make use of its  waters for 
power and irrigation.  In East U.P. 
power and irrigation are badly need
ed and the cost of the project whicii 
supplies them  will  be more than 
repaid. It will be repaid many times, 
in the case of the project which  I 
have in mind.

Shri Nanda: What is the  prcject 
that he has in mind?



15̂95 Motum re: 29 SEPTEMBER 1955 Flood Control
Projects in Second
Fwt Year Plan

15696

Sltti S. 1-. Sakscaa: 1 waot a com- 
pr̂ensive multipurpose Ghagra Rapti 
Gandak  project  to  be  takoi  up. 
The Ghagra, Rapti and  Gandak de
vastate the whole of Eastern U.P. The 
eastern districts are all devastated by 
these three big rivers and their tri
butaries year after year.  The other 
rivers such as Gomti or the Tons or 
the Rohin or the Kivano  or the Ami 
are also the tributaries of these big 
rivers.  If you really want to solve 
the flood problem of  these eastern 
districts, the only way is to prepare 
and execute  a  big,  ĉomprehensive 
multipurpose  scheme  costmg,  say, 
Rs. 200 cn>res.  The  plan  will  be 
something like the Damodar valley 
plan  or  the  Bhakra-Nangal plan. 
I  know there  will  be  difficulties 
about  collecting  the  scientific 
data  for  preparing  the  plan. 
But 1  personally  think  that  you 
have got the data taken in 1938 by 
Mr. Wattal who was the Chief Engi
neer in U.P. He investigated into the 
matter and  calculated  that about 
Rs. 30 crores would be necessary to 
execute  the  Gogra  multi-purpose 
scheme.  I do not  know what hap
pened to that  scheme.  It must be 
lying in the archives of the U.P. 
Government and it should be brought 
out and taken into consideration. The 
figures obtained  during the floods of 
recent  years  will  also  provide 
valuable  data.  You  will  find 
many  data  about  the  river 
level, etc. during the flood years. 
Along with those figures, if you take 
the figures tor the last year’s and thiK 
year’s floods, the  necessary scientific 
data will be coapkie.  I want that 
you shouad give priority to this sche
me to save 2 crores of peo{̂ fnmi the 
ravages of flood every year.  With 
‘Qie available data and alro by collect
ing more data by taking aerial iphotD- 
graphs etc, wherever necessary, I am 
sure you can  prepare  comprehensi
ve scheme.  Meanwhile I would like 
you to complete the flood control pro
jects worth 174 crom which are desc
ribed  in  your  booklet  within two 
years, so that, the disaster from floods 
may be reduced as early as possible

As I have said these short time sche
mes can be completed in a year or twa 
at the most.

Shri Nanda: What schenies?

Shri S. L.  Sakseoa: The  schemes 
costing’ Rs. 174 crorea.  These short 
time schemes can be finished within 
two years at the most if you really 
decide to do the work  rapidly and 
on a war footing.  In the meanwhile, 
you can prepare , the  blue print for 
the  execution of a  compr̂ension 
multi-purpose river-vaUey scheme for 
controlling and  taming the  Rivers 
Ghagra, Rapti and the Gandak.  But 
the work of preparing this blue print 
should start at once.

I may also tell  you that a huge 
pnrt of the total population of U.P. 
lives in these eastern districts, and 
at least about 40  Members here in 
this Parliament are representing those 
districts. Of these 40 members belong 
to the Congress Party.  These mem
bers will not be able to show their 
faces to the  electorate if the Second 
Five Year Plan does not include the 
executions of a comprehensive multi
purpose project to control and tame 
the Ghagra, Rapti, Gandak and their 
tributaries  and the whole work must 
be scheduled  to be completed,  say 
within seven or ten years.

Mr. aiairman: The hon.  Member 
has  taken 16  minutes. There are 
many other Members who are anxi
ous to speak.  Any extension of time 
even by a few minutes wiU shorten 
the time that is available for  the 
rest of the debate.

Si|ri 8. L.  SakMa: 1  want  only 
one minute more.  I would request 
the hon. Minister to include construc
tion and repair of the KoHadand and 
Bandyya Bund along the river Rapti 
near  about Dhani Bazar  in  the 
Gorakhpur Distt.  Tl̂se age-old 
bunds were breached in the 1994 
floods. I may also point out that the 
river Narayani is  eroding land near 
Chitaunighat  Railway station  veiy 
fast.  It has cut across ISO yards of 
the railway line, and if 50 more 
yards are cut, it will fiow into the
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Dhobha Nulla  which will then get 
diverted  into  the  Deoria  distriet 
and an unprecedented  disaster will 
iollow.  I had pointed out this danger 
in an article in the National Herald 
and 1 would like the hon. Ifinister to 
send  Engineers  to  Chitaunighat to 
examine the situations.

Mr. Chmlnuui: May I just request the 
hon. Member to realise that all this 
information can be conveyed to tlie 
hon. Minister in a different way? The 
hon. Member  fully knows that  this 
Ministry calls people from the various 
provinces and  welcomes stiggestions. 
Therefore, there will be occasion for 
the hon. Member to see the Minister; 
hand over his notes containing  the 
proposals and get them examined. I 
am sorry 1 cannot give the hon. Mem
ber  any  more time.  I am  calling 
shri L. N. Mishra.

Shri L. N. Bfiahra fDarbhanga cum 
Bhagalpur): I welcome this debate on 
flood control projects to be included 
in the second live Year Plan  This 
has been initiated at the right moment 
and  I would like to thank  the hon. 
Minister of Irrigation and Power for 
v̂ing the House an  opportunitgr id 
discuss the matter.

There is nothinnew about f.oodS. 
Floods come in India every year.  Last 
year Bihar and Assam cuffered from 
the worst floods and this year, ‘Unfor
tunately,  Orissa and Uttar Pradesh 
have been stricken with floods.  In a 
country like India, where there are a 
large number of  snow-fed rivers and 
where rainfaU also is erratic, no one 
can attempt full control of the floods. 
But, as the hon Minister has stiggested, 
we have to see whether an attempt 
has been made to reduce the intensKy 
of the floods  and the  magnitude of 
devastation. ' Floods do come  even 
in a country Uke the USJi.  There
fore, one can expect that the Govern
ment should take remedial steps  to 
reduce the intensity of the floods and 
the magnitude of devastation.  Look
ing at the steps that the Government 
liave taken since the very inception of 
this Ministry, one can well feel sutis- 
Hed  that  enough  eflforts  are being
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made to reduce the intensity of  tne 
floods.

1 admit that in the beginning of the 
first Five Year Plan, there was nothing 
very much specific about flood control 
but there were river valley proiects. 
which not only meant  irrigation for 
the lands,  and  generation of power, 
but also  flood control.  In the first 
Five Year Plan, about Rs. 729 crorea 
were earmarked for river valley pro
jects.  That means,  32.5 per cent of 
the entire  plan was for river valley 
projects. If these projects materialise, 
they will not only give us irrigation of 
land,  and power, but also they will 
control some of the devastating floods.
I personally fed that the projects in 
Damodar will at least reduce some cf 
the  floods.  Especially, the  steps 
taken after the year 1954 are remark
able.  A special machinery has  been 
created.  We have the Central Flood 
Control Board represented by all the 
States concerned  There is also the 
Central Technical Organisation to co- 
ordiantc efforts to control floods and I 
think enough of progress in the short 
space of time has been made by ihe 
Ministry in this regard.
In the second Five Year Plan,  for 

the schemes of flood control, we find 
that a provision of Rs. 117 crores tas 
been made and the planners expect 
to reduce the intensity of floods by at 
least 50 per cent by the end of  the 
second Five Year Plan.  Therefore,
I  feel  that  things  have been well 
planned and Government appears to 
he serious about doing these things. 
But simple  planning  is not enougb. 
Mere planning or  programme cannot 
deliver the goods. We must admit that 
planning or programme cannot be an 
end in itself;  it can be only a means 
to some end.  Therefore I would i.'ke 
to draw the attention of the House 
to  some  of the  particular  matters 
which are in my mind.
First of all,  I  would like  to say 
something about the States’ difficulties. 
Yesterday some hon. Members refer
red to this.  But I would like to say 
that the resources of the States are 
very poor.  They have no technical 
personnel,  and their  finances  a’so
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are very pdor.  I find that some of 
the States,  although  they  are the 
direct sufferers, are not as serious as 
the Government of India here. There
fore, We have to think as to how we 
can help these States which lack  in 
finances and technical personnel.  Ihe 
CP.WJD. has done a good job. There
fore, I would like to suggest that the 
activities of the ’C.W.P.C.  should be 
widened and they should look into the 
projects  of  the  various  States. 
Schemes  costing  upto  Rs.  5 lakhs 
should also be scrutinised by the 
C.WP.C. not only of about 10 lakhs. 
You may put the limit at Rs. 5 lakhs 
and say that all schemes costing Rs. 5 
lakhs  should be  examined by  the 
C.WJ.w.  There was some complaint 
from some Members that projects are 
being decided by  political  pressure, 
without any  technical  or  scientific 
consideration.  That apprehension will 
not be there and the people will 
have the confidence that the projects 
are being examined by /roper techni
cians.  Therefore, 1 suggest that the 
activity of the C.W.P.C.  should  be 
widened and it should help the States 
by  sending  technicians.  Also,  the 
Government of India should give more 
finances to the States in the matter of 
projects.

I now come to the question of techni
cal personnel. You know that in Bihar 
and Assam, the works suffer for want 
of technical  personnel.  More  and 
more demands for new projects are 
ccHningi., but there is want  of techni
cal personnel.  I was amazed to see 
that some of the works suffered  for 
want of personnel, because there was 
no uniformity of scales of pay  in 
all the States and therefore engineers 
and technicians  could  not be trans
ferred  from one  project to another; 
for instance, you cannot transfer an 
engineer from Hirakud to Damodar. 
Therefore,  we  must  have imiform 
salary  and  service  conditions.  I 
would like to suggest that there should 
be a central pool of engineers and It 
should be guaranteed that there will 
be a tree fk>w of engineers from one 
project to  another.  I would  also

suggest  that  cadre  of  All 
India  Service  of  Engineers  inter
ested  in  Tiver  valley  projects 
and power should be created.  Na 
engineer should feel that' his future, 
is tied to one partici4ar project.  This 
obstacle which comes in the form  of 
non-uniformity of salary should  be 
avoided and engineers from one State 
should  be  free  to  be  deputed ta 
another State.  This is the way to 
solve the problem of lack of technical 
talent.  I would also suggest that fw 
a moment you can relax the retire
ment age for engineers and techni
cians.  A Board can be formed and 
if that Board  finds that  a  certain 
person is physically fit, in spite of the 
adv anced age, to  work in the  pro
jectS;  there is no harm  in relaxing 
the age.  This will also solve the pro
blem of technicians.

I would like to say something about 
the  machinery put in  charge of the 
execution of the river valley projects. 
You know that there was a Seminar 
in Srinagar and there it was pointed 
out that there should be uniformity 
in the organisation and administration 
of river valley projects.  At present 
you will find that there is difference 
in the constitution and functioning of 
not only autonomous corporations and 
control boards, but even between one 
control board  and another.  I  was 
amazed to find that a person who is 
not  an engineer  has been put  in 
charge of an engineering project.  If 
this sort of thing goes on, I do not 
think we can advance much or oicr 
planning can deliver the goods. There
fore,  I suggest that there should  be 
unifomdty  in  the  adc;>lnistrative 
machinery in charge of the  various 
river valley projects.

I will now come to the question of 
speed.  It is gratifying to find  that 
we have attained speed in the execu
tion of river valley projects and we 
have made good progress.  I might 
mention in particular the work that 
our Engineers, have done in  Dibru- 
garh,  in the  Kosi, in  Siliguri, and 
in Cooch-Behar.  I would like to pay 
my tributes  to  the  engineers who
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public co-operation will be successfuL 
fully.
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were put in charge of the work  in 
Dibrugarh.  In one season they have 
done something of which any nation 
can be proud.  We have  seen  the 
Statement of the Prime Minister  in 
this respect.  I was thrilled to read 
the statement of the Prime PJinister 
when  he  talked  of the  ditliculties 
under wiiich  our  oigineers worked, 

and especially about public co-opera
tion.  There,  the people co-operated 
with the Government and a magnifi- 
ci«it job was done in no time.  But. 
still the machinery needs gearing up 
to  have  more  speed.  The factors 
which may help to expedite the pro
ject works should be encouraged,  I 
feel  in the  flood control measures, 

nothing can help so much  as public 
co-operation.  We have some  expe
rience  of public  co-operation.  We 
have  now  seen some  flood control 
schemes.  We have  found  that in 
most of the projects earth work  has 
a prominent place.  Yesterday, Shri 
Sarangdhar Das  was talking against 
embankments.  Those days are gone 
when the efficacy of embankments was 

challenged.  Engineering opinion has 
changed.  Now , they support embank
ments in flood control measures.  So. 
public co-operation must be enlisted 
so far as flood protection works are 
concerned.  With the little experience 
that I have got in the Kosi, I can say 
that public co-operation can be suc
cessful in this country.  Our pe<H>le 
have got a vitality which nothing can 

suppress.  We  have  to  provide  a 
friendly atmosphere and the  neces
sary machinery for that.  Our oflicials 
have to change their attitude. We have 
to amend the P.W.D. rules regarding 
measurements, payment and audit etc. 
To talk of public co-operation  in the 
present set of P.W.D. rules is some
thing like trying to fit square pegs in 

round holes.  I have practical  exp̂' 
rience  of  the difficulties in having 
public co-operation in the present set 
of rules.  We have experimenting a 

new thing; the nation is having a new 
experiment.  If we are really serious 

about making it a success, we have to 
recast  these rules.  if you do it.

Lastly,  I should like to say some
thing about Kosi.  Public co-operation 
in Kosi has been very successful.  It 
not  only  expedited  the work, but 
employment was provided for thous
ands of people.  If you have public 
co-operation in these works, not only" 
the work is expedited, but you provid
ed employment to millions of peoplê 
and you can  eliminate  the middle
men’s profits, the contractors.  You- 
can ensure better wages to the labour
ers and you can evoke a spirit of co
operation and discipline  among  the 
masses who will come and work for 
you*.  After that, public co-operation 
helps in so many other ways in exe
cuting other works.

About Kosi, I  would like to say 
that the people of  the area were 
very much upset to  hear that  the 
next programme is to be curtailed for 
want of engineering personnel. I have 
spoken about it.  I  would suggest 
that in no case should the work be 
allowed to  suffer.  The people are 
there to work.  You have only to 
find the  engineers.  The  embank
ments must be  extended  on both 
sides. The embankment must be ex
tended southwards at least 14 miles. 
The gap between Tharbhita and Bim- 
nagar may be bridged.  I would like 
to make it clear that if the work suff
ers, it will not suffer not on account 
of want of public co-operation, it will 
suffer because of lack of initiative on 
the part of the Government. I would 
request the Grovemment of India to 
look into the  matter,  and help our 
State Government so far as engineers 
are concerned. I would also suggest 
bridling of Kamla, Balan along witbt 
Kosi to  give full advantage of Kosi 
to people of Darbhanga.
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Shri  Laskar  (Cachar-Lushai Hills
—Reserved—Scheduled Castes): After 
-the disastrous flood of 1954, the Cent
ral Government took up the respon
sibility to deal  with  flood control 
-measures.  Since then, the flood pro
blem has been treated as the ‘Number 
-one  problem’ and  tackled on war 
footing.  I congratiriate  the Minister 
ôr Irrigation and  Power for taking 
immediate measures to  combat the 
menace of flood and for the progress 
-made within 8 months

To deal with floods effectively, the 
“Central Flood  Control  Board, tiie 
t̂ate Flood Control Boards, Technical 
Advisory Boards and the three River 
Commissions for the Ganga, the Bra- 
maputra and the  North  West river 
/ systems have  been set up.  I would 
have been glad, if,  instead of being 
-called the  Brahmaputra River Com
mission, it would have  been named 
as the Assam River Commission, so 
as to include all  rivers  in Assam 
*€tate.  Because, there are  so many

other independent  rivers  capable of 
causing  intense  deviation  even  if 
there are no floods in the Brahmputra.
Coming to the State of Assam wfaidi
is known to all by her natural cala
mities such as  floods,  erosion and 
earthquakes, we appreciate the efforts 
of the Government in protecting Dib- 
rugarh, Polasbari and Soalkochi from 
erosion.  The engineering skill, after 
fighting  with the  ravages of the 
strong currents of the Brahmaputra, 
has finally won the battle. Here, the 
rivetment constructed on the bank of 
the Bramaputra at Dibrugarh stands 
as a witness.  We are  proud of our 
engineers.
But, really  speaking, all their at
tention has been diverted to the Brah
maputra. They have given less atten
tion to other rivers and flood protec
tion  measure  there.  The  Central 
Government is going to spend Rs. 117 
crores during the Second Five Year 
Plan for the execution of flood control 
projects.  Assam’s quota is Rs. 17.86 
crores which seems to me to be very 
inadequate. Because some other flood 
affected States have river valley pro
jects for flood control, Assam has not 
got  any.  The  area  inundated  in 
Assam  annually on an  average is 
12,150 square  miles  out of 29,870 
square miles inundated on an average 
over the whole of India.  That is, it 
comes to nearly 41 per cent.  Assam 
can easily claim Rs. 50 crores which 
she badly requires.
Nevertheless,  another  vast flood- 
affected area, i.e. the Barak valley has 
got no place in the Second Five Year 
Plan. Anything done so far has been 
mostly confined to the Assam valley. 
The other Barak valley almost seems 
to remain  untouched in respect of 
flood control measures. I like to draw 
the attention of the House to a very 
neglected flood-affected area, that is 
the Barak  valley in Assam.  I can 
show these things  from the records 
and nobody can accuse me of exag
gerating things. In the notes supplied 
to us it is stated:
**The plains of  Assam mainly

comprise of Brahmaputra vall̂
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on the north and the Barak valley 
on the sputh  separated  by the 
Assam ranges of hills.  A consi
derable portion of both the val
leys is affected by floods annual
ly.  Brahmaputra has as many as 
35 tributaries and  Barak has 9 
tributaries flowing from the high 
catchment.........”

The Barak valley comprises an area 
of 2,680 square miles and is a thickly 
populated area. The density of popu
lation is more than that in many dis
tricts of West Bengal.  That is the 
geographical position.

The Barak is an independent dan
gerous river.  It is not a tributary of 
the Brahmaputra.  It is  capable of 
causing  intense  devastation  even 
-writhout the  floods of  Brahmaputra. 
It rises from the Manipur hills and 
flowing over the  districts of Cachar 
falls into the Meghna River. When the 
Meghna is in floods, its  backwaters 
interrupt the drainage of the Barak 
valley with the result that the plains 
of Cachar and Sylhet become almost 
one sheet of water. One-third of the 
area of Cachar district remains under 
water for about 6 months. When the 
Barak is in spate,  three-fourths of 
the valley goes under water. Some
times floods occur 3 or 4 times in a 
year.  The miseries and su£ferings of 
the flood-affected people here are in 
mo way  less than that of the flood- 
affected people of the  Brahmaputra 
valley.

From a note  supplied  to us  on 
‘̂Assam State Plan” we can see the 
.amount spent by the Âssam Govern
ment from 1950 to middle of 1954 in 
connection with flood, .erosion, issue 
of seeds etc. There we find that Lak- 
himpur District  occupies  the  first 
place in getting agricultural loan and 
gratuitous relief,  Cachar District oc
cupies the second  place in  getting 
agricultural loan of Rs, 125,237, Third 
comes Kamrup with an  agricultural 
loan of Rs. 57,000 and fourth Now- 
gong with an  agricultural  loan  of 
Us. 55,500.  Does it  not show that 
<:achar District is the  worst affected 
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area next to  Lakhimpur District in 
Assam State?

What are the  measures that have 
been tak̂ so far for control of floods 
in the Barak valley?  The flood pro
tection works taken up during 1954-55 
working season in Assam have be&i 
mentioned in Appendix II of the Min
ister’s statement. Twelve schemes for 
Assam State have  been mentioned 
there.  Out of  these  twelve, not a 
single one has been motioned from 
Barak valley.

A booklet containing  flood control 
projects proposed for inclusion in the 
Second Five Year Plan has been sup
plied to us, but there also, no project 
from Barak valley has been included.

The Centi*al  Government is ready 
to spend Rs. 160 lakhs for tiie protec
tion of Dibrugarti town whereas I am 
sorry to sdy that the Government is 
not spending even Rs. 16 lakhs far 
the vast region of about 2,500 square 
miles in Barak valley.  Only some 
minor schemes  such as construction 
of embankments, bunds, small irriga
tion works under the programme of 
flood protective  works  have been 
taken up in that valley.

Protection of Silchar  and Karim- 
ganj towns from  erosion in Cachar 
District are mentioned in a note. The 
estimated cost for  Silchar town is 
Rs.  3.2 lakhs  and for Karimganj 
Rs. 1.37 lakhs.  But in the remarks, 
it is stated that the schemes for the 
protection of  Silchar and Karimganj 
have been taken up but the progress 
is negligible.  Why is it negligible?

Mr. ClMirmaB: He must ccmclude
now.

Shri Laakar: One more minute.
Half of the Silchar town is going to 
be washed away by the erosion of 
Barak river.  Hie court compound is 
only at a distance of twenty yards 
and is facing erosion.  The town is 
not less important than any of  the 
towns  like  Dibrugarh,  Nowgong, 
Gk>alpara,  Palasbari etc.  Karimganj 
town is losing gradually a portion of 
the town due to en̂on whereas on
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other bank, Pakistan is expending its 
area due to soil conservation. I draw 
the attention of the Central Govern
ment to take immediate steps to save 
these two towns against erosion.

I have already mentioned the in
tensity of flood devastation in Barak 
valley.  Some minor works such  as 
construction of  embankments, bunds 
etc., have been taken up as flood pre
ventive  measures.  This  will give 
some temporary  relief,  I come to 
leam that the construction of dykes 
on both the banks of the Barak is now 
in hand.  I do not know how far the 
area will be benefited by this.

The valley is surrounded by hills 
with only one  outlet by which the 
Barak flows.  Free  discharge of its 
water is obstructed by the backwater 
of the Meghna.  By the construction 
of dykes where are we allowing the 
waters to go?  Barak has got many 
tributaries.  When the Barak is in 
spate, waters rush in throû its tri
butaries with strong u(p-currents and 
inimdate the vast area.  To prevent 
this, sluice gates should be construct
ed on all the tributaries, more over 
the rain water beyond the dykes is to 
be drained out. This measure will do 
some good to the lowlying areas on 
the up streams of Barak  river  but 
simultaneously affect the areas on the 
down streams of Barak.

The true solution lies in the con
struction of storage reservoir on the 
up streams of the Barak river, i.e., 
taking up the  multi-purpose river 
valley project on the Barak river.

It is not a new proposal.  In 1946 
the Assam  Government approached 
the Central  Govemmait  (CWINC) 
for advice when the limited resources 
of the State  Government failed to 
mitigate the disastrous effects of fre
quent floods. After a preliminary sur
vey, it was the opinion of the experts 
that a storage scheme on the Barak 
river would  absorb  floods, thereby 
reclaiming the  plains of the Barak 
valley from waterlogging and would 
provide  irrigation to the reclaimed

areas and also generate abput 2,98,000* 
k.w. of power which can be u  ̂in 
the industrial exploitation of the tre
mendous  forest  wealth of Mansur,. 
Cachar and Lushai hills.

In 1947 four rivers, namely Dihang, 
Bank, Manas  and  Subansiri were 
select̂ giving  Barak  the  second 
priority in the list.  The proposals of 
investigation were put up to the od 
hoc committee appointed by the Cen
tral Grovemment in  1948.  The ad 
hoc coihmittee did not, however, ap
prove taking up of the Barak scheme 
in view of the shortage of technical 
personnel and finance, and suggested 
investigations to be taken up on the 
Manas and Dihang only,  Manas was 
not taken up because  the dam site 
being in Bhutan  territory, the per
mission of the  Bhutan  Government 
was not  forthcoming.  Investigation 
work was abandoned on  the Dihang 
because of the topographical change 
of regions due to the earthquake of 
1950.  Barak Project was also drop
ped.  Not a single river valley pro
ject was included in the First Year 
Plan from Assam State.

Cachar is a problem  district.  It 
has got so many problems.

Mr, ChairmMi: Order, order.  The 
hon. Member is touching new points. 
He must resume his seat.
Shri Laakar: I am concluding in̂
one minute.  There  are the refugee 
problem,  food problem,  upemploy- 
ment problem etc., in that valley and 
by this Barak Project  two million 
people will be benefited, and an ex
tensive area covering  Bilanipur, Tri
pura, Cachar District  and Mizo hills 
districts will be  developed.  Floods 
will be  controlled.  The  project is 
financially justified according to ex
pert opinion.
I have mentioned a few facts here. 
All the records are with the Central 
Grovemment. I have great regard and 
full confidence in the  Minister and 
Deputy Minister for Planning and 
Irrigation. They wilHurely go through 
the records and give due c<Misidera- 
tiofn. If the basis and principles laid
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down for selecting and giving prio
rity to river valley projects are truly 
adhered to, I am fully confident that 
the multipurpose river valley project 
on the Barak river in Assam State is 
sure to get the first  priority in the 
Second Five Year Plan.  This is the 
only solution to combat the menace 
of floods in the Barak valley.

Shri H. N. Mvkerjee (Calcutta 
North-East): I have read with much 
interest the  Minister's speech,  and 
while I appreciate the tone erf it, I 
hope that at the end of the debate 
he will make an ampler gesture and 
promise  more  generous  provision 
commensurate  with  the  disaster 
which has overtaken the country.

I shall confine myself to non-tech- 
nical matters because I do not wish 
to rush in where even experts fear to 
tread, and I shall confine myself 
mainly to Orissa where I have been 
most of last week. But before I dis
cuss Orissa, I would like to say that 
even in U.P. four Members of Par
liament belonging to our party had 
been cm a visit and they met leaders 
of the Congress like my friend, Shri 
Algu Rai Shastri, and tiiey noticed a 
lamentable lack of co-operation bet
ween the officials and the people.  I 
wish also to say, coming as I do from 
West Bengal, that perhaps the Midna- 
pore area is being rather put in the 
shade and the Ghatal area in Midxia- 
pore which is liable to floods might be 
assisted by some adjustment in  the 
Cossye project by trying to control 
the flood of the Silai river.

In regard to Orissa we know  that 
suddenly the rains  ?ame and the 
floods started soon  after.  Drought 
was the  real headache  of the pro
vince.  Last year I am told drought 
caused a loss of about Rs. 30 crares. 
This year drought as well as floods 
have come together and the result has 
been  com|Xete disruption of  tîe 
economy of Orissa. Now, it was pecu
liar—to put it mUdly—that the Prime 
Minister, when he was In Orissa—I 
was also there the same time—dioee 
to tell the flood victims, and the most 
pathetic and pitiable flood victims at

that, to  remind thmnselves  of the 
life-giving virtues of flood waters. I 
wish he had  saved his  breath for 
other occasions and told the Orissan 
people  things of  a very  different 
sort.

I find from the hon. Minister’s re
port that as far as the Seccmd Five 
Year Plan is concerned, Orissa is to 
have Rs. 1.09 crores.  Obviously, this 
figure has got to be revised.  And I 
am sure the hon. Minister wiQ give 
us some indication as to the manqpr 
in which the revisicm or upgrading 
this figure is to take place.  Unlike 
last year when I had the privilege of 
accompanying the Prime Minister on 
an aerial reconnaisance of the  flood 
affected areas, this time I had to go 
on foot, and by boat, wading through 
mud, and waist-deep water. So, I got 
a very much more direct idea of the 
sufferings of  the people  of Orissa. 
The magnitude of the distress is 
really most remarkable

There  are  certain  areas  like 
Erasama, which remained isolated for 
a very long time; and even now com
munications have not  been properly 
established.  Attempts were made to 
drĉ food  by helicopters,  with re
sults which were rather disastrous. I 
am quoting from the editorial c<xn- 
ment made by the Congress daily of 
Orissa called The Samaj on the 
September.  It says;

“Most of the bags of rice and 
otha* foodstuffs which were drip
ped from the air fell into water 
and were destroyed.”.

I heard also that instead of drop
ping from the air sMnething which 
could  be  eaten  straîtaway  like 
chuda, they dropped rice, which could 
not be cooked because the cooking 
apparatus was nowh«re available.

I wish also to draw the attention of 
the Ministry to the situation of cer
tain island regions in the coastal part 
of Orissa, which are almost complete
ly isolated from the rest of the coun
try.  In islands like Birupa-Goi|niti,
I am told that during si3( months in 
the year normally—not in ataiormal
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times, but normally—̂the  population 
subsists on a kind of grass called suan 
grass which is supposed to be unfit 
for human consumption, because real 
food crops are unavailable. This area 
could have been looked after much 
better.  And from the reports made 
by certain engineers like Mr. Shaw, 
whose work seemed to be very well- 
known in Orissa, I find that by sp«id- 
ing a certain amount of money which 
is not too considerable when we take 
into consideration the amounts that 
we are allowing for so many projects, 
we could do something about  these 
isolated areas in Orissa.  I found also 
how in the Jajpur area, which is one 
of  the  worst  affected  areas,  and 
where I spent two days, and also near 
Dalaighai the water is still there.  I 
was there till the 22nd. We had to go 
by foot or by boat, and there were 
miles and miles of paddy fields under 
water. The paddy was almost ripe. 
We could see it. But this is all gone, 
■niere were many places where  we 
could not go also.  And we saw how 
humanity had been uprooted.

We saw some huts which had been 
demolished, and under the debris, we 
saw some men, women and children 
trying to crawl on all fours, just like 
animals, because they had nowhere to 
go  to.  Some  people  were  taking 
shelter on bunds.  But most of them 
were trying to go back to some of 
those elevated places where the huts 
had  been  demolished because  the 
flood water had risen to a very high 
level.  Now the flood water had re
ceded partly  but not at all wholly, 
and they were crawling out of those 
habitaticms which seemed to be abso
lutely imfit for human purposes.

I heard also from Government offi
cials something of the fiasco which 
the  so-called  military  boats  has 
caused.  Actually, there was a photo
grapher  who accompanied  me, and 
who was taken frcrni Dalaîiai in a 
military boat; but the boat did not 
budge, and the photographer fell into 
the water, and naturally he did not 
enjoy the experience  I was told also

that most of these military boats for 
quite a long time did not work at all. 
I saw an editorial comment in the 
daily The Samaj, to which I have re
ferred already, of the 10th September, 
as follows:

“After the flood devastations, in 
a last-hour attempt, some motor
boats  were brought  from West 
Bengal  Government  and  the 
Army.  But  unfortunately  they 
are out of action.  As a result, 
though full one ŵ k has elaps
ed, marooned people could not be 
rescued, nor foodstuffs s«it.”.

This was on the 10th September,
1955.

I found in Orissa a lack on the part 
of the administration of a real sesise 
of urgency and a desire to enlist pub
lic co-operation, which, as far as the 
public was concerned, was only there 
for the asking.  People were coming 
forward.  I met a number of officials 
there. Some were working very assi
duously,'and  they appreciated  the 
work of volunteer workers.  But I 
met one official who was a fairly ‘high 
up* person who said, “we do not hin
der, non-official relief”. That is to say, 
a kind of a wall is supposed to be put 
up between official relief and  non
official relief, and tĥt, when we talk 
about public co-operation in the Plan, 
is something which goes right against 
the idea 01 reconstruction which we 
have in view.

I noticed also many instances of an 
attempt at making  political capital 
out of people’s agony.  I mît refer 
to one  instance where a  Minister, 
whom 1 shall not name, was supposed 
to have taken 4,500 bags of rice and 
stored them in a certain place. I can 
mention the place. He is reported to 
have stored  them in the  Athagarh 
area.  That area was not very badly 
affected.  And the scandal  became 
such that the Minister had to give a 
statement  that he had  only stored 
them lor distribution later on 'to other 
areas.  But  even  geograĵcally 
speaking,  that was not a central 
enough place.  That was not a place
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where those bags of rice should have 
been stored. But that was done. And 
this was the talk of all Orissa. Press
men came  and told  me  about it. 
This was done, because the big  man 
wanted %o give an impressiwi in his 
own  area that after  all he  was a 
really powerful perswi and everybody 
should know how to behave as far as 
he  concerned. So, I say that this 
insistence on public co-operation  is 
something which the Government of 
India should tell the local aûrities 
straightaway to do something about, 
and I  am sure the Government of 
India will do something about it.

I saw many lacunae in the relief 
arrangements.  The  communications 
were bad.  I am sure the Planning 
Ministry would take some steps  in 
regard to it.  The relief was inade
quate in <me place called Padasahi.

Mr. Chairman: The hon. Member’s 
time is up.

Shri H. N. Mnkerjee: I request I
may be given five minutes more.  I 
am supposed to represoit my Party.

Mr. ChBiimaa: I have given the
hon. Member already more than the 
usual time  that I have  allowed to 
other h<Hi. Members.

Shri Kamath; Spokesmen of oppo
sition  groups may  be given  more 
time.

Mr. Chaimaui: As a matter of fact, 
so far as floods are concerned,' all 
Members  are equal  This is  not a 
party questifm. All parties are agreed 
on this point.

Shri H. N. Mokerjee; 1 shall finî
as soon as I can.

I heard in Îidasahi village how in 
eightêi days they had got only two 
rations of about half a seer of rice.
I have  heard Government  taiirftig 
about the stopping at gratuitous re
lief on the ground of self-respect on 
the part of the people. But the Orissa 
daily. The Samaj says that gratuitous 
relief .must continue till at least the 
next mbi crop. .
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I  have  quotations  here  from 
Dr. Parija,  Vice-Chancellor of the 
Utkal University, who says that no 
arrangement for  medical relief  is 
made, and medical students who go as 
volunteers are  not assisted  by the 
people on the spot  And at Jajpur 
Road Station, I saw scune volunteers 
from the R.W.A.C. (Relief and Wel
fare Ambulance Corps) who did not 
know where  to go, and  who were 
going from  pillar to post,  because 
there was no co-ordination.

1  was told cm the 22nd at Cuttack 
that as far as fodder was concerned, 
there was no arrangement for it at alL 
Till that day, I was told that sand had 
got into the soil in many areas.  I 
was  told that  perhaps bull-dozers 
could be  brought from somewhere, 
and some effort mît be made to get 
the sand out of the soil; otherwise 
the crops were already destroyed, and 
any possibility of further cultivation 
would be destroyed.  I heard also so 
many other  things to which I am 
sorry I do not have the time to make 
any reference.

But I heard something in regard to 
corruption and the misuse of Central 
food materials.  I heard that in the 
Or̂  Assembly, questions had been 
asked in the last August sessim, in 
regard to the bringing in of  paddy 
imported  for  subsidised  sale  in 
Orissa from Bengal, and its having 
been  re-exported  back to  Bengal.

is the kind of thing that  has 
happened. And this kind of thing has 
happened at a titoe when Orissa was 
overtake by a calamity of the direst 
sort  I wish to say therefore that it 
is very important t̂ t the Goy«»- 
ment of India step in more effectively.

As fu* as the Government of Indians 
c<mtribution is concenied, it appears 
possibly to be quite generous, so far 
as it goes.  But I think in view of 
Orissa's  poverty,—after  all,  the 
income of Orissa is about Rs. 8 crores 
only in the whole year; the Govern
ment of India say that up to Rs. 2 
crores, tĥ will—give 50 per cent, 
and beyond that, they wiU give 75 
per  cent.—̂nd  Orissa’s  condition
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[Shri H. N. Mukerjee] 
being as bad as it is, possibly Gov- 
anment  might take  a better  and 
more generous view of the sitiiation.

In the meantime, I say that  this 
•Second Five Year Plan project re
garding spending only Rs. 1.09 crores 
be obviously drastically reconsidered 
and steps be taken to enlist popular 
co-operation for the efficient afford
ing oi r̂ ef and rehabilitation.

Sliri Nanda: What was the figure 
that the hon. Memb̂ quoted?

Shri Algu Bai ShaStri  (Azamgarh 
Distt—̂East cum Ballia Distt.—̂ West). 
1.09 crores of rupees.

Sbri Nanda: For whidi area?

Shri Alga Bai flbastri: Orissa.

Shri Nanda: That is right
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f̂R?r % fn*il«i ̂  wmŵ n̂;% r̂r# 

f̂T̂rfrr ? ̂»*TRr OTRrr $ f  ^

 ̂   ̂f%  'SRt̂T

 ̂’if,  9TR JfTTT

r̂m, ̂.' ̂nr wtk '*ft ̂rnr ̂rar  îk

T̂T «TPH % «IK  % ̂T*T  -̂T̂ I

 ̂^  ift fĵrt

%  4Hl̂k ’TO' I, ̂

W?ffe  ̂  f 1

 ̂ vinr: ?w  ^

«Pt ?TFT ̂fj* 5Tf ?
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T̂PTT  I  «n«i)  ̂   ^

wp: ̂   ̂  ̂  m %

 ̂̂   ĥtt ̂  ferr  fftr

rSMTd̂  ̂  ̂^

 ̂fen’ 5̂rRfT I ̂   ^ I

?TT̂ *rhr wjt  ̂ ̂  ŵ-

*4T̂f̂~d y?7TT t   ̂ ̂  ̂  

 ̂  ̂ I 'prf+H

§r»T̂   ̂  ̂?TTf

3TR  I % fifft

 ̂ t I t̂̂PTT

«IHW

IlK ’TR’ ̂

 ̂  ̂̂TRT, ^ yn̂T

i\  €t t  f f¥ Tm

 ̂ ^̂rrnr \ w  ̂ ^

 ̂ % =̂TTf  T̂T ̂  qŴ ̂

t

ftFT ̂ RicTt t I ?nn: ̂  OTR ̂  

ftp  T?: ̂TT  ^ '̂T?

^ M'4»R ’Tpft ^   ̂3|T?,

 ̂̂  fT *rnr w wî ?tr %  ^

«t»I'4ji '•iĉI  T̂T ̂    ̂I M#6i

Wl̂T ̂  '»fV *1̂ f, 3ft ̂  WTf 
%   ̂̂  <ft̂rrt % ’TPft ̂  fW

5TT wf̂   f I «nR ^ fr3̂-*rf ?

 ̂̂  iftr T̂RT

^ ̂>17 ̂ '% STRT iffr iTO ?TRft ̂ ?rt 

n̂r ̂ ĵTf  fNir

T̂TT  % f  ̂̂ R̂T wt  I

%f̂, ?rr?  % «â ̂  ftr̂rf 

% fOT  sqgppqr 511̂ f; I ^Rlf

% flW’  ÎTO’ ̂ f?ft 5ffeft 

% fW F̂RTw ̂rr̂ ̂  iftr

3[*TT f̂FT%  % f̂T̂ *TFlV

m ̂  I f̂   %, ^ iTWr

 ̂ft TO?fT t • ^
% ’J9H’  vs*̂̂  ĤR
 ̂WK ̂ ̂  ̂  tRf 

tfpft  ̂oAl̂ W ^ ̂  ^  ̂ ^

ĥft % irrft TÔR!
 ̂̂    ̂ *T̂ ̂ y

 ̂TO %  % ̂ 7̂7̂ f, ?rf  ^

I  »̂i«T>i  r*î

r*î  ̂11  ̂  wî ̂  ̂  1̂

f% *Tpft  % *7̂̂ ̂ tRIR  ^
<̂i«i gf ?ftT ̂'Fn'   ̂T̂ ̂  ̂

 ̂  ̂  ̂<N  I  ̂   .̂cff ^

*TPft '5RT I’BT % I  f̂rr

t- —

 ̂  ̂  r

wr ̂ R 3|r: ̂  ̂   ̂ r̂
W2T I

W ̂ nw % 4>K<*i  ^

4l̂*l  ̂ Wff <  ̂»T̂ fk<TT I

 ̂  *fRŴ K

 ̂ 1,000  ̂^  \ 

»T̂nf% ̂ ?R̂ % wrtf TT̂ ?fW m 
^ ̂  ?Ftf̂ ̂  grPT, %ttK ̂  ̂  |r 

 ̂ ̂  ?nr ?r>F  ̂t

 ̂̂  ̂  ?ft*ft 3pt ̂  WT 4P<4  ̂
1FRT ?f»r*T ̂R*T  ̂ *T  ^
3̂FrTVr f̂TK?  ̂   ̂ ÎV9T I

 ̂5nft ̂ ̂rv̂ I ̂<r  ^

wmi %  VTT

3̂̂   ̂ 5TTO ?rrm  ̂ ^

 ̂ ^  I

p̂jft «iFr ̂  ̂  T̂f̂rr J 
3F|  t

f̂r̂sTR %  ̂ 3rt
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t I to  ̂̂

T̂TT̂ Yo Sf̂

 ̂  ̂ I %f̂, ̂ 5T # 5f m

snf̂ TOfrt  ?T ̂   % 5f?tf

 ̂  ̂ sqŴT  ̂=5R̂ f, ̂   w

rR̂   ̂%’fsT ?TPT  +MJ< ̂  ^

r̂  ?TnT mr  ̂^

^  % «n  ̂̂  wft ̂  ?fm

ir̂   ̂  5Ft ̂   ̂HT*RT

I  I  ?f\T,  WPT%  %  ̂ CTRTT  1?  ̂

 ̂ ̂    ̂̂  % ?TFft ̂ F«̂r

 ̂   I

^ ̂  WT   ̂w  I 

5̂JTRT ̂  ̂  1̂ A ^

 ̂ % 5TTW 5FT̂ I  ^

5̂ ̂  fT ̂  % fOT 3  ̂ ^

 ̂ ?FT?T   ̂ I

 ̂t̂ o ̂ ô TO (?TW - ̂T«t) :

 ̂«ft̂ W WT ̂

W I ̂  ̂  ̂  ̂  ̂̂ ̂

=̂ 1̂ I f%  ?R3frn:

frônJT   ̂rH-«4iC itVt 

irft «fh:  f,

ftFTT 4 fTPT I  WlRf»

3TO  ̂̂ nrPTT, 4 ♦imni  STRTt  ̂

n̂rpTT I* iftr  ^ ̂  «t><Hi ̂ \

n̂t»*f, ^   ̂«Tw %  4 ̂

n̂rr ̂ ̂    ̂nr  *f f% ht̂ ht ̂

 ̂   ̂ iR  ̂ I %ftR,

fvr ̂   ̂  qî  ̂ îPhrr̂

 ̂  ̂^  ̂ T̂%

f% ifT̂ ̂  tN»*t %  5̂ f*piTT »nrr t •

^̂fm, w ̂   *f’ 3if?r ̂ 3̂

j ifK 4 ̂ mfRfT j fw f?Rr-fiR 

WWliT I ̂   3PT5TT 

iftr fjRif ̂nfV ̂  ̂  snw % f  ̂

 ̂ 11

 ̂f% ^   ̂ti«fi % 4*11̂

TT  ^ fw mm =̂rf̂ I

4 ?TORTT g  %7ffhT ̂TT̂nr ̂f\T

^ *̂rr̂ ̂  Rgd cPTT f̂T̂rf  ^

 ̂ «̂(iq  ̂5Tsrrf % 'Tpr t i

T̂STFT iTf I (̂ift

 ̂ t % w  ̂fNr̂  ̂ fTfiw

%  «(1t %tt7:  f^

 ̂   ̂ 4H>"<d<  ̂I  %fv«T,

3fV. 4 i

 ̂ ̂   #■ 7  ̂f,  ̂ ̂

5̂TFf̂ t % TO %■  ̂ spTT n̂rPTm 

w  ̂3n?ft f I TO  ̂?T*rRTT ^ 

 ̂̂   R̂5ft I ftr
 ̂IST%  I I ^ 5Tf̂

%  R̂VR ̂  5R9? %  I
 ̂ ^ «rî OT 5f̂ +! # |, 3ft %

^ ̂  CRTS ̂ ̂  ̂rWfĵ ̂'r ̂ |,

^  F̂iWI tT̂TPIT 3TT

f̂T̂ I, 4  iT̂ 3TRT =?n̂ \

i %

ftRTRT % ^  TO

*̂rrft   ̂̂̂*1 eTT%  ̂T̂

f, ̂  xN«n ̂ ̂rarm ̂rflr ̂  wfm 11

 ̂  '̂i ?S*fKTT  ̂i.  <ncT VT

4 T̂   =̂  ̂  q̂ rfwft ̂

v̂ >ftl̂iV7̂ T3rr 

?T̂ ’̂TRT %  TO  5?%̂ ^

n̂T̂ T̂FT R̂TT   ̂   ̂ cRivft̂

 ̂ f,  f  ̂ ^

ĥVi f̂t*tt M̂ d i  ̂ R̂î ̂
 ̂  ̂ T̂  f , w ̂TcT ̂

Rĵ1  4 5ft Nvft  r̂ft

*R  WT# m ^

f  ̂  f̂t̂ €tw

% 5T̂ rPTT ̂  t I 4 f̂UT  ^
(̂Tpn f*P  *Nt at  #
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X̂e xm]

 ̂ n̂wi ̂  
fwFrar wwi  <ftr 5̂

^ ̂  ̂  ̂  I

3pfff¥ %rr n̂rcr  ̂ | w

f  f̂fTT ̂  TO ̂  ̂  55!̂

 ̂̂   ̂  »Ti|t‘ ̂  I

t̂TT   ̂5TR % ti«̂ m  ̂^

^Mm % ?ftT   ̂̂ R̂iTT 

% m̂ftm !̂Tm qw, fy<KHÎI 

4<H1 M«'*lk WlHfj  ^

 ̂̂  %5T̂   ̂̂
 ̂I r̂ Ĥ<4 ̂  wrrf % f̂n%

# «i <.4» Pi %
'TFft ̂  ̂  «̂'̂H 1)̂  ̂ ̂   Î K̂ 

 ̂  ^  ̂ I  I  ^

 ̂  ̂*mg<ii  ^
T̂P!̂ ̂  ̂  ̂   I f% ̂rWt

% W% ̂ ̂    ̂ft t ̂
?nft ̂  #qm ̂  ?n̂

%  ̂ % ̂nr®r  %■ f̂r
5!ff  ̂'TT  I I TO %  %

 ̂  ̂ 5̂ R̂̂FR %  ̂ ifr 

R̂ffkr ̂  t I 4 TTT?l̂ i  jftt

 ̂ 'R  ̂  ̂w  I,

^ F̂w iTT̂ I I 

 ̂ ?iwr ̂  ̂ rofer   ̂ T̂RTT, w

 ̂̂vT ̂  *1̂ fn+l̂l ̂

I  I ’R'' «f»̂  f̂T^

>HT̂  TO  ̂ R̂̂ % •

^̂<T*̂<4 ̂I« ̂  tf*it<4i ̂ I W ̂nr̂RTT 

 ̂  ̂ n4H;
<Jdl*i, f̂fVt>«i  f̂T̂ ̂T ̂

%  ^   ̂̂ ̂  m <a
 ̂?rf̂ ?n̂ t   ̂̂  %
^  ̂ n̂TFTRit

•w  Ĥi*KH f¥̂T ̂rr ̂r̂RTT ̂ 1

 ̂ ̂+̂»ii  g
^  ̂ 'j'tK f̂r̂R  ^—5.
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If âm, v̂rm, <̂si44><a<,

[̂PT*rr ^ w %  ^
^ ̂  ̂   t I i5?T ̂
% ?rt̂ sf»̂   ̂# ’Rk 
^ ̂ ̂  % mfiRr ̂  T  ̂f \ 

W 31̂  ̂  ̂^R̂ # ^

?ft ̂ Wt  ̂̂ I  ̂ ̂ |tr p̂ft ̂ ftr 

% ̂TFT ̂  ̂»PT R̂̂'l < ^ qlr % 

’Bftr  % ̂r̂zfW %   ̂ t,
r̂ft»*T ̂   ̂̂rT¥ <ftr  sft

 ̂  ̂  I; vRmrr ̂  t ^  

 ̂ yfhro *1̂  <̂nH 
^ t, ̂  ̂  ̂  ?T5Tt ’T»PT fw 5R| %

 ̂ I ̂   ̂I ̂  t
ftr %?sft̂ ^R̂ % 3̂fT̂ 5fr iTRTftzr

’T* I  WT̂ oiFr ? I t inft
VT  g fv W VtA 5|tt ̂TRFTT 

m mmr̂  gRTW 

^  ̂ftfR  ̂?TR̂ I, arpiiicft,

iR̂TRT,  ̂  oft

’TfkVT  ̂of̂ «+>H 5rfw

VRt t̂»̂ H 'ci*t̂ «il̂ %

 ̂I   ̂ %®T5T ̂  ̂    ̂ »T̂

 ̂ 'Ĵ’KhhRi ̂   ̂*f̂'Pf»  5̂

f5Trâ #  ̂ % TO ^ ift̂f<'̂l

 ̂ TOt I vt[K T̂%fW ̂

% ̂»R̂ ̂  ?r  ’R ̂

 ̂I  % % ̂ R *tTî o®!>

I  ̂ irmrr̂ ̂ »rf
î  T̂F ̂pr w  % fkvnv

%   ̂ n̂rt ̂  ̂  ̂  *rf̂nff

%   ̂  ̂ »T̂ jf
«WlPh 5T ̂  ̂»tf ift̂SRT ̂  «l*il{ ̂  ̂ 

 ̂ ?T ft «Fti fw W

 ̂I  ̂̂ Tppfhr *Nt ̂  % 'f»̂»ii îjnr 

«i*+ »T̂t *r  *î<  ^

»̂TW  ̂  ̂ % R̂*T
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 ̂  5pjft ?TT  I I

Tt̂ ̂  ̂   Tf: ŝjTRferr

3n?TT  I ^  ̂̂   n̂m %5TT

xrrf̂   ̂̂  *t»̂i

5n  I ̂  ̂  ̂  TfT  I

I f% f%  ̂  ̂gMr  ̂ I

 ̂  ̂^  ’TT*tt ^

siM'HH ̂ NT ̂ftr ̂Tf %   ̂ T̂RTT-

w  ̂   ̂ ̂  ŝrmt I

 ̂vT<4f̂f ̂ nPT ?T  ÎT ̂  t»̂HI 

f̂ T̂RPFTT  ̂^  ̂  % 

 ̂  ̂ f̂FTT R̂T

3;̂  ̂ ^  ̂  WR" ̂ F̂rrfw ftnr

f,  ̂  I I  ^

 ̂ ̂  f̂VZTRfhr ̂ T̂PTT =̂ rf̂ I  ̂ TPT 

?̂!T3FR % 3ft igvif̂nT?<  t, ^

50̂ #  ^   ̂̂

g  *ri'̂*ii ̂  ̂»nrt-

5̂̂  xnf̂, ?n ̂  snw ̂   ^

r̂f̂ f%  ̂ snn̂RiMt szrf̂

^5T^ % •yil(̂*T»

'aî ̂JPT ̂»T»Tr ̂ nrf̂ I  <<w

5ffr p^ =̂rf̂   ̂  fwr%

w  ̂ snrrwRft syfw  ̂  ̂  ̂^ 

 ̂  ̂  ̂  I

m̂iT ̂  ^ *rm +*fl̂PT

# ̂  ̂   % f  ̂̂  ̂5TMT iRTf

I   ̂  3f̂  t ̂  ̂r 4 

VCTTSIT̂IV ^ *F̂  ̂Vtf TO 

#Ff̂ *I»V ^

^  =5nt ftj#  ̂3n  ̂ n̂?iJR  ̂

?nt ^ qr  ĤRpfr  f̂ NNff

5pt ̂fe #  srrf̂ f?p̂

 ̂̂  TT fwR  %<*fT 

f̂F̂ft M'*ii4  ̂invT f̂nnx 

■̂<HT ^   ̂f̂ WR

■̂<*Tr wrf̂ f¥ <rf̂ ̂ nfw 

m gwn: ̂ i
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 ̂ 4 fW i[Tf

PTPOT w   ̂ ̂ wm wmx

5TTT  ftl̂ T  P̂TT   ̂ A
^̂rf <dl  ̂wf̂R* \in<. K̂a ^

 ̂5TX ̂ ̂ ̂»̂*Tr ■»4T̂<il ̂ fV ml+̂ H 

RiPwi+i ■’pr̂T HMH ?nf̂ ^

tf«lf<!i  Wr  f̂irzTT 5nXJ»TT ̂  ̂sfCt 

ft'oHdl f  ̂̂ T̂Rft ̂   ̂tt<M ^

5ST̂ ̂  ̂  ̂  ’TW t I

f  ftp  qy "̂f̂r  ^

n̂*̂T  ̂  ̂ +<*1 ^

^  fw 3m̂  I

<ft 1%̂fir«r (̂=TR̂ ̂ =3TPTR̂) :

 ̂ T̂R #

 ̂  ̂ 5T  »̂nr

fcrr t  I  tTf̂ T̂,  ^WTT<H  ^

'3«i< >̂T!T r̂ar  ̂f̂ERBT Hti(wi

T̂f̂  ̂ F̂tf  ?̂rr  ̂I

Xfr. ChBirmaa: The hon. Monber
was not called.  He is on his legs 
and making a speech without  being 
called.

firjfw   : A ir n ^
 ̂ i f¥ ’aF*TR?r

 ̂  ̂  ̂T̂ t '
Mr. Chalmuui:  After all,  eveiy
Member from every district  cannot 
be called.  All the constituencies of. 
India are represented here. There are 
about five hundred Members and all 
of them cannot be called. The hon. 
M«nber has been speaking  without 
being called.. He has already called 
attention of the hon. Minister to his 
constituency.
I am calling Shri Saha.

Shri Meghnad Saha: (Calcutta—
North-West): At one time floods and 
famines were considered as acts of 
God, meant to punish 13ie people for 
their sins. That stage is over now. It 
has been found that the floods and 
famines, can be effectively tackled by 
taking pr<̂>er scientific measures.  I
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[Shri Meghnad Saha] 
am glad that the Ministry of Irriga
tion and Power has devised a series 
of projects towardŝ this end.  As far 
as the plans go, they seem to be all 
right and thorough.  The intentions 
may be good but we have to look 
towards the actual carrying out  of 
these projects.  In this connection I 
wish to tell you a little about the 
past history of the Orissa plan. It has 
bê recognised since 1947 that the 
Orissa region, the valley of the Maha- 
nadi river, forms  a unitary  whole 
and the Mahanadi river can be tamed 
and the floods can be controlled if 
effective  measures  were  taken.  I 
think I am right when I say that the 
preliminary plans  were first  made 
during the British regime and there 
was one  foundation ceremony  and 
when  this Government  came, two 
other foundation ceremonies  were 
held.  The scheme  started with  a 
large amoimt of fanfare and also  a 
large amoimt of newspaper propagan
da. As this House knows, for the first 
few years it was all confusion, and if 
two or three years were not wasted 
in confusion, I think by this time the 
Hirakud Dam might have been com
pleted and the terrible stress to which 
the people in the delta region have 
been subjected would not have oc
curred.  I would ask the hon. Minis
ter not to create any fanfares  any 
further, but to turn his attmtion to 
details. He must not think that when 
a certain project  has been set up. 
everything is all rît and he must 
not believe that what his officers are 
telling him is quite all right, for as I 
have found  that  the officers  are 
always in the habit of exaggerating 
their achievements; that haî>ens not 
only in this BGnistry but also in other 
Ministries,  and  they  require very 
effective control.  In the case of the 
Hirakud Dam, the  Hot̂ is aware 
that at the time when it was started,
I had an article written and had put 
in there a little  clause, which  was 
that  the  Hirakud Dam  was  very 
hastily conceived  and the  Govern
ment ought to  have taken a little 
more time in giving their attention to 
alternative measures.  But the name
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Hirakud appears to have had a magic 
charm, and so without making  any 
enquiries, they went straight into it. 
There was another site, Tikkarpara,, 
which was probably far better. I also 
said in the case of Mahanadi river 
reclamation that it was almost impos
sible to control the floods in a certain 
river valley  unless the  tributaries 
were also simultaneously  controUed. 
The Mahanadi river is fed by a large 
number of tributaries, the Tel river, 
the Ib river and other rivers. I have 
studied the meteorological and hydro
logical conditions  in the  Mahanadi 
basin and I found that the monsoon 
rains have a tendency of being pre
cipitated  over wide  areas simulta
neously.  So, I do not think that the 
river can  be completely  controlled 
until sOTie of tiie main branches at 
least are also controlled, and this re
quires effective measures for putting 
dams on the tributaries.  I think the 
Ministiy should do well to pay a little 
attention to these things.  Prom time 
to time they are calling great foreign 
experts to find out whether these pro
jects are working well or not working 
at all.  I do not imderstand the sense 
in calling these experts.  The foreign 
experts, however great they may be 
in  their  own  country,  are  not 
acquainted with the physical  condi
tions in this country.  Most erf them 
have no idea of the monsoons; most 
of them have no idea of the precipi
tation in the different river valleys. 
These points  require an  intensive 
study by our own people, and when 
foreign experts are invited from other 
countries,  I do  not see,  why they 
should not ask also thoro people who 
have  made a little  study of  these 
things for their opinion. My remarks 
also aîly to the prevention of flood 
conditions in Bihar and in the Hima
layan rivers.  Much  has been  said 
alx>ut the control of these rivers. You 
will be surprised to hear that the 
river Ganges and its tributaries carry 
an amount of flood water which  is 
about hundred times that of the 
Damodar river and you have not been 
able in îte of five or six years to 
complete the works on the Damodar
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think  there  is  not  any  afiBcial 
machinery in this country. The Ten
nessee river which used to flood and 
bring disaster to UJ5-A. for over 100 
years has now been completely tamed. 
I was reading some years ago—tiiat 
may not be very accurate informa
tion—̂that the Tennessee valley  has 
got about 1,000 gauges to fihd out the 
flow of the river at different points— 
the flow of the main river as well as 
of the tributaries. In the Kosi river 
sometime ago, there was not even a 
single river gauge. I think that some 
have been installed now. But you re- 
qidre to install l̂ese river gauges not 
only witiiin the parts of India through 
which it passes but also in the Nepal 
areas for all the tributaries.  Some
thing has also to be done in Bhutan, 
for the floods in Assam valley are due 
partly to rivers coming from Bhutan. 
In  Jaldhaka and  other rivers  the 
floods are due to the rain water 
coming down  the vallejrs  of these 
rivers. There also I do not think any 
effective measures to find out the dis
charge of the rivers have been taken. 
Now, it is a good sign that the Min
istry has awakened to the problem. I 
do not think they have realised the 
dimensions of the problem.  It is a 
very great problem and it cannot be 
solved in a year or two or ev«i in 
twenty years.  I know that they are 
now looking more into the details and 
looking for the officers to see that the 
works which have already been taken 
up could be brought to a speedy ter
mination so that the Damodar valley, 
the Mahanadi valley and the Sutlej 
valley are  no longer  subjected to 
tliese floods. After taming them alcHie, 
they should go in for taming the other, 
rivers.

Mr. Chairman: Shri R. N. Singh.

Shri R. N. S. Deo  (Kalahandi-Bo- 
langir) rose..

Mr. Chairman: I have called  Shri 
R. N. Sin̂.

n  qiw g  arm

w wf  fkm I A'

river.  This gives you an idea of the 
tremendous scale of the subject. Fur
ther, the flood control in these rivers 
is complicated by the fact that  the 
sources of these rivers are in the peri- 
pherial countries which do not belong 
to India.  How can you control  the 
Gandak river when the precipitation 
takes place in Nepal?  The sources of 
the Gandak river are very close  to 
those of the Brahmaputra and it was 
the famous Swedish explorer, Sven 
Hedin, who said that if a little money 
were spent, the whole of the Brahma
putra could  be diverted down  the 
Gandak  river.  So, you cannot  do 
anything for the control of the Hima
layan  rivers unless  there is  some 
agreement with Nepal and  Bhutan 
about the control of these rivers in 
their upward reaches.  That appears 
to be very essential.  It would not 
simply do if like King Canute, our 
Minister of Irrigation is to say that 
“the sea must  not touch  my royal 
feet”.  It requires very hard work 
and for that hard work 4he Minister 
has to see that the officers are pro
per* ’ worked.  We have got a num
ber of river laboratories.  They  are 
not  quite sufficient  and they have 
neither the equipment nor the per- 
 ̂sonnel for them. I do not think there 
is a  river laboratory-  for Northern 
Bihar though we are talking about 
the control of the Bihar rivers.  The 
Kosi river„ of which we are talking 
so much, the Sapta Kosi and the San 
Kosi, and Arun all come and join in 
a fork in Nepal.  How can you con
trol the Kosi river unless you  have 
got more about the details of the dis
charges of these rivers, which cannot 
be done without the co-operation of 
the Nepal Government?

As regards the protective measures 
which have been  taken, we  cannot 
discuss here the relative merits  of 
dams, the relative merits of embank- 
mwits and of the diversion channels 
and so on.  It is not possible to say 
anything as to which of ttiese things 
should be the rît remedy, but these 
things require a very large amount of 
survey work, a very large amount of 
hydraulogical  survey  for which  I



*5731 Motion re: 29 SEPTEMBER 1955 Flood Control 1573̂
Projects in Second
Five Year Plan

 ̂ «fT % TrfĤ T̂d
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 ̂ ^ ^  f̂rsRTXr  f f̂TTO 

^  4 tsrro 

^  % »̂nf *!ft  tr T̂TF’fY i

#  trsF 5TT̂ iff̂ r̂m ̂  f̂tK 

f%̂rr 3fRT 

N̂f̂d  «IT t̂tr   ̂  37̂  t̂?TT  ̂ rf̂  

^ f̂+»i  ̂ WcTWî f% aî afT
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Shrl Nanda:  I am gratefujl to the
House for the constructive tone and 
spirit  of the  entire proceedings  in 
connection with the question or the 
problem  of floods  in the  country. 
There has been expressed consider
able appreciation of the work that has 
been done so far; I am thankful tor 
that.  There were also critical com
ments, which I welcome very mû 
A number of things which have been 
said have to be taken as suggestions 
which should be considered, to which 
we should  apply our  minds  an<f 
pursue earnestly.
So far as answers to points  are 
concerned, I find  that there is  not 
very much to be done.  One thing r 
may, however, make clear.  At  the 
outset I had explained in my opening 
remarks that the scope of this dis- - 
cussion was restricted to the question 
of programmes, schemes  and mea- 
siû  to be  adopted in  combating 
flood hazards in the country and I



15735 Motion re: 29 SEPTEMBER 1935 Flood Control
Projects in Second
Five Year Plan

15736

[Shri Nanda ] 

liad explicitly  mentioned that  the 
problem of relief, its adequacy, the 
lorganisation, methods,  etc., although 
of very great importance, was not a 
subject which  we had taken up for 
ĉonsideration.  However,  hon. Mem
bers have brought it up, particularly 
Shri Mukerjee and one or two others, 
and have disclosed some very impor
tant facts to  which I attach impor
tance.  I do not rule that out as of 
being no relevance, and although it 
may not be relevant to this particu
lar discussion, I have taken note of it. 
Of course, my Ministry is not dealing 
with the question of the administra
tion of relief, but whatever has been 
said here and  whatever facts  have 
been given here will be looked into 
with a view to enquire regarding the 
responsibility, if need be, but at any 
rate to see that such things do  not 
recur.  So much about this aspect.

A nimiber of hoi>. Members were 
full  of the problems of  their own 
areas, their district?, their constitu
encies—very naturally so—and threw 
out certain suggestions.  They  were 
anxious about the situation in their 
part.  I do not propose  to take up 
each  individual case  for one good 
reason that, as I had explained at the 
beginning, these proposals which have 
been set out in the programme and in 
the note circulated to the House, are 
of a very tentative character.  They 
are proposals of the States and they 
have to go through a good deal of 
scrutiny and examination.  The prio
rities can  certainly be  re-arranged 
after that scrutiny and if something 
more has to  be done,  certainly it 
ôuld be done.

For example, the hon. M̂ ber ̂ ri 
Mukerjee, drew pointed attention to 
the  situation in Orissa.  Now, these 
proposals which  had come  from 
Orissa, originated at a time when the 
floods had not occurred.  The occur

, Tence of the floods has changed  the 
position very radically, I believe, and 
to that  extent these proposals  will 
have to be  modified  and changed. 
Therefore, the figures given for Orissa

in these estimates are certainly  not 
final and to the extent required by the 
circumstances  of that  area new 
schemes can be brought in and to that 
extent the provision may have to be 
raised.

In connection with these individual 
schemes, the hon. Member who  just 
spoke  mentioned the fact  that lay
man’s suggestions are not given the 
attention due to them and engineers 
later on  find that they  have made 
mistakes.  Engineers can make mis
takes, but that should not be  done 
wantonly.  Even laymen, particular
ly laymen who live in an area, have 
a certain understanding of the situa
tion which is certainly of great value 
to  experts.  So,  their  suggestions 
should not be brushed aside.  In re
gard  to Dibrugarh, for  example, I 
called for opinion not only from ex
perts, but anybody who had written 
in  the paper  making  suggestions, 
engineer  or  no engineer.  When  I 
called a confer«ice, I invited all of 
them. Many of these suggestions did 
not turn out to be worth much, but 
we took that precaution. So, I would 
like to know a little more about that 
so that I could go into this question 
as to why it is those suggestions were 
ignored in that particular case.
Tĥ, pursuing this matter of indi
vidual suggestions,  in the case  of 
Uttar Pradesh,  for example,  it was 
asked: why not build big dams there 
also?  It is not a question of having 
dams for the asking.  As Dr. Saha 
himself knows very well and he has 
come to my help by indicating  the 
tremendous  nature of  the problem 
and its vast complexity, you cannot 
have a dam where the location  does 
not permit it.  In the U.P., consider
ing the topography of that area, it is 
very likely that we shall have smaller 
dams, smaller reservoirs, and they are 
particularly called for in ttie case of 
the  small rivers  of that  area, the 
Rapti,  the Ghaghra,  and others. 
Usually,  they have to  carry every 
year a volume of water which is far 
in excess they are capable of. There
fore, embankments probably are not
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an appropriate solution in their case. 
Some reservoirs of small dimensions 
will be very probably needed in their 
case.

In regard to North Bihar,  every
body appreciates what is being done 
in regard to Kosi. It has jjvin asked 
as to why something more is not done 
In  respect  of  the  other  rivers.

There also efforts are being made 
as may be found by a reference to the 
programmes and more, certainly, will 
be done as the study of the conditions 
and the data that is collected revieal 
further possibility.  I cannot take up 
a detailed discussion about each case. 
Hon. Members know that̂ there is no 
lack of discussion between myself and 
the Members.  At every session and 
perhaps at all the meetings with re
gard to each State and each problem 
they are welcome to discuss matters 
with me. I am prepared to meet and 
discuss each river, each stream and 
each constituency. This is about indi
vidual cases.  I am not  taking  up 
those other questions  which  were 
brought up yesterday and which have 
been answered by my colleague  al
ready.

I now come to this larger question 
raised by the hon. Member Shri S. L. 
Saksena with regard to the size of our 
efforts.  I was reminded by him that 
last year I gave a solemn assurance 
to this House that this business  of 
dealing with the flood problem will 
be carried out on a war footing. “Has 
it been done so?” he asked. I do not 
say that we may not be able to do 
better and I do not say that there is 
any rigid limit to the capabilities and 
iwssibilities of an organisation, of a 
country or of an individual. May be, 
imder impetus, under proper stimulus 
one can do better than one has done. 
Hîefore I do not say that this is all 
that we could have  done.  But,  I 
humbly state here that the  tilings 
that we have done—Dibrtigarh  for 
example; I do not want to go back 
to that îain and again and  many 
Members have spoken about it—were 
done on  a war. footing. A  great 
amount of effort had to be cocicentrat- 
od to achieve tire job at Ddbttigarii. 
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“War footing” means that you  not 
only raise the tempo of your exerUooB 
but also on the basis of pricoities you 
do K>mething else.  That means some 
normal functions get neglected. That 
is “war footing”.  You can only do 
that within limits in a coimtry where 
you have to carry on developmental 
activity not in one field but in many 
fields. At the same time we won’t be 
excused if I just  simply  do  flood 
works only and do not attend to irri
gation, do not attend to power and 
other things on which the prosperity 
of  the  whole  coimtry  depends. 
Therefore,  within certain linlits set 
out by other obligations I can say 
confidently that we have made the 
best efforts that we felt that we were 
capable of, and we will try to do 
better.

Shri Meglmad Saha: May I just in
terrupt?  If you find your  duty  as 
Minister of Irrigation too heavy along 
with your duty in resi>ect of power 
and other things, why don’t you ask 
the Cabinet to relieve you of those 
two other burdens and  give  it  to 
others? .

Shri Lokenath Mishra (Puri): 'Hiat 
question is uncalled for.
Shri Nanda: I am not unprepared 
to face that question. If either I my
self felt that I was not capable  of 
coping with the responsibilities which 
are cast upon me, or if the Cabinet 
ftelt so, certainly I would like to rid 
myself of some of these responsibili
ties,  There was a  time  sometime 
back when I had started feeling like 
that—it was a year and a half ago. 
But, it is not the  question  of one 
Minister that matters. A Minister can 
have other colleagues also  if  more 
assistance is needed; but you cannot 
multiply the personnel ten times  in 
the course erf a  year.  You  cannot 
multiply the ottier material resources 
at an indefinite pace. There is a limit 
to all that. If instead of one Minister 
there are 10 Ministers  that  cannot 
speed up surveys, to which the 
hon.  Member  menticmed',  beyond 
Ihnî The question of these  sur
veys—serial  photography,  levtiHng 
and other ̂ ngs......
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Shri Meffhnad Saha:  Just a  few
days ago a number of employees  of 
tile DVC who have been trained up 
in this work came to me and told me 
that they were going to be discharged 
and that they had already been served 
with notice.  You are now complain
ing of lack of personnel and here is 
personnel which is going to be  dis
charged.
Shri Nanda: I will answer that. Not 
a single person who is in the DVC and 
who is capable of making any useful 
contribution anjrwhere in the country 
is going to be discharged. Of course, 
we are aware of the fact that some 
projects will be completed in a certain 
period and we have to consider that 
aspect of the question. We have been 
trying our best in this respect. Those 
men who spoke to the hon. Member 
met me also several times and they 
know that we have been trying to do 
oar best for them. We have sent their 
names to all the projects in the coun
try asking whether there is any need 
for them.  If there is anything lying 
on our own hands why should we not 
avail ourselves of the opportunity? It is 
always welcome. This will certainly 
be done to the utmost extent possible 
and surveys, investigations, collection 
of data  and other  things  will be 
speeded  up.  I would also  like to 
meet the hon. Member later on and 
again and again if he has any sug
gestions to  offer,  whereby  we can 
accelerate the pace of oxir work.  He 
will find me a grateful recipient of 
suggestions. *

Now, the hon. Member Shri S. L., 
Saksena said that in China they have 
done better than us in certain res
pects.  Seeing  the  records—I have 
not been to China myself—I find that 
they are making progress at a fairly 
}*apid pace  in several  directions.  I 
would only say that the figures which 
the hon.  Member quoted for com
parison are  really  not  comparable 
figures.  The kon. Member cited the 
quantity of work done on flood alone 
in the cour̂ of a year and that also 
starting late—or say in the course of 
a season̂-and compared  it with the 
t̂hre eogineerlng work done in that
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country on water  conservancy  etc. 
which means that all the other work 
that we do must  also be compared. 
After scrutiny of the figures we may 
have to  acknowledge the fact that 
China may have done more. I kxx>w 
they have done more and better than 
us. We are happy about that and we 
will try to emulate them and it may 
be that in certain things done here 
they may have to emulate us. There
fore, we are not afraid of getting any
thing useful from abroad and so far 
as our own possibilities are concerned 
we are trying to raise that level  a& 
much as possible.

With regvd to this question  the 
hon. Member  Shri  Meghnad Saha 
himself pointed out . that we do not 
expect this problem to be solved in 
the course of 5 years, 10 years or even 
20 years. It is a tremendous problem. 
That appreciation given by the hon. 
Member is  very correct.  On  the 
other hand I was asked by the hon. 
Member Shri S. L. Saksena: “Why 
don’t you do this 5 years’ work in 2 
years?” My answer to that is that it 
will be done in two years if it is at 
all humanly physically possible to da 
that. He said that we have put down 
Rs. 35 crores for the first year—or 
whatever the  figure was—and then 
later on tapering off.  It is a very 
legitimate question to put. He asked: 
*Tf you can do work for Rs. 35 crores 
in the first year why do less in the 
second and third years?  You should 
do more and  not  less?”  I accept 
that is a very  legitimate question. 
But, the thing is, in the first year all 
the spill-over has been put there.

Whatever will remain of Kosi could 
be spent in the  first year, though, 
actually, it may be spread over the 
other years.  But it is ̂ very proper 
point that we have to do better in 
the second year than we do in the 
first year of the second Five Year 
Plan period.  We âll certainly try 
to do that,  though I am  not quite 
(̂timistic, having regard to the fact 
that in the second Five Year  Plan 
the amount of power and irrigatioBr 
'̂ t we are providing for, including
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Ibe number of schemes in every State, 
is much more than what it was in 
the first five-year period.  After all, 
there has to be apportionment of the 
resources to different purposes. Peo
ple will not simply allow the  other 
schemes to be neglected completely. 
Therefore, having regard to all that, 
I can assure the hon. Member that in 
regard to the  floods,  speed  parti
cularly is a very relevant considera- 
tien. Whatever you do, do it quickly, 
because it is not that  some benefit 
will follow later on—though it will 
follow to a certain extent—but that 
the benefit follows immediately. The 
loss or damage is a thing which will 
accrue from year to year. Therefore, 
if any money has been spent, and if 
any flood protection work has to be 
carried out,  let it be  carried  out 
quickly,  so that we can  finish the 
work.  Otherwise, we will lose.  So, 
this consideration is  very welcome, 
and we shall trjr to do the work as 
quickly  as  possible.  As  the hon. 
Member said, there  are other con
siderations also, like priorities.  It 
may be that what is actually found 
feasible may not be what we might 
like to do, taking floods alone  into 
consideration.

I have dealt with the major points. 
I do not think that the other details 
which have been raised need be taken 
up.  There is one other question to 
which I may refer now, viz. about the 
collaboration with  our neighbouring 
States.  Some apprehension was ex
pressed that  possibly the work  on 
Kosi is suffering because of any lack 
of agreement or understanding  with 
our neighbouring State—Nepal.  We
have had, and we have, a completely 
good understanding  and agreement 
with them. There is no disagreement 
at all.  May be, as was pointed out, 
there are administrative  difficulties 
and they may be delaying some func
tion that has to be performed there, 
but our work has started in that area 
and it is going on.

Shrl S. N. Das; Acquisition of bmd 
—do you knô the time taken?

Stai Nanda: 1 know it, but H is not 
a question of lack of understanding. 
^  know our own acquisition p«>- 
ceedings take a long time. The hxm. ' 
Member knows that our own acquisi
tion proceedings are not very speedy 
m many cases except m Kosi, where 
of course the people themselves came 
forward and said, **You take away our 
lands; measure them yourselves and 
give us money  afterwards”.  That 
happened in Kosi, but usually, a good 
deal of time is taken for acquisitiOD 
proceedings.  They take a consider
able period.

Now, I have covered most ol  thn 
important points.  I may here refer 
to some details about a few matters 
to which Shri Meghnad Saha referred. 
It was about the Hirakud dam project. 
It is all right to say that a particular 
site is not as good  as  another site' 
might have been. On the other hand, 
what happens is that, after a certain 
mvestigation  in  some  cases,  we 
cnange the site after a little beginning 
was made or, sometimes, after  no 
beginning was made. Then, the ques
tion was raised as to what happens 
if we make changes like that.  Well,
I am not afraid of making changes 
and confessing so. A little imperfec
tion in our earlier investigation may 
be there, but then there is a limit 
to that.  If you go on surveying all 
the possibilities which may be one, 
two, three or even a dozen, you may 
lose ten years and it may be that the 
protective work will affect the Hira
kud dam and come in the way  of 
floods, and the damage would  have 
been much more than exj>ected. What 
we hope to do in  Hirakud within 
two years would have been deferred 
for many more years.  But I do not 
join issue with the hon. Member 
about this. This was done very much 
earlier, and we could not assume any 
responsibility  lor  that,  the  thing 
having been  started  already.  But 
still, so far as I am concerned, I 
go into those  details  as to  wĥt' 
exactly happened. I think our elttfjti 
will be cofisi<fered wortiiy and very 
worth-while.

Flood Control 1574*
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pjMaaing to Birakud again, the cal- 
ctîtibns given to us by our engineeu 

that so far as the Mahanadi  is 
côcerned, the amount of flood pro
tection afforded by this project will 
be adequate. Therefore, for that pur
pose, any different site is not  very 
n̂ h of a consideration.  Of course, 
there are other rivers.

JSIui B. C. Das  (Ganjam-South): 
Without the Tikkarpara dam, will the 
Minister consider  ĥat the Hirakud 
dam will be adequate to control the 
floods?
Shri Nanda: I am not an engineer.
I am advised that what we are doing 
is adequate.  Of  course,  as  I said 
yesterday, one can think of a flood 
which is the biggest or the  highest 
of the century, and such a flood may 
occur ĉe in a hundred or hundred 
and twenty years, and then one can 
ask.  *'Are you prepared for that”? 
Otf course one should be able to say 
feat one is prepared for the worst 
that can ever happen.  But whatever 
that be, according to the calculations 
that are now miade, I am told that 
what we are doing will suffice.  Not 
that it will suffice for all purposes in 
Onssa, because there are many other 
rivers like the  Brahmani, Vaitarani, 
etc.  in Orissa, and something has to 
be done for them  also.  This is a 
question for the engineers, to whom 
I paid a tribute yesterday. I am told 
that the  engineers sometimes  mis
guide us, and that we should have 
more effective  control  over them. 
Hiat  kind  of  imperfections  and 
faults is not confined  to engineers 
only; we are aU liable to such things. 
But we will try to do better. So far 
as engineers are concerned, I know 
their faults  and their impetfections 
wl̂ h were ventila'ted here so fully, 
Iwt I thought that on an occasion like 
feis, I could speak of their achieve- 

After  all, this vistoakarma 
fxiistness, the whole business of  the 
omstruction  of projects—̂the recon- 
ŝction of the  country—has to be 

by them largely, if not mostly. 
Therefore, you cannot go on castigat

ing them. You have also to appreciate 
what they do.  You cannot get out 
of them simply by abusing them, and 
then also asking them to do the work. 
Therefore, wherever they err, we try 
to correct them and punish them.

Shri Meghnad Saha: The errors of 
administration are more than those 
of engineers.

Shri Nanda:  So then the  front
changes. I am more capable of deal
ing with that part to which the hon. 
Member referred than the next one, 
because, the engineer’s fault can be 
found only by a better engineer. The 
hon. Membsr referred to some details, 
but I can only tell him that every
thing possible has been done.

 ̂sm:o

 ̂ i  ^ 517# I I

[Mr.  Deputy-Speaker  in the Chair] 

Shri Nanda: This r̂ es the ques
tion of those political pressures, tms 
and that.  I refrain from mentioning 
that, but I may say this.  Regarding 
the  arrangements  made  for  the 
scrutiny  of  the  schemes  by  the 
CWPC,  if  any  assurance is  ever 
called for, I can give it, to the extent 
of 100 per cent. I am absolutely sure 
that the CWPC plays its proper role 
in the matter of the fair appraisal of 
the needs and a fair appraisal of the 
distribution  of the  project, to  the 
extent they  are  concerned. 1  am 
absolutely sure that no considerations 
other than purely technical considera
tions, considerations of merit of  the 
schemes, will enter into their recom
mendations.  I am sure of that. The 
CWPC, through the Commissions su<ai 
as the River Commission, etc., Is cen- 
cerned with most of the schemes in 
the  country  barring  those  small 
schemes of less than Rs. 10 lakhs or 
so which the States can carry  out 
without reference to us.  I am sure 
all those difficulties which the  hon. 
Members  have  in  mind  will be 
attended to and I hope there will net 
be much room for complaint on t]hAt
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I have fmished.  I think there  is 
another substitute motion̂ —or, is  it 
oxily one motion?

Mr. IXepaty-Speaker: There is only 
one motion  by Shri  S. N. Das. He 
accepts the original motion, but says 
further  that  “all  possible  steps 
be taken to help the State Govern
ments concerned in the matter"\

3 P.M.

Shri Nanda: 1 do not think that the 
wording of the substitute motion  is 
quite fair̂ because we are doing the 
best.  We are doing all that can be 
done,  I think this may not be very 
appropriate.

Shri S. N, Das: My  substitute
motion as recast by me reads thus:

**niis House having considered 
the note on flood control projects 
for inclusion in the Second Five 
Year Plan, while appreciating the 
efforts of the Central Government 
for having set up an organisation 
at the Centre to deal with flood 
control measures, hopes that all 
possible steps  in  co-ordination 
with the State Governments be 
taken to carry out the flood con
trol measures.”.

Pandit  Tfaaknr  Das  BliargmTa:
(Gurgaon): This is not mere appre
ciation. It has a sting about it.

An Hon.
predation.

Member: Graceful  ap-

Mr. Depaty-Speaker: What  does 
the hon. Member say?

Shri S. N. Das: I will amend  the 
motion, still further. This is the final 
form:

That for the  original motion, the 
following be substituted:

"̂This House having considered 
the  note  on flood control pro
jects for inclusion in the Second 
Five Year Plan  appreciates the 
efforts  of the Central Govem- 
m<int in thig regard.’’

Flood Control 15746 
Proje<̂ in Second 
Five Year Plan 

Sfaci Nanda: I am prepared to ac
cept it

Mr. D̂ Mity'Slieaket:  The question
is:

That for the original motion,  the 
following be substituted:

**This House having considered 
the note on  flood control  pro
jects for inclusion xn« the Second 
Five Year Plan appreciates the 
efforts of the Central Government 
in this regard.”

The motion was adopted.

Mr. D̂ty-Speaker: So, the sub
stitute motion is passed.  We will 
proceed to the next business.

INTER-STATE  WATER DISPUTiS 
BILL

Mr. Deputy-Speaker: The Hoû
will now take up the motion for câ 
currence for reference of the Inter
State Water Disputes Bill, 1955, to a 
Joint Committee.

The Miiyster of Planning and Irri
gation and Power (Shri Nanda): I
beg to move:

‘That this House concurs in the 
recommendation of Rajya Sabha 
ât the House do join in  the 
Joint Committee of the Houses on 
the Bill to iirovide for the adjudi
cation  of  disputes relating  to 
waters of inter-state  rivers and 
river valleys made in the motion 
adopted by Rajya Sabha at  its 
sitting held on the 12th Septem
ber, 1055 and communicated to 
this House on the 13th Septem
ber, 1955 and  resolves that the 
following members of Lok Sabha 
be nominated to serve on the said 
Joint  Committee,  namely, Sl̂ 
Piare Lall Kureel Talib’,  Shri 
Sohan Lai Dhusiya, Shri Sunder 
Lall, Shri  Vyankatrao Pirajirao 
Pawar, Shri  RAnappa  Balappa 
Bidari,  Shri  Chandrashanka* 
Bhatt, Shri 6. R.  Damodaran, 
Shri  M.  Sankarapandian,  Dr. 
Gangadhara  Siva,  Shri M, S. 
Shivmanjaî B,  Shri
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Shrawan Bhatkar, Siri Nand Lai 
#̂oshi, Shri P. Rainaswamy,  Shri 
Aiilrudha Sinha» Shri Lalit Nan- 
Tan Mishra, Shri Nayan Tara Das, 
Ŝi Ranbir  Singh  ChaudhiiFi, 
Shri  Lakshman  Singh Charak, 
Shri  Basanta Kumar Das,  Shri 
Sitanath Brohmo-Chaudhury, Shri 
B.  Ramachandra  Reddi,  Shri 
Eadyala  Gopala  Rao,  Shri 
Kikunja Behari Chowdhury, Shri 
Y. Gadilingana Growd, Shri Jas- 
wantraj Mehta,  Shri  V. Veera- 
swamy, Shri Bahadur Singh, Shri 
R. Vdayudhan, Shri Anandchand, 
and Shri Gulzarilal Nanda.**

fr ^
, The purpose of this Bill  is  very 
dear and I  hope  unexceptionable. 
Wie structure and the provisions  of 
the Bill are  very  simple.  It  is 
hardly necessary for me to take up 
imidi time of the House in explain
ing the puriK>se and the/provisions of 
this  Bill,  particularly  when  this 
matter is going to be taken up in a 
Jomt Committee where all the details 
of it will be properly looked into.

I may explain the importance of 
this measure.  It relates to  inter
state rivers and/disputes connected 
with inter-State rivers.  These inter
state rivers are not  just  a  few. 
Most of the rivers in the country are 
inter-state rivers and if you com
pute the water resources of the coun
try, you will find that much of tĥ 
prosperity of the coimtry and  the 
economic development of the coun
try is boxmd up with the  dev̂op- 
ment of the water resources; and if 
anything comes in the way, if any
thing impedes or hinders the deve
lopment of the rivers and the river 

jj valleys of̂the country, that will put 
e serious brake on the progress  of 
the coimtry.  Disputes regarding the 
utilisation of the waters  of  inter- 
l̂te rivers have occurred  in the 
past.  Such dispu(fes are pending now. 
These are  not  ordinary  disputes 
affecting the  interests/ of  a  few 
people here and there.  Before me 
I have information about what  hai 
been happening in the country lor

tixe last half a  century  or  mere. 
There are disputes  which are  50 
years old and not yet resolved. Some 
of them/have been resolved.  I have 

' before me some disputes which have 
been there for the last 20 years and 
some for the last 10 or 5 years.  If 
we take an important project,  we 
will find that one year of delay  of 
an/ important irrigaticm and  power 
development project may  mean  a 
loss for the nation, not of a  few 
tiiousands or lakhs of rupees, but of 
crores of riq>ê.  We  can  realise 
what is at stake for the nation.  In 
certain casê  these  disputes  ar̂ 
about matters which actually are not 
of very great consequence.  That is 
to say, considering that  the  delay 
means so much loss, what is at stake 
for one side or the other is compara
tively very small. As far as the dis
putes in thy course of the last five 
years are conceme** *------ ------*

(D

rwe have succeeded 
in resolving some of them.  Some of 
them still remain; but this  is  the 
experience of other coimtries  also. 
As the pressure on water resources 
increases, the risks of such  disputes 
becoming/more numerous and more 
serious also increase.  When there is 
all the water 'that anybody  needs, 
the question does  not  arise.  The 
moment the utilisation proceeds and 
what remains becomes limited, then 
everybody may scramble for  what
ever is avaUable.  At tiie  moment, 
there/is no machinery in the country, 
except the good offices of the Plan
ning Commission and possibility  of 
agreemwit, for the settlement of such 
disputes. At the time of llie framing 
of the Constitution, it was  realised 
that such need would arise, and pro- 
visior̂has been made in article 262 
for this specific purpose.  A specific 
provision has been  made  enabling 
Parliament to pass legislation where
by a machinery is created  for  the 
settlement, of inter-State water dis
putes.  It is in pursuance  of  that/ 
that we have brought forward this 
BilL

I need not take the time of the 
Souse in explaining the provisions ot



15749 Inter-State  ' 29 SEPTEMBER 1955 Water Disputes Bill 1575a

this BilL There are  a  very  few 
<*lauses.  The procedure visualisedin 
this measure starts under clause 3, 
with a reference froîthe Govern
ment of apy State which apprehends 
or which is confronted wifh a dispute .. 
or which has reason to believe that 
the interests of the State or any of 
Ihe inhabitants thereof in the waters 
of ail inter-State river  valley  have 
been/or are likely  to  be  affected 
prejudicially.  When  that  situation 
arises, this Government may  refer 
the matter to the Central Govern
ment.  The Central Government then 
takes charge of this question.  The 
•steps that have been provided for 
the purpose of settlement of sucl̂a © 
dispute  have  been  indicated.  In
clause 4 it is stated: ’

f

“On a request received in this 
behalf from any State  Govern
ment, the  Central  Government 
may, for the adjudication of the 
water dispute, by notification in 
the Official Gazette, constitute a 
Water Disputesj Tribunal.........”

An obligation arises for the Ceutr̂ 
<xovemm«it to constitute a tribunal. 
The composition of the tribunal is 
stated in the same clause: the tribu
nal consists of one person only nomi- 
•nated in this behalf by the  Chief 
Justice of India from among persons/ 
who are or have been Judges of the 
Supreme Court or are Judges of the 
High Courts.  In addition, it is laid 
down that to provide technical assist
ance to the tribunal, assessors may 
foe  appointed.  A  duty  has  been 
laid on the Central/Government or 
power may be exercised by the Cen
tral Government to  make  recom
mendations  in  this  behalf.  There 
may be one or more persons appoint
ed as assessors.  After the appoint
ment of this  tribunal,  subject  to 
certain other provisions, it may invea-̂-s 
tigate the matters referred/to it and(£) 
then submit a report to the Central 
GoKremment.  This is provided  in 
clause 5. It makes a report setting 
out the facts as found by it and 
giving its decision  on  the  matters 
referred to it.

Then, there is anothê stage.  If 
the Central Government finds that in 
the report or decision of the tribuiial 
anything requires explanation or the 
Government feels that it needs gmd- 
ance on any matter originally refer
red to the tribunal, it  can,  under 
clause  5̂)  within  three  months 
fron̂the date of the decision, refer 
back the decision of the tribunal for 
reconsideration.  Then, the tribunal 
may confirm or modify. The decision 
of the tribunal will then be publish
ed and that is the end of the disputê 
Further more, there are thoŝprovi
sions made in order to  equip  ihe 
tribimal with the necessary powers 
which  are  of  the  usual  routine 
character.  There  is an  important 
provision in clause 8 which says: ,

“Notwithstanding anything con
tained in section 3 or section 5, 
no reference shall be made/to a ̂  
tribunal of any dispute that may 
arise regarding any matter which 
may be referred  to  arbitration 
under the River Boards Act.”

I have  mentioned  this  for  the 
reason that just in a little while, we 
are going to take up this/other 
also.  The question will arise as  to 
what is  the  relationship  between 
these two. I think I can reserve that 
for the occasion when the other Bik 
comcs up.  The two Bills are com
plementary.  They occupy indepen
dent ground, and yet they/are relat
ed. This Bill deals with the question 
of disputes only. A water dispute is 
defined in clause 2̂ ).  I need not 
repeat the wording of  this  clause. 
Usually disputes arise in  connection 
with sharing of water and apportion
ment of the power potential/of tlie 
rivers.  They  arise  m  comior.t’on 
with the diversion of waters  from 
one  basin  to  another.  Another 
source of disputes  is  that  in  the
carrying out of a project, tne '.vorks 
which are necessary have to be done  ^
in the area otfone State  and  the @
benefits are to be  derived  by  the
people of a different State, so  thalt 
the State which is  entitled t-b  the 
water Or power, etc.,  cannot  derive 
that beiefit unless the other State



15751 Inter-State 29 SEPTESIBER 1955 Water Disputes Bill 15751

e

[Shri Nanda] 

co-operates and sets up those work̂ 
'Which may  be partly  in both  the 
States or entirely in the other State. 
There may be the question of various 
stages in a power project.  One stage 
may be in one State and another in 
anoher  State.  Co-ordination is re
quired.  In  clause/ 3, three typical 
situations have been mentioiied.  One 
is, any executive action or legisla
tion taken or passed or proposed to 
be taken  by the other State: some
thing which the other  State  does 
which comes in the way of the lull 
exercise of the/rights of the other 
State.  Second, failure of the  other 
State or any authority therein or to 
exercise any of the powers: that is 
'refusal or neglect to do certain things 
required by the other State.  Unless 
the other State carries out its/ obli
gations, nothing can  be  proceeded 
with.  Third,  and  this  happens  a 
number of times, the failure of the 
other State to implement the terms 
of any agreement relating to the use, 
distribution or control of such waters. 
There may be an agreement.  3ut̂ 
disputes may arise in regard to the 
interpretation of that agreement.  In 
one case between two States, I know 
an agreement was there. The dispute 
about  interpretation revolved round 
the point whether the use of water 
for irrigation also included the right 
tôigenerate power out of that.  And 
th&t held up  the  development  of 
power for years and years.  Some 
Hon. Members will be recalling as to 
where this  happened.  Fifty  years 
elapsed and this development  was 
retarded on that account.

I have mentioned the/major clauses 
0$ this BilL  I have also referred to 
the article of the  Constitution  on 
which this Bill  is  based.  I  had 
correctly given its number, but  I 
could not lay hands  on  the  exact 
wording of it, and before I concludey 
I would like to draw the attention of 
the House to this particular article. 
it reads:

“(1) Parliament  may  by  law 
provide for the adjudicatton 
of any dispixle or complaint

with respect to the use, dis
tribution or control of  the 
waters of, or. in,/ any inter- 
Stete river or river valley.

<2) Notwithstanding anything in. 
this Constitution, Parliament 
may by  law  provide  that 
neither the Supreme  Court 
nor any  other  court  shall 
exercise jurisdiction in  res
pect of any such dispute  or 
complaint as is referred to in 
clause (l).y -------—

Shri Bamachandra Beddi  (NeUore): 
May I suggest that both  the  Bills 
may be taken together, so that there 
may be onie discussion.  It may  be 
somewhat convenient.  In fact, they 
are complementary. •

Mr. Depnty-Speakcr; What about the 
hon. Minister?  The  suggestion  is 
that both the Bills may be taken up 
together, and there may be a single 
discussion.  I shall put the motions 
separately.

Shri Nanda: I think it will be better 
that we dispose of them one by one. 
This can be dealt with independently" 
and the other one also may be taken 
up independently.

Mr. Depnty-Speaker: Motion moved: 

‘That this House  concurs  in 
the  recommendation  of  Rajya 
Sabha that the House do join in 
the  Joint  Committee  of the 
Houses on the Bill to provide for 
the adjudication of disputes re
lating to waters  of  inter-State 
rivers and river valleys made in 
the motion  adopted  by  Rajya 
Sabha at its sitting held on the 
12th September, 1955 and com
municated to this House on the 
13th September, 1955 and resol
ves that tiie following members 
of Lok Sabha be nominated to 
serve on the said Joint Commit
tee,  namely;  Shri  Piare  Lall 
Kureel Talib', Shri  Sohan  Lai 
Dhusiya, Shri Simder Lall, Sbxi 
Vyankatrao  Pirajirao  Pawar, 
Shri Rmappa  Balappa Bidarl̂ 
Shri Chjandrashanker Bhatt, Shri
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G. R. PamQOnran, Shri M. Saa- 
karapandian. Dr. M. V. Ganga- 
dhara Siva, Shri M.  K.  Shiv- 
ananjaî Shri  Laxman  Shra- 
wan  Bhatkar,  Shri  Nand  Lai 
Joshi, Shri P. Ramaswamy, Shri 
Anirudha  Sinha,  Shri  Lalit 
Narayan  Mishra,  Shri  Nayan 
Tara Das,  Shri  Ranbir  Singh 
Chaudhuri, Shri Lakshman Singh 
Charak, .Shri Basanta Kjimar Das, 
Shri  Sitanath  Brohmo-Chau- 
dhury,  Shri  B.  Ramachandra 
Reddi,  Shri  Kadiyala  Gopala 
Rao,  Shri  Nikunja  Behari 
Chowdhury, Shri Y. Gadilingana 
Gowd, Shri  Jaswantraj  Mehta, 
Shri V. Veeraswamy, Shri Baha
dur Singh, Shri R. Velayudhan, 
Shri Anandchand, and Shri Gul- 
xarilal Nanda/*

There are no amendments to this 
motion.

Shri T. B. Yittal Bao (Khammam): 
Is there no date fixed by which the 
report should be submitted?

Mr. Deputy-Spcaker: That is there in 
the original motion. We are now only 
recommending names to be included 
in the Joint Committee. I shall give 
first chance to hon. Memb«̂ who did 
not participate in the discussion  on 
flood control.

An Hon. Memben Those who spok® 
or those who did not?

Mr. D«̂ty-Speaker: Those who did 
not.  All this relates to water. First 
the flood; after preventing the flood, 
comes water dispute.

Raghavachaxi (Penukonda)T:̂) I 
welcome the motion  regarding  this 
Billr»A-ain-̂lad, though some timehas 
passedr-̂t̂Seŵ command it is desir
able that wemust immediately address 
ourselves and make this into law.

I entirely agree with the observa
tions made by the hon. Minister in 
hifi openî remarks that  some  of 
these disputes/between States held up 
the progress of many  an  economic 
adv̂ture which would have served 

ccHnmon interests of more than 
one State.

I do not wish to take time, but will 
only mention the experiences we had 
about the way in which/lhe  Stetes 
stood in the way of progress beioreTj (l̂ 
It was natural as  we  could  then 
expect, not under the present set-up 
of a whole unified India where the 
interests of one State are practically 
the same as the int«-ests of tĥother 
part of the country.  Then there 
always prevailed the same kind  of 
rivalry or, let m̂ say,  their  own 
interests and of their own people and. 
their prosperity.  All  these  things 
came in the way of a proper adjust
ment of these disputes.̂

I belong to the present Andhra,— 
the old Madras,' State on the border 
of Mysore,—and  unfortimately  my 
district, and I believe your district 
also, Chittoor, is bordered in more 
than one directioai by Mysore State.
My district and its taluks are entirely 
bounded, except for ten  or  twelve 
miles in between; all round we are 
surrounded by this—̂I forget the name 
of that serpent which coils and breaks. 
the bones.

Sbri G. S. Singh (Kiaratpur-Sawai 
Madhopur): Python.

Shri Raghavacliarl:  Python.  Our
taluks are  so surrounded by  the 
borders of Mysore, and apart from 
the experience you, Sir, I dare say, 
have of rivers like Tungabhadra and 
other big rivers, I am now concerned 
only with a particular aspect, because 
this relates to inter-State rivers. There 
is one river called  Pennar  which 
flows from Mysore, has its source in 
Mysore and then comes to our district.
It is not only the river, many of its 
tributaries also.  So also » in  your 
district, the Palar comes from Mysore,
It has its source in . Nandidrug  and 
then it flows through Chittoor  and 
then to the other parts of.........

Mr. Depaty-Speaker: Madras State.

Shri Baghavadiari: Invariably, wluit 
happens is, as I already submitted, 
each State was concerned only with 
its interests and of the population of 
that State alone, and the rights of UtM -



H5755 Inter-State , 2d SEPTEMBER 1955 j Water Dissmtes BUI 15756

[Shri Raghavachari]

Jower areas were always  neglected, 
and the result was that the entire 
waters were cut off, and our rivers 
•today happen to be only rivers where 
there is sand and no water.

For instance, I just referred to the 
.difficulties that we are experiencing in 
the Pennar. The Pennar has a tribu- 
<̂ary called Jaymangali which  comes 
.from and through Tumkur  district. 
The Mysore Government has taken 
.the maximum possible advantage of 
the waters in the upper reaches of this 
.Jayamangali and the upper reaches of 
- this Pennar also which should other
wise flow into the river and its tribu
taries. The result has been that today 
in all those parts which were part of 
the bigger Bellary district in those 
days, the tanks are never full.  And 
my own experience of  these  forty 
years is that we have never seen the 
'tanks receive water beyond a month
• or li month’s supply.  These  were 
.tanks under which  two  to  three 
thousand acres of garden land used to 
grow arecanut, cocoanut etc. And now 
it is all a desert.  You have experi- 
. ence of Agali and other parts where 
people have not even sufficient water 
-to drink. That is the consequence. In 
.this way the upper reaches have been 
.bimded up.  You know, Sir, after 
twenty five years of agitation across 
;the Pennar and the Kianudvati they 
built a dam, and  they  wanted  to 
divert the waters to fill a number of 
. tanks.  The  previous  Government 
.anticipated this trouble, and entered 
.into an agreement with Mysore that 
up to a distance of about eleven miles 
from the then Madras borders,  the 
Mysore State should do nothing by 
way of depriving  the . waters  that 
would otherwise flow through  this 
river. This was the agreement enter
ed into between the Mysore Govern
ment and the Madras  Government 
The  late  Shri  N.  Gopalaswami 
Ayyangar, when he was Collector of 
our district, wanted to enforce  the 
terms of this agreement.  He caused 
an inspection to be made of the upper 
reaches of the rivers, and he found 
that almost at every three or four

miles, there was a dam built, and the 
waters diverted to the Mysore fields. 
So, he wanted to enforce the terms of 
the agreement that had been antered 
into.  But it was  found  extremely 
difficult to enforce it. At a conference, 
the Mysore Government would  say 
that they would not divert the waters* 
but after the conference they would 
again go on with the diversion. There 
was no agency that could easily  be 
approached to settle this dispute, and 
there was no arrangement for arbi
tration or anything of that kind to 
get this agreement enfoflced. Tliis was 
the real difficulty that was felt all 
along.

Then, the Mysore Government  re« 
sorted to another kind of action.  I 
just wish to mention that.  In  this ' 
Bill, tributaries also have been includ
ed in the definition of ‘rivers’. That is 
a very necessary precaution. For, the 
Mysore Government used to  divert 
the waters of the  tributaries,  after 
they were requested not to divert the 
waters  of the main  river Pennar. 
They used to  say,  the  agreement 
relates only to the waters  of  the 
Pennar, we are taking the waters only 
from tĥ tributaries.  We all know 
that in the course of the river, there 
are so many tributaries  that  come 
and join it.  If the waters  of  the 
tributaries are diverted,  then  what 
will remain to flow in the main river? 
There is nothing at all left in the main 
Pennar river.  This year there were 
floods, and towns and  cities  were 
washed away, but in the river that 
flows through my State, there  has 
never been a flood even  once,  and 
there is not enough  water  in  our 
tanks, whereas the tanks in the upper 
reaches are all full. This is  because 
the waters have been diverted by the 
Mysore State.

Therefore, the agency or the machi
nery that is proposed to be set up is 
absolutely essential. If and when this 
Bill becomes law, water disputes that 
arise between one State and another 
can be referred to this agency, and 
thus much of the harm that is done 
now can be avoided.  So, from ttiis 
point of view, also  I welcome  this 
Bill.
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But there are one or  two  other 
points on whidi I would like to say 
a few words.  Of course, the Consti
tution itself provides for excluding the 
jurisdiction of the Supreme Court in 
regard to inter-State disputes of this 
nature. That provision is there already, 
for we do not expect responsible in
stitutions like the States to go to court 
for enforcing any decisions arrived at 
after arbitration.  So. there may not 
1)6 much difficulty in this regard.

But I have noticed in this Bill one 
or two provisions on which I am a 
little concerned. For instance, IwouM 
like to draw your attention to clause 
5(3) which reads:

“If, upon such consideraticm of 
'  the decision of the Tribunal, the
■ Central Government or any State 
Government is of opinion  that 
anything therein  contained  re
quires explanation or that guid
ance is needed on any matter not 
originally referred to the Tribimal, 
the Central Government or  the 
State Government, as the case 
may be, may, within three months 
from the  date of  thA decision, 
refer back the decision  of  the 
Tribunal for reconsideration and 
on such reference, the  Tribunal 
may confirm or modify the deci
sion given by it and shall forward 
the same to the Central Govern
ment.”.

To begin with, it is  the  Central 
Government that initiate action and 
set up this tribunal.  But later on, 
power has been given to either  the 
State Government or the Central Gov
ernment to refer back to the tribunal 
any matte*- which requires explana
tion or in respect  of  which  some 
guidance is required. That means that 
both the Central Government and the 
State Government together, or either 
of them alone can act.  But then a 
difficulty may arise in this connection. 
In clause 12 it is stated:  '

“The Central Government shall 
dissolve the Tribunal after it has 
submitted its report and as soon 
as the Central  Government  is 
satisfied that no further rsfereaoe

to the Tribunal on  its decision
would be necessary.”.

The Deputy Minister of  Irrigatiim 
and Power (Sliri Hathl): Not within 
three months anyway. It will not be 
dissolved within three months.

Shri Raghavachari: My point is this. 
It might happen that a  decision  is 
given by the tribimal, and the Central 
Government  may  dissolve  it.  But 
there is no time-limit laid down in 
this connection.  I think if a phrase 
/subject to the provisions in the other 
sections* had been included, it would 
have been much better. As it is, we 
find that the Central Government may 
dissolve the tribimal after it has sub
mitted its report.  But we  do  not 
know whether it is the first report, or 
the second report which is submitted 
after reconsideration of  any matter 
that is referred to it.  Anyhow, that 
is a smaU matter which can be looked 
into, so that there may not be any 
trouble later on.

The next point that I would like to 
touch is this.  Under this Bill, it is 
provided that this tribunal is going 
to be only an ad hoc one, and not a 
permanent  one.  That is  probably 
because it is not expected that there 
will be very  many  disputes.  But 
apart from that, it is clear that as 
many times as there are disputes, so 
many times the tribunals will be set' 
up.  So, there is no insurmountable 
difficulty in this regard.

But the real point is that once you 
provide for an agency like this, then 
disputes will begin to  crop  up  in 
greater numbers, and more occasions 
may arise when  the  power  given 
under this Bill  may  have  to  be 
exercised.

I do not wish to take more time. 
But I would only say that I welcome 
this Bill, and I would suggest  that 
provision must be made to refer these 
disputes more expeditiously and also 
to decide them more expeditiously, so 
that the projects that are waiting to 
be undertaken and completed may net 
be kept in abeyance for years together.
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SbTi N. R. Mnniswatiiy  (Wandi- 
'Wash): I also welcome this BUI whole
heartedly.  But 1 wish this bill had 
come much earlier.

Shri U. M. Trivedi (Chittoor): May 
I disturb my friend a minute?  Un
fortunately, these two Bills  which 
were introduced in the Rajya Sabha 
were not  available  to  me  today. 
Generally, copies of these Bills  are 
available, as we enter the Members* 
waiting hall near the  Notice Office. 
But today, they are not at all avail
able. They must have been circulated 
certainly.  I do not say that  they 
have not been circulated. That is not 
my grievance.  But my grievance is 
that copies of these Bills ought to be 
made available to us.  I have  been 
hunting for these Bills for nearly half 
an hour, and I have not been able to 
get them I request that some arrange
ment may be made so that We may 
get copies of these Bills.

Shri Ponnoose  (AUeppey):  They
might have gone down the river.

Shri S. L. Saksena  (Gorakhpur 
Distt—̂ North): I was told that these 
Bills were supplied by  the  Rajya 
Sabha.

»Ir. Depnty-Speaker: These Bills 
were printed by the Rajya Sabha. And 
I think they were circulated to hon. 
Members.

Shri U. M. Trivedi: That is true. But 
they were circulated long ago.

Mr. Depaty-Speaker: Hon. Members 
are expected to preserve those copies.

Shri U. M. Trivedi: That is correct. 
I do not dispute that point. My only 
point ifi that wB used to  get these 
copies near the* Notice  Office,  but 
today they are not available there.

Mr. Depaty-Speaker: Certain copies 
are kept there for hon. Members who 
casually come in. Today probably the 
copies have  been  exhausted.  The 
office has sent for 30 more copies now.

These are all matters which  can 
easily be managed without their being 
stated on the flik>r of the Hoûe.

/-

mai C. M. Trivedi;  If I got  the
copies, I wanted to raise a  constitu
tional point.

Shri Pmmoose: Then it is better not 
to give him the copies.

Shri U. M. Trivedi: On a point of 
order. With my hon. friend’s permis
sion, I want to raise this constituti(mal 
point.

The Inter-State Water Disputes Bill 
contains the following provision  in 
clauise 10:

“The presiding officer of a Tri
bunal and the  assessors shall be 
entitled to receive such remunera
tion, allowances or fees as may be 
prescribed.”.

This means that an expenditure is 
to be incurred from the Consolidated 
Fund of India.  Any expenditure or 
any appropriation that is provided for 
from the Consolidated Fund of India 
is governed by  the  provisions  of 
Article 110 of the Constitution.

Bit. Depaty-Speaker; Was this pro
vision there in the original Bill itself?

4
Shri U. M. Trivedi: This is the ori
ginal Bill, and I am reading from it.

Mr. Depaty-Speaker; I have also got 
a copy of the Bill before me.  The 
hon. Member will notice that these 
three lines in clause 10 have  been 
printed in bold letters, whereas the 
other clauses have not been printed 
in such bold letters.

Shri U. M. Trivedi: I do not know
why it is so:

Mr. Depaty-Speaker: Anyway, it is 
there, even in the original  Bill  as 
introduced in the Rajya Sabha.  The 
hon. Member will also see that  the 
President has in pursuance of claus§ 
(3) of Article 117 of the Constitution, 
recommended the consideration of the 
Bill.  That means the President  has 
given his sanction for the introduc
tion of the Billi  The hon.  Member 
will find a note to this effect printed 
on the back cover of the BilL

Shri U. M. Trivedi: This sanction is 
for the consideration of the BiH. My
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objection is to the introduction of the 
Bill in the Rajya Sabha.  My point is 
-that this Bill cannot be introdticed in 
the Rajya  Sabha.  The question of 
consideration of the Bill comes only 
later.

Sliri S. S. More (Sholapur): May I 
rise to a point of order regarding the 
hon. Member’s submission?  If  any 
irregularity has been done  in  the 
Rajya Sabha, can it be a subject for 
a point of order in this House?

Shri U. M, Trivedi: My point of 
•order is this, that under Article 110..

Mr. Deputy-Speaker: Can it be in
troduced at all in the Rajya Sabha?

Shri U. M, Trivedi:  Under Article 
110, first the definition of a Money 
Bill is given. Sub-clause .(l)(e) says:

“the declaring of any expendi
ture to be expenditure charged on 
the Consolidated Fund of Indja or 
the increasing of the amo»mt of 
any such exi>enditure”.

So this is chargeable to the Consoli
dated Fund of India. Then com«=̂s the 
provision under Article 117(1):

“A Bill or amendment m.aking 
provision for any of the matters 
specified in sub-clauses (a) to (f) 
of clause (1) of article 110 shall 
not be introduced or moved except 
on the recomm̂dation  of  the 
President—

I am laying emphasis on the words 
‘•■‘shall not be introduced"*—

“and a Bill making such provi
sion shall not be introduced in the 
Covmcil of States”.

So there is a positive prohibition 
against introduction in the Council of 
States. The certificate that is gi'anted 
is that of consideration.  That ques
tion arises after the introduction.

Mr.  Depaty-S]»eak̂:  Therefore,
even if the Prudent should give sanc
tion, this is a Money Bill which can
not be introduced in the Council ot 
etstef?

Shri U.  F̂edi: Quite right

Bb*. Def«t7*4Speaker; That is what 
the hon. Member says. Now, what is 
tĥ obĵion ot the  hon.  Member, 
Shri S: S. More?

Shri  S. More: My submission was 
that even conceding, for the sake of 
argument, that a certain irregularity 
had been committed as far  as  the 
introduction of this Bill was concern
ed in the Council of States, could that 
irregularity be the subject of a point 
of order in this House?  The  Chair 
here is not permitted to give a ruling 
on the irregularity—̂possible  irregu
larity—that may have been  commit
ted there.

But regarding  the  second  point 
which he raised, of its being a Money 
Bill—and the certificate proves  that 
even Government have accepted that 
it is a Money Bill— go to his support 
and say that to that extent, on  the 
face of it, a certain irregularity has 
been committed and it will be within 
your province to rule on that, because 
our joining or concurring  with  the 
motion of the Rajya  Sabha  would 
mean that we are surrendering  the 
prior right given to us by the Consti
tution as far as this BiU is concerned,

Shri  Siagh (Ranchi West-
Reserved—Sch. Tribes); We can never 
surrender it.

Shri S. S. More: It may amount to 
that.  My hon. friend,  Shri  Jaipal 
Singh, says with great emphasis that 
we will never surrender.

Shri Jaipal Singh: Never, never.

Sbri S. S. More: It will depend on. 
your nUing. *

Shri JaiiMi Singh:  A Money Bill
cannot originate tiiere.

Siiri BaniaJi (North Bengal-Re
served—Sch. Castes):  I want to say
something.

Mr. Êpaty-Speaker: Why not hear
the hon. l̂inistfer first?

Dr. Wmm SnUuif Singii  (Shahbad 
South): l%e Law Minister can giTe his
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fDr. Ram Sut̂ag Sin|̂] 

flpinion.  Why not invite the  Law 
llinister? .

Shri S. S. M m: The Law Ifinister
may be commissioned.

Shri Nanda: I do not regard myseU 
as fully competent  to  defend  tbis 
point, but just having a look at Article 
110, an interpretation which occurs to 
a person—though he may not be fully 
êîed in the niceties of Constitution— 
is this:

‘Tor the purposes of this Chap
ter, a Bill shall be deemed to be 
a Money Bill if it contains only 
provisions dealing with aU or any 
ef the following matters....”

which means, if'it is just these things 
xuid no other matters of substance----

Several Hon. Members; No, no.

Shri Nanda: All right.  If it is not 
so, I will not take your time. (Inter̂ 
Tuptions).

Mr. Deputy-Speaker: Order, order.

Shri Nanda: I will have to take the 
help of the Law Ministry  for  this 
purpose.

Shri Barman: As I understood Shri 
U. M. Trivedi, his submission is that 
it is a Money Bill, because the mem
ber of the tribimal will have to be 
paid.  My submission is that this is 
nothing but an incidental expenditure, 
and if his contention is to apply, there 
is no Bill that can be passed in any 
House or by Parliament or by any 
legislature, the working of which does 
not entail even in an indirect  way 
some expenditure from the  Consoli
dated Fund.  Here the Chief Justice 
of India will nominate one person to 
be the member of̂the tribimal, who 
will be a Judge of the Supreme Court 
or a High Court. So that he is already 
an official of the Government serving 
under the  Grovemment.  No  extra 
payment is going to be provided for 
his pay.  He will  incidentally  dis
charge certain functions which  are 
imposed upon him by this legislature 
under the law that we are going to

pass. This Is nothing but an incidental 
expenditure and it cannot be treated 
as a Money Bill.

Shri Nanda: That was my point alse. 

Shri Barman: I submit there is no 
Bill that can be passed by a legisla
ture, the working of which does not 
entail  any  expenditure.  On  that 
analogy, no Bill can be introduced in 
the Rajya Sabha.  I submit that this 
contention that it is a Money Bill is 
not correct.

Dr. Ram Snbhag Singh: The analogy 
is not quite correct.

Mr. Depnty-Speaker: The point of 
order relates to clause 10-

“The presiding officer of a Tri
bunal and the assessors shall be 
entitled to receive such remune
ration, allowances or fees as may 
be prescribed”.

This is not charged as referred to 
technically in Article 112 under which 
certain items  of  expenditure  are 
charged on the Consolid̂fted Fund of 
India so much so that this House has 
no right to vote against them, that is, 
non-votable. Now, this is not so. No 
doubt, sub-clauses (c) and  (d)  of 
Article 110(1) are there:

“the custody of the Consolidat
ed Fund or the Contingency Fund 
of India, the payment of moneys 
into—

We are not concerned with all that— 

“or withdrawal of moneys  from 
any such fund”,  '

It need not be charged. All moneys 
must be put into  the  Consolidated 
Fund  and  thereafter  appropriated 
after sanction or put into the Contin
gency Fund—the minimum necessary— 
and then appropriated by law. There
fore, this may come under either the 
latter portion of (c) “withdrawal of 
moneys from any such Fund” or (d> 
“appropriation of moneys out of the 
Consolidated Fund of  India”.  This 
may come  under both  these  sub
clauses. Then there is Article 117.. 
Now,  it  is  clear;  we  need  not 
even labour this point because the 
hon. Mover himself felt that  this 
comes under this clause—clause (1)
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of Articte 117—which  requires  the 
previous sanction of the  President. 
Unless it is construed to be a Money 
Bill» no sanction of the President is 
necessary at alL  Therefore, I do not 
think it is even necessary to labour 
this point.  We can assume this, that 
it is a Money Bill, and then proceed 
to apply the other portion of Article 
117 which says in dlause (1) that it 
shall not be introduced in the Coun
cil of States, Therefore, prima iacie, 
there seems to be very great force in 
the objection raised  by  the  hon. 
Member.

So far as Article 110 is concerned, 
Shri Barman has said that the Consti
tution should not be interpreted  so 
foolishly or so badly.........

An Hon. Member: So nicely.

Mr, Depnty-Speaker:----aŝ to make
it necessary to ask for sanction for 
every one of these Bills and then pre
vent the jurisdiction of  the  Rajya 
Sabha.........

Shri V. P. Nayar (Chirayinkil): Why 
not?

Mr. Depnty-Speaker:....saying that 
any Bill cannot be introduced.  The 
only point is whether it should  be 
initiated here or there.

Dr. Ram Subfaagr Sin̂h: It should be 
here.

Mr. Depnty-Speaker:  But  to say
that it must be only these things and 
that the effect of a Money Bill can 
be taken away or jurisdiction giv̂n 
to the Rajya Sabha by adding some 
two or more other clauses, not entire
ly of a money nature, is not correct. 
Therefore, by no device can jurisdic
tion be conferred where it is not and 
taken away where it is. The addition 
of other clauses does not make it the 
less a Money Bill. Let us see whether 
any of those incidental matters will 
not make it a Money Bill. For that if 
we see clause (2) of Article 110 which 
makes provision for incidental matters 
«f this kind, it provides for the impo
sition of fines etc.; it is imposition and 
not withdrawal.  If there had been 
■008 provision made for the with

drawal of small sums of money then- 
it can cease to be a . Money BilL I 
tried to search and search  whether* 
any such exception is made in case- 
small sums are withdrawn from the 
Consolidated Fund, and appropriated. 
As in the case of the imposition oT 
licence fees etc., no exception is made 
in the case of small expaiditure 
involved. Expenditure even  to  the 
smallest extent requires the sanction 
of the President and that sanction was 
obtained. Therefore, all other matters 
over which we have been spending 
time is unnecessary. We will proceed, 
from this stage.

The sanction of the President has 
been obtained.  Once  it  has  been 
obtained, it is only this House that has 
jurisdiction. I will allow, anyhow, the: 
discussion to go on___

Several H<m. Membeis: What

Mr. Depnty-Speaker: Hon. Members? 
are taking the first half of my sen
tence and are impatient to hear the 
second half. I am not going to commit 
any error after having been ̂lighten
ed to such a great extent by hon. 
Members.  What I suggest is, let us 
proceed with the discussion.  Mean
while, the hon. Minister will call the' 
Law Minister. Let me hear him alsô 
and then finally dispose of this point.

My attention has* been drawn tô' 
another point hy the  oflSce, viẑ 
whether or not the  consideration of . 
the Bill in each House requires a 
separate sanction or recommendation 
of the President. It might have been, 
recommended for consideration-there.- 
Whether there is a separate recom- ' 
mendation for consideration by  this 
House is another point. We are not on 
that point just now. Let us consider- 
it later.

The main point is whether, when̂'. 
on ttie face of it, the recommendation 
has been given as if it were a Monejr 
Bill under Articles 110 and 117(1), it̂ 
can be introduced at all in the Rajya; 
Sabha.  In the meanwhile, let hon.. 
Members go on with the discussion 
and let the hon.  Law  Minister bê- 
brought here.
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[Mr. Deputy-Speaker]

The endorsement is that the Presi
dent, in pursuance of Article 117(3) 
of the Constitution of India has recom
mended the consideration of the Bill 
by the Rajya Sabha. On these two 
points I would urge upon  the hon. 
Minister to get the Law Minister here 
^d satisfy the House.

Slirl Jaipal Singh: May I point out 
that the Law Minister and all the 
Members of the Treasury Benches are 
-welcome to place their views.  But, 
a very serious point has been raised 
liere and it affects the autiiority of the 
Lok Sabha. The point in short is that 
according to the Constitution anjrthing 
relating to a Money Bill can originate 
here and here only and nowhere else; 
.and there is no argument about it.

Shri  S. S.  More: Regarding  the
second point which you  have  been 
pleased to raise, namely, that there is 
no independent sanction  dr  recom
mendation of the  President for the 
introduction of this Bill in this House, 
I should say that, as far as this House 
is concerned,  what is really  placed 
before the House for our consideration 
is a certain motion, that this  House 
•concurs etc.  I am tajcing a perfectly 
legalistic view in this matter. Whether 
it is favourable to the Government or 
not is another matter. We are discuss
ing the  motion  that  “This  House 
concurs etc.”  Such a motion of con
currence will not,  I  believe,  come 
under Article 117.

But, as far as the first point is con
cerned, Article 109 is very categorical 
«nd it will be difficult even for the 
Law Minister to get out of it.

Shri V. P. Nayar: As your attention 
has been drawn to the fact that there 
is no recommendation of the President 
for consideration of this Bill in this 
Hoijse, I want a ruling from you 
whether, even though there is no such 
recommendation, we can proceed with 
the discussion because to my mind it 
appears that so long as there is no 
recommendation of the President for a 
‘discussion in this House, it is beyond 
our competence to discuss tiiat

Mr. Depnty-Speaken Is there a stixOr 
lar clause in the other Bill also? Why 
should these two clauses, clause 10 in 
the one and clause 17 in the other be 
printed in bolder type than the rest? 
{Interruption) My suspicion is that 
they might not have been there when 
the Bills were originally introduced.

Shri Hathi: They were in the Bills 
as originally introduced; nothing was 
added.

The  Minister  of  Parliamentary 
Affairs (Shri Satya  Narayan  Sinha):
Let the Law Minister come, Sir.

Shri S. S. Mwe:

Mr. Deputy-Speaker. I do not want
to hear anything more on this. I have 
heard Shri More.  Let him kindly 
resimie his seat. I will give him every 
opportunity.  This kind of argument 
in instalments is not right. If any one 
suggests anything, he should not get 
up and speak. I think,  with all his 
experience in courts of law he knows 
that no judge will  allow him to do 
this. If the hon. Member has forgotten 
to mention something, let him forget. 
There are other hon. Membexs to take 
it up.

So far as this matter is concerned, 
the only  point is this.  It  appears 
prima facie that the other House has 
no jurisdiction to entertain  this.  It 
may be considered later when the Bill 
is introduced here whether we  can 
make a reference to a Joint Com
mittee; that is another problem. Prima 
facie this is a Money Bill and exclu
sive jurisdiction is here. Under th€>se 
circumstances, is it at all necessary to 
continue this matter or should we go 
to other matters?  I now leave it to 
the hon. Minister.

Shri Nanda: Of course. I won't sug
gest that the House adjourn its busi
ness till  the Law Minister  arrives. 
Before we took up this Bill  in the 
Eajya Sabha we had secured advice 
as to the admissiUlity of it there. We 
were advised that it was a'perfectly 
proper course.  We  are  trying to 
secure the presence of the Law Minis
ter. Meanwhile the dîussipn  nMgr
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proceed because, I think, you  have 
not yet given your ruling.

Mr. Depniy-Speakcr. I have not yet
given my ruling.  Let me hear the 
hw. Law Minister.

Slnri Jaipal Siagh:  I hope you will 
lorgive me for repeating myself. You 
. were also one of the Constitution- 
maken and you are no lê than the 
Law lifinLster.

4 P.M.

Mr. l>epttty-Speak̂. What I am sub
mitting is this for the consideration of 
hon. Members. Let us not spend time 
over this matter as to whether the 
other Hoitse has jurisdiction or has no 
jurisdiction.  If that House  has  no 
jurisdiction, it is useless to consider 
this matter and we will be stultifying 
ourselves in joining any Joint Com
mittee or making any  recommenda
tions to that House regarding the Joint 
Committee.  In that way it will  be 
useless to go on with the discussion. 
If, however, the hon.  Minister will 
■come and persuade us to take a dif
ferent view on the statute, then  we 
may not be spending away our time. 
My own suggestion is that Ave may go 
on with the discussion.

Shri  Asoka  Mehta  (Bhandara): 
There is the difficulty and that is the 
other objection which has been raised.

Mr. Demity>€̂ êakier:  So far as the
other one is concerned, the Bill  as 
such is not here. This is only a con
sideration of a motion by the  other 
House. No Bill or amendment shall be 
moved without the stmction  of  the 
President. Therefore, the position  is 
not so clear.  The other objection is
not 80 clear as this objection. Let us 
hear the hon. Minister.  Have we got 
any other work before the Hoû?

Shri Base (Bhusaval): May I speak 
:a word. Sir?

Mr. Depvty-Speaker: What  is the 
word? The only point is whether the 
other House has jurisdiction to enter
tain this Bill, and if it has not, our 
conciurence will be wrong. If it has, 
we can proceed with the deliberations. 

374 L.S.D.—4.

8ta Saglttvmcbarl: My sugfestipa Ik
that the next item on the agenda may 
be proceeded with  without  wasting 
the time of the House.

Mr. Depiity-fî»eaker: I agree, but
the next item  also  is liable to the 
same difficulty.  Is the hon. Minister 
ready for the  other one?

Shil HathI: That does not seem to 
concern us.

Shri Jaipal Singh: I am soiry  I
have not been able to finish my sent
ence.  No Minister, not even the Law 
Minister, has any right whatever  to 
persuade us in the Lok Sabha against 
the very definite, explicit authority of 
the O»stitution.  What I am trying 
to point out is that you were  good 
enough, as you are usually very very 
generous to all of us, including  the 
Ministers...

Mr. Depaty-Speaker; Order, order. 
I am  not  able to hear the  hon. 
Member. Will hon. Members kindly 
keep silent?

Shri Ja  ̂Singh: It is not a ques
tion for the  Law  Minister  or any 
other Minister.  It seems to be very 
very clear that a Money Bill cannot 
originate anywhere except here.  That 
is the point.  There is no  question 
of our beîg persuaded  to consider 
something  in  contravention of  the 
very very clear  autority  cf the Lok 
Sabha in this question.

Mr. Deputy Speaker: I agree.

Shri Jaipal  Singh: There, is no 
ro<Hn for any persuasion. The Trea
sury Benches may have sweet words 
or such sorts of things, but the point 
is....

An Hon. Member: Why is he afraid?

Mr. Depaty-Speaker; The hon. Mem-, 
her has misunderstood my language. 
All that I said was: let him persuade 
us.  We are not going to yield to per
suasion if otherwise it is illegal. “Let 
him pursuade” means  “let him per
suade by arguments’*. Therefore, hon. 
Members who have not had an <̂por- 
tunity of  speaking  on floods may 
speak  now  Shri Jaipal Singh may 
speak.
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Slui N. R. Biiiniswamj ̂ Waudiwash):
I was speaking and let me continue 
my speech.

Mr. Deimty-Siiealcer; Let him conti
nue  in  that case. (Interruption), 
About this point we can just forget 
ourselves, but let us come back to the 
House.  Shni Swamy  was  speaking. 
Let him speak on the Bill until we 
come to some definite conclusions on 
this point.

Shri Jaipal Singh;  I raise a point 
of order that we just cannot discuss 
it until that point is settled.

Mr. Depnty-Speaker:  If a point  of 
order has been raised,' it is open  for 
me to decide it.  To decide the point 
of order,  I want to  hear the other 
side.  In  the  meantime  let  Shri 
Swamy go on.

Shri S'. S. More:  Though I  have
received from you a reprimand. 1 still 
want to persist in raising a point of 
order.  When a point of order has 
been raised, it is the duty of the 
Chair to dispose of the point of order. 
Till then the whole  business of the 
House  is held up.  That is why my 
submission is that if the  Bill is ab 
initio void due to its being introduced 
in the other House, by carrying on a 
debate on it, which is ab initio void 
we  will be  doing  nothing else but 
violating our own rules.

Shri Bogawat (Ahmednagar South); 
Can he order the Chair to give a 
decision immediatelŷ? The Cfiair may 
give it today or tomorrow

Mr. D̂nty-Speaker: Hon. Members 
are fully aware that when a point of 
order is raised, it is open to the ̂>eak- 
er to dispoee of it and give his ruling. 
In  extraordinary* matters relating to 
jurisdiction, the precedents are  that 
the Speaker does not take the res
* ponsibility of deciding it himself. He 
places the matter before the HoufiC for 
its decision.  Now I may follow the 
other  course- of leaving it here and 
ultimately allowing the House to decide 
one way  or the other.  I am not 
bound immediately to give a ruling on 
a question like this;  taking away the 
jurisdiction is an extraordlnao' mat
ter.  Under those circumstances, there

are authorities for both sides,  and 
so far as  jurisdiction is  concerned, 
the Chair is always rhary and does 
not wish to take the responsibility ot 
deciding it itself.  But for the pur
pose of giving the benefit to the other 
side  to explain  the matter.  I  am 
requesting the hon. Law Minister to 
copie and explain the  circumstances 
under which what is apparently not the 
jurisdiction of the Rajya Sabhn Is with
in the jurisdiction of the Rajya Sabha.
I am not going to give a ruling on it.
I will leave it to the House and  the 
House can vote both on the facts and 
on the law.
The Prime Minister and Minister of 
External  Affairs  (Shri  Jawah&rlal 
Nehm): U is hardly a matter on «rhicli 
the House votes.  I do not Know how 
the House can be called upon to vote 
suddenly in this way. Of course, on 
matters of rule-making etc. the House 
will decide.  Here a legal iiiterpreta- 
tion  is  hardly  decided by voting. 
Somebody decides, either the Speaker 
or the Sureme Court or somebody else., 
but not my voting, I submit. We have 
. introduced this Bill in the other House 
after taking the opinion of our legal 
advisers. \1 am not a lawyer.  I am 
merely stating that we took the opinion 
of our legal advisers and acted upon 
it.  We did not do it casually with
out taking such opinion.  Now the 
matter may be proceeded with and Iv 
submit to 3̂u and  the Speaker  la 
consider it and no harm wiD be ̂ one 
as it is only a question of appointment 
of a Committee.  The broad question 
will be considered more carefully by 
you and the Speaker; if necessary, we 
can make our suggestions to you and 
others and then  it can be decided. 
The work need not hang over in xhis 
oarticular matter.

Pandit Ttaakur Das Bhargava (Gur- 
gaon): In regard to this point, I for 
one do not agree with your view that 
this matter should be decided by 
the  House. ft  you  kindly see 
article 110,  the  ruling  of tiie 
Speaker  is  the  final word  about 
it  If the Speaker says that it is a 
Money Bill, no power  earth can say 
that  it is not a  Money Bill.  In a 
matter like this, you or the Speaker,.
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whoever be in  diarge of it,  sboi4d 
<ieliver the ruling and not leave it to 
the House.

Secondly, it is not necessary for you 
to just now deliver your ruling.  I 
hope this is a matter to be considered 
One argument was  brought . o it by 
Shri Nandaji on the basis of the word
ing in Article 110 but whether it is 
good or bad may be considered by you 
at leisure.  The point may be con
sidered whether it is a Money Bill in 
the sense that there are other provi
sions in the Bill  except those which 
are mentioned in article 110.  You 
may after consulting further authori
ties in the rnatter decide whether it is 
or is not a Money Bill. Therefore, I 
beg of you not to decide upon it just 
now,  but to decide after consulting
your authorities. I know of so many 
authorities by virtue of which it cannot 
be held to be a Money Bill.  Your 
view  has also been propounded that
Government  cannot  make a  non 
Money Bill a  Money BUi  by includ
ing  certain provisions.  That is
the  matter 'which  has  to  be
decided;  it  is  a  very. important 
matter.  If it is a money Bill, then 
it is clear that it should not have been 
introducied  there;  we will be stulti
fying ourselves by allowing the Money 
BiU io be introduced in that House. 
So far as this House is concerned, we 
are very jealous of our rights.  We 
want a money Bill to be introduced 
only here and at no other place. You 
can give your considered ruling after 
considering the pros and cons of the 
matter.  The legal opinion may also 
be considered.  The ruling need not 
be given in haste at the spur of the 
moment.

Mr. Depoty-Spealier:  I am afraid
what I said has been misunderstood. 
The hon. Prime Minister was evidently 
under the impression that I am going 
to put this question of law straight
away  to the vote*of the House.  It 
is not so.  What has been dont  in 
this case is this.  The President also 
has sanctioned.  WhMiever there is a 
point which goes to the foundation of 
the jurisdiction of this House or the 
-ither House, the Speakfer does not take

the responsibility of deciding the quê 
tion of jurisdiction.  Many instances 
have  occurred  where  doubts were 
cast as tq whether a Bill relating to 
a certain matter was within the pur
view of the States—the States List or 
the Union List.  The Speaker refused 
to give his ruling and left it to the 
House.  So, on the point of jurisdic
tion, after hearing all the arguments 
and  after considering  them in due 
course  it  is open  to the House to 
accept or not to accept.  That is what 
I meant.

I do not v/ant to take the responsi
bility on myself  nor am I going to 
put this to  the  vote  of the House 
immediately for deciding  this  ques
tion one way or the other.

Secondly, I wanted to hear ihe hon. 
Law Minister.  Thirdly,  there is the 
point with regard to the legal opinion. 
Unfortunately in this Bill it  is  feR 
that the  legal opinion is that this is 
a  Money Bill:  on the back  of it is
printed that the President’s sanction 
has also been obtained under Article 
117(3) and therefore it is a Money 
Bill.  If it  is a  Money  Bill,  then 
alone  the  President’s  sanction 
under article 117(3) has to be obtain
ed.  On the back of these two Bills 
the  President’s  sanction  has been 
endorsed  for  no  other  purpose. 
Unless it is a Money Bill, the Presi
dent’s sanction is not necessary at all. 
Article 117 is referred to specifically. 
Therefore, it is urged on the one side 
that we need not go into this matter 
whether it is a Money Bill or not; it 
is admitted by the Government them
selves that it is a Money Bill.

The Minister of Legal Affairs (Shrl 
Patasfcar): May I explain?

Mr. Deputy-Speaker:  That is what
I wanted to hear.

Shri Pataskar:  There is no doubt
that the sanction of the President has 
been obtained which,  I  believe,  is 
required under article 117.  Article 
117 refers to special provisions as to 
financial  Bills.  So,  it  relates  to 
‘financial Bills’;  it is distinct  from 
Money Bills mentioned in article 110. 
That distinct!̂  has to be borne hi
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[Shri Pataskar] 

mind.  I may just read out that 
portion. It says:

*'(1)  A  Bill  or  amendment 
making provision for any of the 
matters specified in sub-clauses (a) 
to (f) of clause (1) of article 110 
shall not be introduced or moved 
except on the recommendation of 
the Îsident and a Bill making 
such provision shall not be intro
duced in the Council of States:../’

•niat is true.  A Bill under Article 
110 shall not be introduced or moved 
except on the recommendation of the 
President. There is a proviso:

"Provided that no recommenda
tion shall be required under this 
clause  lor  the  moving  of  an 
amendment making provision for 
the reduction or abolition of any 
tax.”

Then it reads:

“(2) A Bill  or  amendment 
shall not be deem̂ to make pro
vision for any  of  the  matters 
aforesaid by reason only that  it 
provides for  the  imposition  of 
fines or other pecuniary penalties, 
or for the demand or payment of 
fees for licences or fees for ser
vices rendered, or by reason that 
it provides  for  the  imposition, 
abolition, remission, alteration or 
regulation of any tax by any local 
authority or body for local pur
poses.

(3) A Bill, which,  if  enacted 
and broût into operation, would 
involve  expenditure  from  the 
Consolidated Tund of India shall 
not be passed by either House of 
Parliament unless the  Presidait 
has recommended to that House 
the consideration of the Bill.”

Now, it is no doubt true that some 
expenditure will have to be incurred 
lor carrying out what is mentioned 
in clause 10 of this Bill.  Naturally, 
therefore, under sub-clause (3) it is 
necessary €iat it should be sanctioned

by the President. But that is different 
from saying that it does amount to a 
Money Bill as defined under Article 
110. Article 117(3) says that if there 
is  a  Bill  which  if  enacted, and 
brought into operation would invcrive 
expenditure—not necessarily a Money 
Bill but any Bill—̂from the Consoli
dated Fund of India it should not be 
passed by either Houses  of  Parlia
ment unless the President has recom*- 
mended to  that  House.  Therefore, 
117(3) is a distinct provision made in 
the Constitution for a specific purpose. 
It also refers to both Houses of Parlia
ment  Therefore, whenever there is 
a Bill of the nature  mentioned  in 
sub-clause (3) of Article 117, that is, 
which would involve some expendi
ture when  brought  into  operation 
from the Consolidated Fund of India, 
it shall not be passed by either Houŝ 
of the Parliament unless the  Presi
dent recommends.  It is under that 
clause that we obtained the sanction 
of the President for the purpose of 
consideration of this Bill.

Now let us turn to Article 110. Here 
the heading is: procedure in financial 
matters; that is what precedes article 
112.  Article 117 relates  to  special 
provision as to the financial BiUs. So, 
it is a financial Bill. There cannot be 
any doubt about this.  There are so 
many Bills and there has to be some 
provision for some expenditure or the 
other; it has to be incurred out of the 
finances of the Government.  But a 
Money Bill is specifically defined in 
Article 110.  If a Bill is of that type, 
it shall be deemed to be a Money Bill. 
Article 110 says:

“(1) For the purposes of  this 
Chapter, a Bill shall be  deemed 
to be a Money Bill if it contains 
only provisions dealing, with  all 
or any of the following matters, 
namely—

(a)  the  imposition,  abolition, 
remission, alteration  or  regula
tion of any tax..  etc.

Sub-clause (c) says:

'  “the custody of the Consolidat
ed Fund or the Contingency Fund*
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of India, the payment of moneys
into or the withdrawal of moneys
from any such Fimd.”

This Bill does not  say that  sMne 
particular amount shall be withdrawn 
from the Consolidated Fund of India. 
All that it says is that the presiding 
officer shall be entitled to such  re
muneration, allowances etc.  as  are. 
prescribed. What section 10  says  is 
this; a certain amount of expenditure 
will be incurred by the Government. 
Whenever we bring any legislation in 
this House, it does require some ex
penditure on the part of the Govern
ment for the committees, etc.  That 
does not mean that all of them  are 
Money Bills. Some distinction has to 
be drawn with respect to the interpre
tation of these articles.  If there is 
any provision for the custody of the 
Consolidated Fund or the Contingency 
Fund of India or  for  payment  of 
moneys into or withdrawal of moneys 
from any such Fund, it is all right 
But there is no such provision that 
the money shaU be taken only out of 
such a Fund.

SQiri S. S. More: What is the source 
from which you will get money?

Shri Patadcar.  That by itself does 
not make this a Money Bill unless 
there is some provision  which  is 
made in this Bill by which we try to 
do one of the things mentioned  in 
sub-clause (c) or (d).  Of  course 
.some expwditure has naturally to be 
incurred whenever you pass any Bill, 
whenever you  appoint  committeesv 
Ultimately, I know, the  Parliament 
and the Speaker as the head of this 
Parliament who is the custodian of its 
n̂ ts—he is the final authority. There 
is a sub-clause (3) which says that if 
any question arises whether a Bill is 
a Money Bill or not» the  Speaker’s 
decision shall be IlnaL  I thmtort, 
submit that it is no doubt a financial • 
Bill as contemplated by the provisions 
contained in Article 117(S) and so it 
was necessary to obtain the permis
sion of the President for the consi
deration of this measure by  either 
House  of  Parliament.  Hierefore, 
•aturally, permission was  obtained

but it-does not mean that by obtain
ing permission.  Government' admit 
that it is a Money Bill. On the con
trary,  Government’s  contention  is 
that it is not a Money Bill because it 
does not fall within any of the cate
gories mentioned there.

Shri S. S.  More:  Sir,  will  you
permit me to bring to your notice <mc 
provision, viz. clause 9 of  the  Bill 
according to which it is the Central 
Government which appoints this Tri
bunal and that will pay the remune
ration according to clause 10 imm̂ 
diately the appointment is made; and 
when the decision is given the pay- 
m«it has to be recovered by way of 
cost from the States concerned and 
all that payment will go again into 
the Consolidated Fund of India.

Mr. Depoty-Speakor: My petition is 
this.

Shri Raghavachaxi: Sir, there is one 
point

Mr. Depaty-Speaker: I do not want
to hear any more points; I am  not 
going to decide the matter. What I am 
going to do is this. I have heard the 
hon. Minister for Legal Affairs.  He 
says that the  endorsement  on the 
back of the Bill  is  under  Article 
117(3) which says that without that 
endorsement or sancticm of the Presi
dent no Bill shall be passed in any of 
the Houses, whereas  under  Article 
117(1) no Bill shall be introduced or 
moved.  So,  there is  a  difference 
between clause (1) and clause (S) of 
Article 117.  Clause (1)  of  Article 
117 refers to items (a)  to  (f)  in 
Article 110. The hon. Minister  con- 
t̂ ds that notwithstanding  the fact 
that clause 10 of this Bill mît 
involve expenditure which ultimately, 
after an appropriate measure or a 
Bill, may have to be withdrawn from 
the Consolidated Fund either under 
clause (c) or (d) directly this is not 
the only matter which is regulated in 
which case alone it will  become  a 
Money Bill and, therefore,, tĥ recom
mendation of  the  President  undo* 
Article 117(3) is not because it is a 
Money Bill but any Bill  where any
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[Mr. Deputy-Speaker] 

money has to be drawn from the Con
solidated Fund, though it would be a 
Money Bill, but all the same, for its 
passing the President’s  sanction  is 
necessary for it involves expenditure. 
There is a difference between the one 
and the other; that is what the hon. 
Minister ccmtends.  Further, even if 
as is contended by some on this side 
of the House that it is a purely Money 
Bill, then, as has been pointed out by 
the hon. the Prime Minister the juris
diction to decide this matter is in the 
Speaker. I now recollect that  on  a 
prior occasion when I  was  holding 
the Chair and the question was as to 
whether a Money Bill has to be sent 
from this Ĥouse or not and  when 
serious doubts were  raised  in  the 
other House on an endorsement made 
by the hon. Speaker, I felt that the 
Speaker’s  name  being  specifically 
mentioned here, the Deputy-Speaker 
had no jurisdiction to look into this 
matter.  Therefore  I  feel  as  to 
whether the  Speaker should himself 
give a ruling here whether it is  a 
Money Bill  coming  under  Article 
117(1).

Shri Jswahaxlal Nefaro: Sir, may I 
submit that it is in no case a Money 
Bill? Whatever it is, it is not a Mwiey 
Bill; it is a financial Bill.  Whether 
that argument applies or not, it is a 
different matter.  It is not a Money 
Bill and there is no argument, surely, 
(m that basis.

Mr. Depaty-Spieaker: I agree. The 
only point of division is whether it is 
purely a Money Bill as contemplated 
under Article 110 or whether it is a 
financial Bill as contemplated  under 
Article 117(3).  If it is a question of 
purely Money Bill that has  to  be 
decided only by the Speaker; other
wise it can be decided by me.

Pandit Thakor Das Bhafgara: Even 
if it is a doubtful case the decision of 
the Speaker is final imder Article 110.

Mr. Depaty-Speaker: I agree.  But 
the point is whether I can decide the 
point here.

Shrl Ragfauramaiah (Tenall): There 
is no valid question whether /it is a

Money Bill. Only if there is a valid 
question Article 110(3) can be  in
voked. It postulates a valid question. 
If the BiU does not fall under Article 
110 (a) to (f) and it falls only under 
Article 117(3), that is to say if it is 
clearly a financial measure and not a 
Money Bill, then, I submit, there is 
no question at all to go to the Speaker 
on this point.

Sliri Bogawat: If the Speaker wants 
he may, give the decision and  may 
drop the Bill.  Why waste time un
necessarily?

Mr. Depaty-Speakier. I wiU reserve 
my opinion. Let the discussicm go on 
and at the end if it has no jurisdic
tion I will say so and the matter will 
be closed.

Shri Bagbavaeliari: If you will kindly 
refer to Article 110, clause (2) you 
will find there are certain very signi
ficant words.  It says:

“A Bill shall not be deemed to 
be a Money Bill by reâ n only
that it provides----etc. etc.”

and then it says:

“or for the demand or payment 
of fees for  licences or fees for 
services rendered----

, Mr. Depnty-Speaicer. No expenditure 
is referred to there.

Shri Baîvaeharl: It says that a
Bill shall not be deemed to be a Money 
Bill if it provides for payment of fees 
for services rendered- '

Mr. Depnty-Speaken Let the House 
go on with the discussion. I have 
heard enough about the point of order 
raised on this side of the House and 
also the reply by the hon. Minister 
for Legal  Affairs.  Now,  the  dis- 
, cussion will go on.

Shrl Jalpal Singli: May  I suggest
that we revert to our old subject and 
we continue with the flood debate?

Mr. Depoty-Sp̂aker: Let us go 00
with the discussion now.
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Skri N. K. Muniswuny: I  do not
know whether in the present context 
we must congratiUate our Minister or 
express our sympathy as regards this 
Bill.  It has been held up for over 
sixty minutes and we have not been 
in a position to make out whether it 
is in order or not to discuss it. If after 
having delivered  my  speech  your 
ruling is otherwise then my  entire 
speech might be ordered to be ex
punged.

Now, coming to the Bill itself we 
have just now heard  the  speeches 
with regard to flood control measures 
which are necessary due to  inunda
tion.  After that we have now come 
to water disputes and about settling 
d̂isputes. We are going to have River 
Boards.  Therefore, the arrangement 
in. the agenda seems to  have  some 
sequence with regard to inundation,
■ dispute and then adjudication.

Now, let me take the merits of this 
Bill itself. Sir, the Minister has been 
pleased to say that this Bill has been 
introduced because of the provision of 
Article 262 of the Constitution. Here 
I may be permitted to read. Article 
263.  It says:

“263. If at any time it appears 
to the President that the  public 
interests would be served by the 
establishment of a Council charg
ed with the duty of—

(a) inquiring into and advising 
upon disputes which  may  have 
xisen betwê States;

(b) investigating and discussing 
subjects in which some or all of 
the States, or the Union and one 
or more of the States, have a com
mon interest; or

(c)  making  recommendations 
upon any such subject  and,  in 
particular, recommendations  for 
the better co-ordination of policy 
and action with  respect to that 
subject,

it shall be lawful for the Presi- 
•dent by order to establish such a 
Council, and to define the nature 
ci the duties to be performed by

it and its organisation and proce*
dure.’

If there has been any dispute wi& 
regard to water between the States 
or between the Unicm on the one side 
and the States on the other the Minis
ter could have invoked the provisions 
under Article 263 and that  Council 
after having been  appointed by the 
President  and  after  having  been 
directed as  regards  procedure etc., 
could have given  its  findings  and 
thereafter its findings could have been 
given effect  to  by  other methods. 
When we have got a separate provision 
in this  Constitution I do not think 
this Bill is quite in order. But, as we 
are having laws with regard to rail
ways and we are also having laws for 
airways evidently the learned Minister 
wanted to have laws for river-waĵs 
also. It looks as though it is very 
essential from his point of view but 
I would respectfully submit that he 
could have inv<*ed the provisions of 
this article and he could still have 
achieved the objectives of this BiU.

Mr.  Depoty-Speakcr: The  hon.
Member’s time is up.

Shri N. B. Mnniswamj: I have not 
spoken for even 5 minutes.

Bfr.  Depaty-Speak̂ He cannot
speak for the whole time.

Sliii N. B. Mnniswainy: It was held 
over for nearly one hour and I have 
only just started to speak. I win finish 
in five minutes, Sir.

We know, as a matter of fact, that 
there had been very many disputes, 
and it has been referred to by the 
previous speaker also, with regard to 
Mysore and other States. I know for 
certain that tĥe is already an exist
ing dispute.  I know for certain that 
already there exists a dispute between 
Madras and Mysore with regard to 
the Palar river on the agreement that 
was entered into some 30 or 35 years 
back between  the  Grovernments of 
Madras and Mysore with regard to the 
construction of a bund called Batha- 
mangalam Tank on the Palar river. 
As a result of the dispute, the waters 
that have been flowing all along have
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been impounded and there Is at pre
sent no water at all there One of the 
terms of the agreement is that they 
should not construct more than nine' 
feet of the bund.  Now, n t̂ hap
pened was, some 20 years back, that 
bund was again increased by another 
nine feet The reason adduced by the 
Government of Mysore was that due 
to silting, and the  accumulation of 
sand and silt, the entire bund  was 
submerged and that,  therefore, an> 
other bund of nine  feet  had to be 
constructed.

As regards the usage of the water 
also, it has been stated that it should 
be used for industrial purposes only 
and not for  agricultural  purposes. 
They have already infringed the rules, 
as regards this agreement, by using 
the water for agricultural  purposes 
also.  This dispute was there 'for a 
very l<mg time and nothing has been 
done, and even thoû many  steps 
have been taken under article 263 of 
the Constitution, nothing  has  been 
achieved.  I hope that by the provi
sions of this Bill, this long-st̂ding 
dispute, so far as Madras and Mysore 
are concerned, can vo:y ŵU be set
tled, especially because there is a pro
vision in the Bill in clause 3(c). This 
clause says;

“the failure of the other State 
to implement the terms of  any 
agreement  relating to the  use, 
distribution or control of such 
waters,”

As regards the control and distri
bution of water, the tribunal can cer
tainly intervene, but there is one catch. 
After having appointed the tribunal, 
and after having received the rcfport, 
the State Government or the Central 
Government  will be  asked again to 
peruse the findings  given hy the tri
bunal,  and  if  the  State  or the 
Central Government is not in entire 
agreement with the decision given by 
the tribunal, it will again be referred 
to it with some other modification or 
reference and the tribunal has to come 
to some finality in the light of the 
reference or modification  so  made.

This  would create  another trouble. 
Ordinarily, I have noted that even in 
the law courts, when any decision or 
any agreement has been arrived  at 
by any commissioner or receiver, and 
when the matter—̂if it is a question, 
of a limited bank—goes to a commit
tee,  the committee takes a different 
angle of view and something results. 
Therefore, the best thing is to leave the 
matter for the Government concerned, 
instead o# having another reference to 
the same tribunaL  Tlie  Government 
can still decide the case themŝves„ 
in the light of the observations or 
reactions that has been received. So 
far as that aspect is concerned,  this 
provision may l>e deleted by the Joim 
Committee.  Any further  reference 
to the tribunal  would  only  lead to 
some difficulties. .

Shri Nanda; What has to be deleted?

Shri N. R. Mnnlawamy:  The pro
vision regarding the reference to me 
tribunal for the second time.

Sbri Nanda: It is the same tribunal.

Shri N. R. Mnaiswamy: I am oppos
ed to that, because a reference to tne 
same tribunal  might  create  some 
other difficulty.  In the light of the 
fresh  circumstances  that might  be 
placed before it, it might altogether 
take a  different  view.  Therefore,, 
instead, the Central Government itseir 
can take the responsibility and carry 
on with the work. Some modification 
here and there and some rectification 
could be effected by the Central Gov
ernment, instead of referring the mat
ter to the tribunal once again, because 
the tribunal will be placed again m 
an embarrassing situaUon owing to 
the subsequent development or cir
cumstances that might come to thetr 
notice.

The othere point, to which I would 
like to refer is about the constitution 
of the tribunal.  The present  pro
vision is that the  tribunal will con
sist of only  one  person  w1k> It to 
be  nominated by the  Chief Justice 
from among persons who are, or have 
been, judges of the Supreme Court or
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are judges of a High Court.  My suo- 
fiusion  is, instead of  appointing  a 
judge, we can ask any individual who 
has got large experience in engineer
ing  as well  as  public activities xo 
occupy the position, and he may he in 
a better position to judge the matters.
If really judicial experience is needed,
I do agree that a High Court  judge 
or a judge of a Supreme Court raaj 
be in a better position, but then, he 
must be assisted by at least two or f 
three associates who must have some 
experience in engineering  ana oiner 
aspects.  Therefore, 1 would suggest 
that along with the judge, whoever ne 
might be, two other persons musi sn. 
In other words, the judge must have 
The assistance of two other public men 
who have got experience in engineer
ing and other aspects.  These  twv 
persons might belong to the category 
of assessors or of co-opted memoera. 
Instead  of having  only one  }uage.
I would suggest that this sugî8tiof\ of 
mme may be considerea.

The tribunal has been  given the 
powers as are vested in a dvil court 
under the Code of Civil Procedure, 
1»08.  in  respect  of  the foilowms 
matters, namdly;—

"(a) summcming and  enlorcmg 
the attendance of any person ana 
examining him on oath;  .

(b) requiring the diacoveiy and
pr̂ uction  of  documents and
material objects;

(c) issuing commissions tor ibm 
examination of witnesses  or for 
local investigation;

(d) any  other matter  which
may be prescribed.”

So far as the'issuing of commissions 
for the examination of witnesses or 
local investigation, I think it is  nod 
at all advisable to have such a pro
vision.  We have already referred
the matters  for adjudication by  a
judge.  Again giving the judge this 
power of issuing commissions for the 
examination of witnesses or for local 
investigation  and  getting  separate 
reports  thereon  will  lead  to diflB- 
culties.  Even  after  getting  the

report of the commissioner, and aiier 
examining the local  witnesses,  ttie 
trouble would arise this way. Instead 
of sending a commissioner to examine 
the local conditions, it is always better" 
that the tribunal  itself, goes to  the 
locality and finds out  the real posi' 
tion. The third party should not bê 
asked to examine the witnesses  ana 
conduct local investigations.

I shall now refer to the last points., 
and I shall have done.

Mr. Depaty-Speaker: He must con
clude now.

Sbri N. S. MantewaiBy: One mmusc 
more.  Having submitted its report̂ 
it is deemed that the trihimal will be 
asked to close its work.  Instead oC~ 
dissolving the tribunal, 1 say that it 
can continue, until the time of three 
months expires.  This is  the time
limit  given for the  Central Govern
ment  Dr the State Govemm̂ts 10 
refer back the decision of the tribunal 
for reconsideration.  Even after toe 
report is received, the period of three 
months may yet be given to the tribun
al,  and within that time, it may be 
decided whether the period of the 
tribunal should be terminated or

mTw 51̂ UK

^

^ TOfTcHT #   ̂f,

 ̂ ^ t I

 ̂  iif?r #   ̂ ̂  f ̂

• vt  fT. . . .

Stan PtuuMMMe: Two  hours havê
been set apart for this Bill. Will the 
time spent over the point of order be 
deducted from this period? •

Mr. Depoty-Speaker: It is always

included in the time allotted for the 
Bill.

îri PouMMte: That wiU be verr
hard in this particular case.



M787 JnttT'-State 29 SEPTEMBER 1955 Water Disputes Bill 15788

Mr.  Depnty-Speaker:  The  hon.
Member need not hav̂ raised  that
jx)int of ord̂.

. Shri Puiinoose: That is a different 
matter. The validity of the Bill itself 
was questioned.  It was about  the 
birth of the Bill, and so, let not that 
time be counted in the lifetime oi the 
Bill!
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WTfŝii  v̂nrm’ anp;   ̂ 

 ̂ ̂    ̂ I..........

Shri V. P. Najar: That portioji of
the speech may be made in English.

Pajidit niakur Das Bhargava; I can 
•also speak in English, but I will be 
wasting mv time.  I shall take two 
minutes.  My humble submission is 
^̂his. The High Court Judge gives the 
award or judgment or decision ulti
mately. The provision is this.

**.. .anything therein contained 
requires explanation or that guid
ance is needed on any matter not 
originally referred to the Tribu- 
Jial, the Central Grovemment or 
the State Government, as the case 
may be, may, within ttree months 
from the date of the  decision, 
refer back the decision of the Tri
bunal for reconsideration and on 
such reference, the Tribunal maĵ 
♦confirm or modify  the  decision 
given by it and shaU forward the 
same to the Central Government.’'

It is not as if the Central Grovem- 
anenl can say, your decision is wrong 
and so we overrule it.  On the cont- 
Tar>% the High Court Judge is given 
the power, for guidance or explana
tion, to confirm or  modify  as  he 
chooses.  There is absolutely no ob
jection so far as this is concerned. It 
is perfectly true—I am not speaking 
so far as the Supreme Court Judges 
or High Court Judges are concerned 
with any disrespect in any way—that 
the technical knowledge which  the 
Ck>vemment has got is certainly much 
more than what  a  Supreme  Court 
Judge or High Court Judge can have 
in matters of this nature. So far  as 
the decision is concerned, it is the tri
bunal’s; it is not a case of the Gov- 
<?mment taking any decision.

.  When I read clause 8, I am  very 
happy. Clause 8 says:

‘̂ Notwithstanding anything con
tained in section 3 or section 5, no 
reference shall be made to a Tri
bunal of any dispute  that  may 
arise regarding any matter which

may be referred  to  arbitration
under the River Boards Act.**

These River Boards have got cer
tain powers. They are overall powers 
to decide how a river shail be put to 
optimum utility etc.,  and  can  <mly 
be exercised by the Central Govern
ment in regard to  certain  matters 
which are not minor, but which do 
not go to the root of the matter. Then, 
the tribunal is to be appointed under 
this Inter-State Water Disputes Bill 
and the other powers are with the 
Government. Therefore, so far as this 
Bill goes, this is a ver:̂ good Bill along 
with the other Bill. Reading t̂  Bill 
as a whole, I am convinced that Gov
. emment means business.  Hie Gk>v- 
emment of India will not be discharg
ing its duty if it gave these powers 
to any of the judicial courts, and their 
decision is taken as if they dedcted 
rights to propĉy.  These  are  not 
rights in property.  They  are  very 
important rîts.  I am very happy 
that right provisions have been made 
with r̂ ard to this matter, in accord
ance with the Constitution.  Even in 
the Constitution, the law-givers had 
taken this view that in regard to these 
matters the powers  should  remain 
with the Government  as  such  and 
should not be made over to the State 
Governments or even to judicial oflB- 
cers.  I am glad that this principle 
has been accepted. I have every h<̂ 
that when these Bills are effectuated, 
we shall have many more dams, many 
more irrigation schemes,  much more 
use of our rivers.  According to me, 
if the rivers are used rightly, evei 
one or two States will be able to pro
duce the entire grain needed for the 
country.

Sliri Pun&oose: This is a short Bill 
and I welcome it.  As the Minister 
said, such an enacment was long over
due.  A number of very  important 
disputes have been hanging fire all 
these years and the progress of the 
country has been very much impeded 
by these disputes. Therefore, that the 
Government of India have now made 
up their mind to come with such a 
Bill is quite welcome.
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But, I do not believe that the mere 
enactment of a Bill like this can solve 
our difficulties entirely.  There  are 
certain sources from which these dis
putes have been coming up  in  the 
past. There  have  been  statements 
in  the  other  House  persuading 
the Central Government to expedite 
matters.  No doubt, disputes have 
to  be  expeditiously  settled.  But, 
we should not do so at the cost of the 
interests of the particular States in
volved.  As the hon. Minister stated, 
there is a lot of ignorance with re
gard to these things.  The people of 
a particular  State  believe  that if 
something is done with  regard  to 
their rivers  running  through  that 
State over the boundaries  of  that 
State, something very calamitous will 
happen to them The Central Govern
ment by taking upon itself the res
ponsibility of controlling these things, 
cannot extinguish these doubts. These 
matters should be cautiously proceed
ed with. Uhe local demands, the as
pirations of the particular Statfes, etc., 
have to be taken into consideration. 
Certain aspects of this Bill itself have 
to be more fully discussed when the 
other Bill comes up. The whole diffi
culty with this question is that the 
Government of India have not got in 
their  possession  a clearcut  plan, 
what I would call a master plan for 
the whole of India, what are the water 
resources of India, and how best they 
can be used.  If the Government had 
such a plan, it would have been easy 
to settle the disputes, and  convince 
particular States that  giving  some 
water here or raising some bimd in 
some place or putting up some dam 
will not go against its interests. While 
we proceed expeditioiisly, we should 
also make up our mind to see  that 
whenever any step is taken, the parti
cipating States are convinced of the 
step that we take.  Else, the question 
of water may be settled.  But, that 
would create a lot of bad blood. That 
would, in the long run,  go  against 
the interests of the country.  .

5 P.M.

In this Bill, it is provided that any 
State may take any dispute for arbi

tration to the Central Government. It 
is very necessary that all the import
ant long-pending disputes should be 
settled.  But, it should be noted that 
very recently, a tendency has develop
ed to a large extent that the neigh
bouring States cast jealous  eyes  on 
the waters of the other States. I think 
if Moses were alive today,—he said 
covet not thy  neighbour’s  wife—he 
would have said, covet not thy neigh
bour’s rivers. The hon. Minister 
a short reference here to a particular 
dispute  between  the  Travancore- 
Cochin State and Madras.  There is a 
river, the biggest river in our State, 
but one of the smallest in India, the 
Periyar.  We are particularly fortu
nate in one sense that all our rivers 
are exclusively ours, ̂ almost all bar
ring one.  Therefore, we have not to- 
enter ordinarily into disputes. In the 
eighties of the last century there was 
some agreement betwen the Durbar of 
the then Travancore State  and  the 
then Madras Government with regard 
to the diversion of a certain  amount 
of water from the Periyar river̂ and 
that for a song,  for  a  very  petty 
amount, I zim only happy it was 
given, but the difficulty is that today 
it has become an  inter-State  river, 
that the  Durbar  on  that  occasicm 
either through means fair or foul,  I 
mean freely or under duress, proba
bly  under  duress,  gave  permis
sion  to divert  some water has  got 
us  involved  in disputes.  I do no» 
say  that the claims made by  the 
Madras Grovemment  are  absolutely 
unjustified, or that we should not give 
them any concessions. We on this side 
of the House do not believe that the 
various States of India are going to 
develop in competition as one against 
another, but in 'co-operation and with 
mutual understanding. Therefore,, the 
largest amount of help should be given 
to the neighbouring State, no doubt, 
but in this particular case a certain 
amount of'water was given for irriga
tion purposes. Years after the Madras 
Government  wanted  power to be 
generated from it.  So far, what the 
Minister has said is correct, but the 
Minister has not stated whether for 
the generation of power more water



15797 Inter-State 29 SEPTEMBER 1955 Water Disputes BUI 1579̂:

was demanded by the Madras Govern
ment.  That is a detail of  which
I am not informed at the moment.

Some months back, the hon. Minis
ter had a talk with us, Members from 
Travancore-Cochin  State,  and he 
said, 6f course  in  his  own good-
natured way: “So much water is run
ning to the  ocean  in Travancore-
Cochin State. Probably you  will  be 
more than prepared to  share, or  to 
give some of it to Madras.” Strangely 
enough for him I said: “No”. I said: 
*"Suppose this  water  flows  to  the 
ocean  for  some  years  more,  we 
can stop it; if not we, our  childi%n 
can  stop it,  but suppose it  goes 
to Madras, we can never reclaim 
it.”  And  therefore,  what  should 
be done in a condition like that is that 
we should have, as I said, a master 
plan.

In a State like Travancoi;̂ Cochin 
we are blessed  with  water.  One 
hundred and twenty inches of rain is 
our average annual rainfall. But you 
should remember that water is one of 
our very few  gifts.  We  are  not
endowed with many  other  things.
Therefore, we would be  naturally a 
little hesitant in entering into deals.

Coming back to this Periyar case, 
in the thirties the case went for arbit
ration. Both Goyemmeiits agreed for 
arbitration, and some Calcutta High
Court Judge gave a  judgment  that 
Madras  has  no right  to  generate
electricity  out  tff  the  diverted
water  without  coming  to  terms 
with  the  Travancore  Govern
ment.  After that  when  the  case
was decided in favour of the then Tra
vancore Government, it was  gene
rously offered from the Travancore 
side:  "‘Come on, we shall have a joint
enterprise.”  It invited the  Madras 
Government to have a joint  enter
prise for generating electricity,  but 
that has not been accqjted. I am not 
here to defend the Travancore-Cochin 
Government, either the Durbar or the 
Congress Government  Certainly the 
Madras Government has to be given 
aU possible help, but this aspect of the 
question should be considered and that

is why I said in the beginning that the* 
particular people involved, the States 
involved  will have  to be delicatdjr 
handled. Therefore, is it sufilcient for 
a particular State to say that it has a 
dispute with regard to some water, or 
should the Central Government make 
a preliminary enquiry, or at least call 
the representatives of both the States,, 
make some preliminary  study  and 
then decide whether it should be given* 
to arbitration. That, I think, the Joint 
Committee should consider.

Then, the appointment of a Supreme 
Court Judge or an ex-judge of the 
Supreme Court  is proposed.  I do 
not believe in a single man tribunal’ 
like  that.  At  least  three  people 
must be there. I am not very parti
cular that engineers should be there 
Of course,  the Judge  can  receive 
their  opinion,  but  at  least  three 
people  should  be  there,  because 
it is not a question of giving justice 
only; it is a question of convincing 
others that everything has been done 
to do justice.  In this particular case 
provision is only for  two assessors. 
That I do not think is sufficient.

I  welcome the clause for referring 
back, because if there is a mistake, 
this is not something which can be 
easily overlooked, when it is neces
sary to refer back a case, it should 
be referred back.  The hon. Minister 
stated in the other House that it is 
meant only to refer back point at dis
pute. With that I agree, but if in con
sidering those disputed  points  some 
other previous decision has to be dis
turbed, it will  have to be  done.  I 
want the Joint Committee to look in
to that matter also.

Here the powers of the tribunal are 
given. I believe that the powers must 
be very wide and also that any num
ber of witnesses adiould be allowed to* 
come in, to produce  whatever  evi
dence  they  have.  With regard to 
the  Joint Committee, I think it has 
got a very.  very  important tads: 
to perform. I do not know how far the 
State Governments have been  con
sulted with regard to this Bill.  The 
Joint Committee,  I  think,  should 
invite representatives of  States  tO'
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<ome and give their views, and if 
-necessary the Joint Committee should 
have the facility to undertake some 
travel,—̂because  this  is  a  very 
important issue over whidi there have 
been disputes pending far long.  I 
think the Joint Committee must go 
into the whole  question  in  very 
.•great detail.

Mr. Deimty-Spe»ker:  Shri  Laksh-
mstyysL.

Shri S. L. Saksena: On a point of
-order. Sir.  1 think clause 11 of this 
JBiU is ultra vires of Articles X36 of 
the Constitution. Can this ̂ ârliament 
-take over the powers of the Supreme ’ 
Court which have been ccMiferred on 
,-it .under the Constitution?  Article 
136 says:

“(1) Notwithstanding Jtoything 
in this Chapter,  the  Supreme 
Court may,  in  its  discretion, 
grant special  leave  to  appeal 
from  any  judgment,  decree, 
determination, sentence or order 
in any cause or matter passed or 
made by any court or tribunal 
in the territorj' of India.

(2)  Nothing in clause (1) shall 
apply to any judgment, determir 
nation, sentence or oander passed 
or made by any court or tribunal 
constituted by or under the law 
relating to the Armed Forces.”

All tribunals are under the Supreme 
*00101, and the Supreme Court  can 
pass an order against any judgment, 
decree etc., passed by a tribuAal for 
an appeal.  Because of this, clause
11 of the Bill will be ultra  vires of 
-the Constitution.

Shri HathI  . rose.

Mr. Deputy-Speaker: Does he want 
■ip say anything?

Shri Hathi: Only this, that Arti-
4clc 262 of the Constitution says:

“(1) Parliament may by  law 
provide for the  adjudication of 
any dispute  or  complaint with 
xespect to the use, distribution or 
control of the waters of,  or in, 
«ny inter-State  river  or  river 
-valley.

“(2) Notwithstanding anything 
m this Constitution,  Parliament 
may by law provide that neither 
the Supreme Court nor any other 
court shall exercise  jurisdiction 
in respect of any such dispute or 
complaint as is  referred  to in 
clause (1).**

So, there is explicit provision  in 
Article 262. '

Mr. Dĉty-Speaker: Under Article 
262 enough power has been given to 
Parliament to remove the jVuisdiction 
of the Supreme Court in  particular 
Stses as water dispute.';.

Shri Lakshmayya.

Shri U. M. Trivedi: On a point of 
information, may I know how long 
we will continue, this discussion?

Mr. Deputy-Speaker. ¥̂e  started 
at 3  P.S«. We will go to the other 
Bill as soon as this Bill is finished.

*̂ hri lakshmayya (Anantapur):  I
think the hon. Mimster for introduc
ing this Bill.  The  hon.  Minister 
ought to nave introduced this  Bill 
earlier, particularly when the Gov
ernment have been contemplating the 
construction of a niunber of power 
projects, and projects for giving irri
gation facilities to the countr>\ Such 
a Bill is necessary for our country as 
she has got a  number  of  mighty 
rivers. For instance, in the South we 
have got big rivers like  Godavari, 
Krishna, Pennar, Cauvery and others. 
In the north we have got the gigan
tic Ganges, Jamuna, Brahmaputra and 
a number of tributaries.  We have 
got plenty of water in the rivers. But 
we are using only 5 per cent of the 
water. To make full use of the water, 
we have contemplated all these irri
gation schemes.  You are aware that 
in the villages, even in  the  small 
villages, there are disputes for water 
and, particularly, for the canal water. 
Large sums of money are* spent  in 
courts and the disputes would go on 
for five years, ten years and twelve 
years.  Similarly, between the States 
a number of disputes 'would  arise
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because all our long rivers are flow
ing tiirough two or three States. This 
Bill relates to inter-State rivers and 
river valleys.

For instance, I may tell the Housê 
there is the Nandikonda Project  in 
Rayalaseema. Two States have interest 
in this and there is the Upper Pennar 
Project  The river takes its rise and 
flows through Mysore  State.  Some 
five or six years back there arose a 
dispute between the Mysore  State 
and Andhra in regard to three pro
jects;  Bhairavani  Thippa  Project, 
Upper Pennar Project and Tunga 
Bhadra Project.  Even now they are 
not settled.  The dispute  for Upper 
Pennar Project—̂was in relation  to 
the submersion of a few acres of 
land—dry  and  useless  land about 
hundred and fifty acres in extent 
On account of that the work was sus
pended for three years. Later on, our 
Minister went to Bangalore in person 
and got it settled.

Another thing that is hanging fire 
in  Andhra  State,  particularly  in 
Rayalaseema, is the dispute in regard 
to the water of Thunga Bhadra Pro
ject for ‘H’.gh level Canal*.  The dis
pute over Bhairavani Thippa Project 
is still not settled.  The foundation 
was laid some four years back. THie 
work rests with the foundation stone 
alone.  It has not progressed at alL

Similarly, in. the "North, when the 
rivers are  long  and  are  flowing 
through a number of States, disputes 
are likely to arise. So, a Bill of this 
sort is necessary.

This Bill derives its power from 
article 262 of the Constitution.  Of 
course, most of the provisions that 
are embodied in the Constitution are 
incorporated here.N This is the first 
stage of the Bill, that is, referring to 
the Select Ccwtnmittee.  Therefore, I 
wish to say that I am very happy.

Regarding the nomination  to  the 
Tribunal, the Bill contemplates that 
he must be either a Judge  of  the 
High Court or the Supreme  Court. 
The assessors must also be persons of 
high character.  They must be per- 

374 JL.S.D.—5.

sons  of  integrity  and  honesty. 
Instead of two assessors (one from 
each State)  I suggest  that  there 
should be one more to give advice to 
the TribunaL

With regard to the time, H is bettei 
that a time-limit is fixed; otherwise 
it may go on for months and years 
together.  I should like to jom some 
of the Members in suggesting that the 
Tribimal and the  assessors  should 
make personal inspection of the works 
that are in dispute—the water dispute 
and all that.  They should see them 
in person to have a  better  under
standing of the case,  then examine 
witnesses before they come to deci
sion on that  This is another thing 
which should be provided for in the 
bill.

With regard to the other  things, 
when the Bill comes for debate we 
will express our opinion. But anyhow 
I want such disputes to be settled— 
adjudicated̂ras early as possible. For 
everything  co-operation  and  co
ordination is necessary.  I am sorry 
to say that I-did not get an opportu
nity to speak in the  flood  control 
debate.  I should like  to  tell  the 
House now how such non-co-opera
tion  and  non-co-ordination  would 
hamper the progress of the work.  I 
had the fortune of seeing the Kosi 
Project. It was a pleasure to see four 
organisations, such as the Auxiliary 
. Cadet Corps, the Shramadhanis, the 
Bharat Sevak Samaj,  and a host of 
labourers employed by private con
tractor, working on the construction 
in the Kosi Project.  It was really a 
pleasant sight.  I was  reminded  of 
the Ramayana  incident  when  the 
bears and monkeys were busy in con
structing the bridge, that huge bridge 
which linked India with Lanka.  I 
was reminded of those days of Rama 
and Ravana.  These  people  were 
working from 5-30 to 10 and evening 
from 4 to 7 p.m . during the days 
of simimer—and we  could see  the 
sweat of their brow.  We could see 
that they were working with so much 
vigour and enthusiasm.  I appreciat
ed the spirit of the people there, par
ticularly,  the  Shramadhanis,  who
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were working for a period of ten to 
fifteen days without touching a single 
penny out of that.  Really, I very 
much appreciated the co-operation of 
the people and the spirit of the «i>eo- 
ple. There should be more co-opera
tion amongst the people because non
co-operation will lead to the  ham
pering  of  the  work.  Similarly, 
the  disputes  between  the  States 
woiild also hamper the progress of 
our  project  worlsl  Unfortunately, 
there was no  co-operation  in  Kosi 
project work between the engineers 
and the Shramadhani workers  and 
the Bharat Sevak Samaj.  The engi
neers were interested in the private 
contractors for reasons best known to 
themselves  and they were not  co
operating witb the other  organisa
tions.  They were not showing the 
sites and marking them for work. They 
were not giving proper guidance. The 
Shramadhani workers, who are  not 
paid even a penny, and, the Bharat 
Sevak  Samaj  workers  who  were 
working with enthusiasm were help
less on accoimt of the non-co-opera
tion of the engineers, as the Minis
ter has stated, they constructed only 
50 miles.  If they had full côpera> 
tion and full co-ordination  of  the 
engineers, these people would have 
constructed at least 80 or 100 miles 
there. That is why I say that an Act 
of this type is necessary just to settle 
the disputes, quarrels etc. I welcome 
the Bill whole-heartedly and I sup
port the measure once again.

Shri Nanda:  I am so sorry  lhat 
the House has not been able to avail 
itself of the  full quota of  time to 
which it was entitled for the discus
sion of this Bill. ̂

Shri Nanda:  It has received sup
port from all the Members who hav# 
spoken.  Particularly,  a  powerful 
plea on behalf of the Bill has been 
put in by the Hon. Member Pandit 
Thakur Das Bhargava.  There is not 
much that I have to deal  with  in 
answer.  Some of the small points of 
detail can be taken up in the Joint 
Committee.

One issue that was raised at th# 
very outset was about  the  use  of 
Article 262 rather than Article 263. 
I think the simple answer  is  that 
Article 263 deals generally with mat
ters of co-ordination whereas Article 
262 has been specifically inserted in 
the Constitution for this purpose, that 
Is, the purpose of inter-State water 
dilutes.

Then,  regarding  the  particular 
clauses of the Bill, one or two points 
have been raised.  Some  of  them 
have already been answered.  Why 
do we restrict the choice in respect of 
the personnel to a Judge?

I need not give an elaborate reply. 
A point was made that these being 
technical matters, why not have  a 
technical man or a man drawn from 
public life. In regard to that I would 
invite attention to sub-clause (2) of 
clause 4  which* provides for  the 
appointment of assessors to help the 
judge. In such matters of great mo
ment to the life of large communities 
in the country a judicial  view  has 
ultimately to be brought to bear upon 
liiem.  It is essential that it should 
be a judge who should preside over 
this tribunal.

Shri U. M. Trivedi: On a point of 
order. The Minister is replying. That 
means, after the hon. Minister has 
spoken, can we take vote upon this 
Bill?

Mr. Depû-Speakw.  I will give 
my ruling and then the House can 
vote or not.  So far as the facts are 
concerned, let it be finished.

There was the  questicm.  of  our 
referring back a decision of the tri
bunal. This has been very adequate
ly dealt with, that it is a very pro
per provision.  It may be,  as  was 
pointed out, that the tribunal having 
considered  the  matters,  something 
new has arisen,  or there is some 
technical aspect of it whidi has to be 
brought to the notice of the tribunal;
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and it is really to help tjie tribunal 
to take a fuller view of the matter 
that ultimately the decision  is left 
entirely to the discretion of the tribu
nal itself.

There was one other point regard
ing clause 5(3), In one place the Bill 
says that witto a period  of  three 
months a reference may be made to 
the tribunal.  But in another clause, 
namely in clause 12, there is no such 
time-limit placed and power is given 
to the Grovemment to  dissolve  the 
tribunal after it has  submitted  its 
report.  If it is at all necessary  to 
clarify this, it can be done  in  the 
Joint Committee.  'Rie  moment  a 
State has indicated its mind to make 
a reference, I mean the moment the 
Central Government finds  anything 
requiring to be considered, of course 
there is not going to be a dissolution 
of the tribimal.  So this is a matter 
of detail which can be attended to.

Then there was some general point 
made about dealing with the States 
in a manner that we do not alienate 
them.  Hon. Members will find pre
sently, Tyhen we deal with the other 
Bill, that the susceptibilities of the 
States have been taken care of fully. 
And even ĥ e there is no intention 
to just rush to a tribunal It will be 
only after every other  possibility— 
the possibility of a  settlement  by 
agreement—̂has been exhausted, it is, 
only then that recourse may be had 
to the tribimal. And it is quite pro- 
bablfe that with that power of refer
ence to a tribunal, in that background 
of reserve power, use of it may not 
be very frequent; because the parties 
know that  ultimately  some  third 
party is going to settle and it is much 
better that the parties concerned with 
the help of the Central Government 
dissolve the dispute themselves.  '

Reference was made to the question 
<if master plan, etc.  That is a very 
relevant consideration, but it arises 
much more in connection with, the 
other Bill, and I will explain  that 
aspect there.

There was one little matter urged 
|)y an hon. Member about Trav̂-

core-Cochin State.  There can be no 
intention of ever depriving a State of 
an that is due to it before another 
State is allowed to appropriate any 
of those resources.  And so  far  as 
power is concerned, it 15 not a ques
tion of giving water and not being 
able to take it back; because power 
is transmitted over very large areas 
over transmission lines, and it  can 
certainly be adjusted, used and dis
tributed for all the legitimate claims 
of the States concerned.  So  there 
should be no fear in the minds  of 
hon. Members that there will be any
thing to which the States can  take 
any reasonable exception  regarding 
the operation of this legislation when 
it is enacted.

Sir, I do no wish to take any more 
time.

Pandli Thaknr Das Bhargava: May, 
I know if the States had been con
sulted in regard to this legislation?

Shri Naada: The States have been 
consulted overmuch.  I  think  hon. 
Members were rather very indulgent 
to me and they did not ask this ques
tion, “Why did you not bring  this 
Bill, such an urgent piece of legisla
tion, earlier?”  The answer is that 
since 1950 various drafts have been 
coming to and fro and various  con
ferences have been  held  and  the 
whole matter has been thrashed out 
fuUy.

Mr. Deputy-Speaker:  Before put
ting  the  motion  to  the vote  of 
the House I will give my ruling.

Pandit Tliakur Das Bhargava: May
I suggest that you may be pleased to 
take up the other Bill and we may 
proceed with its discussion and the 
motions may be put to  the  House 
after you have been pleased to deliver 
your ruling?  Bwause, if the ruling 
is that we should not proceed with 
this, then it is useless to put it  to 
vote.  You have been  pleased  to 
order  that  discussion  shall go on. 
But the discussion may stop here and 
we may discuss the other bill upto 
the preset  stage and  you may be
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pleased to give your ruling before the 
motion is put; because if the motion 
is put, then we are making ouxselves 
a party to it ̂ d we win be stultifying 
ourselves if your ruling is that it is 
a Money BiE

Mr, Deputy-Speaker: I will  give 
my ruling now.

Pandit Thakur Das Bhargava:  If
the ruling is being given now it is all 
right.

Shri U. M. Trivedi: To my  mind 
it is very clear that there is some 
confusion on this question of its being 
a Money Bill or not, and that is why 
I wanted to raise this question. I do 
not for a moment say that it  is  a 
Money Bill or anything of that kind. 
I say that the provisions of Article 
110(3) do not apply here; and there
fore the interpretation which is being 
put, that the Speaker*s decision  on 
this point that it is a Money Bill is 
final, is not correct. I say with very 
great respect that this  is  not  the 
point which I wish to submit before 
this House.  My contention is only 
this much.  It is not the question of 
its being a Money Bill which could 
be considered, introduced or moved. 
The question is only this. Under Arti
cle 117 if there is a Bill which covers 
any of those things enumerated  in 
clauses (a) to (f) of Article 110, if 
there is any Bill which makes provi
sion for any of these—it is *not  a 
question of Money BiU—if such a Bill 
is to be introduced,  it  cannot ' be 
introduced in the Council of States. 
I can refer to May’s Parliamentary 
Practice also in tiiis connection.  It 
becomes then a question of breach of 
privilege of this House if such an 
introduction has taken place in  the 
Council of States.

Therefore, my contention is not as 
you have understood. My very hum
ble submission is, I am  not  for  a 
moment raising this question  of its 
being a Money Bill  or  not.  The 
question is that various matters as 
enumerated from (a) to (f) in Arti
cle 110(1) of the Constitution cannot 
be introduced in the Council of Stat̂.

Mr. Depaty-Speaker: Even il it ir 
not a Money Bill under Article 110, 
imder Article 117 as a financial Bill 
also it ought not to be introduced in 
the Rajya Sabha that is the point 
of the hon. Member.

Sairi U. M. Tivedi: Yes. I do not 
wish to say anything on the question-, 
whether it is a Money Bill or not 
That is not the point here.

Pandit Tbakur Das Bhargava:  I
would request you to see the Finan
cial Memorandum to the  Bill.  It 
says the money will be taken out of 
the  Consolidated  Fund  of  India. 
Where is the  doubt?  Government 
itself says that the money will  be 
taken from there and from nowhere 
else. How can. Government blow hot 
and cold when they say this in lines 
6 and 7 of the Financial Memoran
dum?

Shri S.
Central): 
tion.

N.  Das  (Darbhanga 
It may be by appropria-

Pandit  Thakur  Das  Bhargavar
Appropriation is a subsequent affair. 
But here they  have  provided  for 
withdrawal  from  the  Consolidated 
Fund of India under clause 10 itself.

Mr, Deputy-Speaker:  I have con
sidered the point of order, and I shall 
give my ruling now.  Whatever rul
ing I give in regard to this Bill will 
apply also to the other Bill. If I were 
to hear the points of order in regard' 
to both the Bills, but reserve my rul
ing on both and give one ruling later 
on, then possibly all the time may be 
wasted.  So, I have considered  the 
matter even as the  discussion  was 
going on, and this is what I feel.

First of all, I shall state clearly the 
objections that  have  been  raised. 
Now, this is a Bill which has been 
introduced in the Rajya Sabha  and 
referred to a Select Committee, and 
our assistance has been invoked for 
the purpose of having a Joint Com
mittee.  It is certainly open to this 
House to say, this Bill, to the Select 
Committee on which our co-operation 
has been sought, is not  within  the
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competence of the other House, and 
therefore, we are not going to parti
cipate in the Select Committee  or 
pass this motion. The point therefore 
4s whether the other House had juris
diction to  proceed  with  this  Bill 
which has beenr referred to a Sfelect 
Committee on which we have  been 
asked to co-operate.

The objections that have been raised 
are as follows: firstly, it is a Money 
Bill; and secondly, even under sub
clause (c) of clause 1 which relates 
to withdrawal of moneys from  the 
Consolidated Fund of India, and under 
sub-clause (d) of clause (1) which 
relates to appropriation  of  moneys 
out of  the  Consolidated  Fund at 
India, any Bill that makes provision 
«ith€r for withdrawal of money from 
or appropriation of money out of the 
Consolidated Fund becomes a Money 
Bill.  And  under  Article  109, no 
Money Bill can be introduced in the 
Council of States.  On this ground, 
•exception is taken.

The answer to that  objection  as 
has been stated by the hon. Minister 
of Legal Affairs is this. He says that 
in the opening words of clause 1 of 
Article 110 it is said that a Bill which 
makes provision only for items men̂ 
tioned in sub-clause (a) to (f) or an
cillary items mentioned in sub-clause 
(g) alone can constitute a Money 
Bill. But here there are no such inci
dental matters; but other matters, are 
there.  So, it is not purely a Money 
Bill, and it does not come under that 
category.

Shri U. M. Trivedi also says that he 
is not taking exception to this on the 
ground that it is a Money Bill. There
fore, it may be taken for granted that 
the objection to this measures is not 
on the ground that it is a Money Bill. 
l>ut on the ground that it is a finan
cial Bill under Article 117, and that 
under clause 1 of Article 117, no fln- 
ancial Bill which contains provisions 
relating to the items  mentioned in 
sub-clauses (a) to (f) of clause 1 of 
Article 110 can̂be introduced  in the 
Council of States.

As against this, the hon. Minister 
of Legal Affairs drew the attention of 
the House to clause 3 of Article 117 
where it is said that  any  measure 
which involves an expenditure from 
the  Consolidated  Fund of  India 
requires the sanction of the Preside! 
before it is passed. Now, clause 1 of 
Article 117 bars the very introduction 
or moving of a Bill, if it relates to 
sub-clauses (a) to (f) of clause 1 of 
Article 110, in the Council of States.

Now, there is ia difference between  ̂
a Bill which is contemplated in clause 
1 of Article 117 and a Bill which is 
contemplated in clause 3 of Article 
117.  No doubt, in the marginal note 
to Article 117, the entire article has 
been given the heading ‘Special pro
visions as to financial Bills*.  But 
from the manner in which clause 1 of 
that Article has been worded, and the 
different  wording  that  has  been 
followed in clause 3 of that article, it 
appears that Article 117 as a whole 
seems to contemplate two classes of 
financial Bills; one class of financial 
Bills consists of those  Bills  which 
strictly refer to items mentioned in 
sub-clauses (a) to (f) of clause 1 of 
Article 110, and which contain pro
visions exclusively for that purpose; 
these Bills are called money Bills; the 
second Milass of Bills consists of those 
Bills which,- on accbimt of these pro
visions being  included  along  with 
other provisions are not Money Bills; 
they sure only financial Bills, and they 
belong to one category by themselves.
In other words, the two classes are: 
Bills where specific provisions have 
been made for withdrawal of moneys 
from the Consolidated Fund as con
templated in sub-clause (c) of caluse 
1 of Article 110, or for appropriation 
of moneys out of the  Consolidated 
Fund as contemplated in  sub-clause
(d) of the same clause;  and BiUs 
where such specific provisions  have 
not been made.

But a Bill may involve incidentally 
some expenditure from the Consoli
dated Fund of India.  That Bill is 
contemplated only in  clause  S  of 
Article  117.  This Bill is different 
from the other Bills; though in the 
Financial Memorandum attached to
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[Mr. Deputy Speaker] 

the present Bill it might be said that 
'•his Bill would involve some expen
diture, yet it is not inconsistent with 
the provision  made  in clause 3 of 
Article 117.  Clause 3 of Article 117 
definitely contemplates  cases  where 
directly there is no provision in̂the 
Bill, or in any clause in the BiU, for 
withdrawal of moneys from the Con
solidated Fund or for appropriation 
out of the  Consolidated Fund,  t)ut 
incidentally the effect of a provision 
ih it will involve spending money out 
of the Consolidated Fund.  It is for 
such Bills that provision  has bê 
made in claiiise 3 of Article 117.

Reading clauses 1 and 3 of Article 
117 together,  I  find  that clause 1 
seems to refer to cases of Bills which 
come under sub-ĉ ûses (a) to (f) of 
clause 1 of Article 110,  and  where 
specifically and in so  many  words, 
provision is made for the withdrawal 
of moneys from or appropriation out 
of the Consolidated Fund.

êre in this Bill, it is contended, 
that in such terms, there is no with
drawal of money from the Consoli
dated Fimd provided for, nor has ap- 
propriati<Mi out of the C<»isolidated 
Fund been asked for.  But  all the 
same,  it  affects  the  Consolidated 
Fund; it involves expenditure from 
the  Consolidated  Fund.  On  tĥs 
aground, therefore,  it  is  contended 
that this Bill, though a financial Bill, 
does not come under clause 1 of Arli- 

117, but  it  exclusively  comes 
under clause 3 of Article 117. If ttiis 
(pinion prevails, then there  is  no 
provision in danse 3 of Aiticle 117 
smilar to the one made in 1 of
that Article prev«nting the jurisdic
tion of tiae Eajya Sabha so far as 
introduction of tiiis Bill tiiere is con
cerned. ThCTe is no similar provision 
in clause 3 of Artirie 117. But there 
is this provision  there, that where 
siich « Bill is introduced in the Rajya 
Sabha or here, before it is passed, the 
sanction of the President is necessary. 
That  sanction  has  been  obtained 
under clause 3 of Article 117, as has 
been endorsed on the back cover of 
ihe Bill.

Therefore, on a maturer considera- 
ôn, and aft̂r hearing both sides, I 
come to the conclusion that this Biil 
Is neither a Money Bill which romcs 
imder Article 110, nor a financial Bill 
which comes under clause 1 of Arti
cle 117, but exclusively a Bill which, 
though a financial Bill comes under 
clause 3 of Article 117, and for which 
only at the time of passing or beforê 
passing, the President’s  sanction  is 
necessary.

Therefore, I rule that this Bill is- 
quite'in order. And if we decide tr.at 
matter here, we will not be committ
ing any error of jurisdiction.

I shall therefore put the motion to> 
vote now.

Mr. Depaty-Speaker: The question 
is: ‘
“That this  Ht>use  concurs in 

the  recommendation  of  Rajya 
Sabha that the House do join in 
the  Joint  Committee  of  the 
Houses on the Bill to provide for 
the adjudication of disputes relat
ing to waters of inter-State rivers 
and river valleys  made  in the 
motion adopted by Rajya Sabha 
at its sitting held  on  the 12th 
September, 1955 and communicated 
to this House on the 13th Septem-

* ber,  1955  and  i«8oIves  that 
tfee following  members  of Lok 
Safefea be nominated to serve on 
said Joint Committee, namely. 

Shri Piare Lall  Kureel  TalibV 
Shri Sohan  Lai  Dhusijra, Shri 
Sunder  Lall,  Shri  Vyankatr«R> 
Pirajirao Pawar,  Shri Ramappk 
Balappa Bidari,  Shri  Chandra* 
shanker Bhatt, Shri G. R. Damo- 
daran, Shri M. Shankarapandran, 
Dr. M. V. Gangadhara Siva, Shri 
M.  K.  Shivananjappa,  Shri
Luxman Shrawan Bhatkar, Sliri 
Nand Lai Joshi, Shri P. flama- 
swamy,  Shri  Anirudha  Sinha, 
Shri Lalit Narayan Mishra, Shri 
Kayan Tara Das,  Shri  Ranbir 
Singh Choudhori, Shri Lakshman 
Singh  Charak,  Shri  Basanta 
Kumar  Das  Shri  Sitanatli 
Brohmo-Chaudhury,  Shri  B. 
Ramachandra Rê , Shri Kadi- 

ala  Gopalarao,  Nikianja B̂ ari
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Chowdhury, Shri Y. Gadilingana 
Gowd,  Shri Jaswantraj  Mehta, 
Shri V. Veeraswamy, Shri Baha
dur Singh, Shri R. Velayudhan, 
Shri Anandchand, and Shri Gulza- 
rilal Nanda.”

The motion was adopted.

RIVER BOARDS BILL 

Blr. Deputy-Speaker: The House
will now take up  the  motion in 
regard to the River Boards BiU. Two 
hours had been set apart for the pre
vious Bill, and three hours for the 
present Bill.  As the point of order 
relates to both Bills, I would divide 
the time taken on the point of order 
between that Bill and this Bill. I 
must have closed the debate on the 
previous  Bill  by  5  o’clock.  We 
started discussion on that at 3 o’clock. 
But we have finished  it  at  about 
5,35 P.M. That means, we have taken 
half an hour more on that Bill. That 
half an hour will be taken away from 
'the time allotted to the present Bill 
for which three hours have been pro
vided for.  The House will sit today 
up to 7 P.M. we shall  have  1 
hour and 20 minutes today fcr this 
BilL  The balance of the time for 
this Bill will  be  given  tomorrow. 
This Bill will have 2i hours m alL 

The Minister of Planning and Irri
gation and Power (Shri Nanda):  1
beg to move:

“That this House concurs in the 
recommendation of Rajya Sabha 
that the House do join in the Joint 
Committee of the Houses <m the 
Bill to provide for the establish
ment of River Boards for the regu
lation and development of inter
state rivers and river-valleys made 
in the motion adopted by Rajya 
Sabha at its  sitting held on the 
15th September, 1955 and commu
nicated to this House on the 19th 
September, 1955 and resolves that 
the following members  of Ijok 
Sabhâ be nominated to serve on 
the said Joint Committee, namely, 
Shri Pi€̂ Lall  Kureel, •Talib\ 
Shri So  ̂Lai  Dhusiya,  Shri 
Sunder LaU,  Shri  Vyankatrao

Pirajirao Pawar, Shri  Ramappa 
Balappa Bidari,  Shri  Chandra- 
shanker Bhatt, Shri G. R. Damo- 
daran, Shri M. Shankarapandian, 
Dr. M. V. Gangadhara Siva, Shri 
M. K. Shivananjappa,  Shri Laz- 
man Shrawan Bhatkar, Shri Nand 
Lai Joshi, Shri P. Ramaswamy, 
Shri Anirudha Singh, Shri Lalit 
Narayan Mishra, Shri Nayan Tara 
Das, Shri Ranbir Singh Chaudhuri, 
Shri Lakshman  Singh  Charak, 
Shri Basant Kumar  Das,  Shri 
Sitanath Brohmo-Chaudhuri, Shri 
B. Ramachandra Reddi, Shri Ka- 
diyala Gopala Rao, Shri Nikunja 
Behari Chowdhury, Shri Y. Gadi
lingana Gowd, Shri  Jaswantraj 
Metha, Shri V. Veeraswamy, Shri 
Bahadur Singh, Shri R. Velayu- 
(fiian, Shri Anandchand, and Shri 
Gulzarilal Nanda.” _

•nie House, for the purpose of this 
Kn also, has its time culled and I 
will try to compress the Observations 
that I have to make in putting this 
motion before the House as much as 
possible. This Bill is, I may mention, 
based on, and derives its authority 
fTMn. entry 56 in the Union List in 
Seventh Schedule.  It reads:

“Regulation and  development 
of inter-state rivers  and  river 
vaUeys to the extent to  which 
such regulation and development 
imder the control of the Union is 
declared by Parliament by law to 
be expedient in the publit inte
rest”.

Thus we have in this Bill clause 2 
which reads:

“It is hereby declared that it 
is expedient in the public interest 
that  the  Central  Govemmait 
should take under its control the 
regulation and development of 
inter-state rivers and river val
leys to the  extent  hereinafter 
v̂ided.”

The above provision of the Consti
tution is thus linked up with  this 
clause of fee Bill.

In order to carry out this puipoŝ 
certain arr&igementg have been mâ 
in this Bill. But what is the purpose?
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IShri Nanda]

Regulation and development of inter
state rivers and river vaUeys.  This 
has been further explained and clari
fied in clause 13 where stress is laid 
on the objective of achieving maxi
mum results.  This is the key to the 
whole idea of integrated, unified de
velopment of the water resources of 
our country.  It is possible to have a 
particular use in a particular way to 
derive some benefit, but that will be 
only a partial and fractional utilisa
tion.  If, however, we have planned 
properly, taken a view of the entire 
possibilities of the region so far as 
the aviailable water resources in the 
rivers are concerned, it  would  be 
possible to extend and expand  the 
utilisation and to secure much larger 
benefits through multi-purpose use of 
these resources. There may be irriga
tion, there may be power also, there 
may be navigation, there may be flood 
control—.and  several other  uses.
Therefore, ̂  order that the optimum 
use is made of these resources, there 
should be some authority to have a 
look at the entire picture as a whole 
and not let partial development come 
in the way of the fuller utilisation of 
these resources and not let neglect af 
these resources be  permitted.  It is 
-mentioned further in the same clause 
—there are 8  points—conservation, 
control and optimimi  utilisation  of
water resources of the  inter-State 
rivers, promotion and  operation of 
schemes for  the  development  of 
hydro-electric power, flood  control, 
navigation and afforestation—1 forgot 
to mention the last—and control of 
soil erosion, prevention of pollution of 
waters and all those  things.  These
are intended to be looked after by a 
method of co-ordinated development 
of these resources.

have to fit into a master plan.  For 
such a master plan, provision is being 
made through the CWPC, our other 
resources, States etc.  Data are being 
collect̂ about the  potential of the 
various rivers for purposes of irriga- 
gation, power etc. And in order that 
these may be  utilised  to the  fuU, 
various arrangements are  visualised 
here. I shall not go into details. The 
various clauses are there. The machi
nery that is intended to be provided 
consists, in the first place, of a board. 
A board is to be set up, not as in the 
case of the other Bill at the instance 
of a State.  Here the Central Gov
ernment take the initiative to set up 
a board. The various provisions about 
its establishment,  functions etc. are 
given in Chapter II—̂how it is esta
blished, either at the instance of the 
State or otherwise for the purpose of 
advising and performing other func
tions.  The composition of the board 
is given in clause 5.  It shall consist 
of a chairman and such other members 
as the Central Government thinks fit 
to appoint. Here, it is not one person 
only, but because of the larger pur
pose in view, it can be a larger body. 
Then a member shall be chosen from 
among persons who, in the opinion of 
the Central Government, have special 
knowledge and experience in irriga
tion, electrical engineering etc.

Then there are clauses 10 and 11 
which enable this board to function 
effectively.  In order to  strengthen 
the hands of the board, thesei* provi
sions have been made, that it  may 
have one or more advisory committee 
or conmiittees or may associate with 
itself such persons whose assistance 
or advice it may desire.  This is so 
much about the board.

Mention was made of a master plan 
for the country. It is certainly a very 
acceptable  notion and not a  notion 
which is not familiar to us,  not an 
Idea which we have already not ac
cepted and to an ezt̂t worked out 
Regional development alone will not 
do. The country has to be viewed as 
a whole and the regional plans also

The next chapter says  how  the 
board shall  proceed  regarding  the 
various functions.  One of the  most 
important  is  the  preparation  of 
schemes, because it is only when there 
is a properly prepared scheme that the 
rest of the things can follow.  After 
preparing a scheme, the board âll 
consult the Government* interested in
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jespect of the scheme and after con- 
:sidering their suggestions, if any, the 
iboard may confirm or modify or re
ject a scheme.  So that consultatien 
with the States is provided for not 
at one stage but at various stages. The 
Central Government may—in the same 
•clause 15—on a request received in 
this behalf from any Government in
terested or otherwise, assist the Gov- 
*emments  interested in taking  such 
steps as may be necessary for the exe
cution of the scheme. This is another 
provision which is a very important 
provision.  It takes the arrangements 
a stage further. It is another integral 
part of the whole machinery. There 
are the Boards and then tlie Central 
Government takes upon itself certain 
responsibilities of assisting the Gov
ernments interested in taking  such 
steps as may be necessary for the exe
cution of ihe schemes.  These steps 
may be varied and may arise either 
because both the States want them or 
one "State wants them and another is 
neglecting its obligations and, there
fore, impeding or  retarding the de
velopment of the river valleys. Then 
the Central Grovemm̂t  may  take 
such steps as may be necessary to as
sist the State concerned, of course, in 
terms of the approved scheme.

The next part of the machinery is 
arbitration.  This is clause 22, where 
any difference or dispute arises bet
ween two or more Governments inter
ested with respect to any advice ten
dered or any measures undertaken by 
the Grovemment interested in pursu
ance of such advice or, clause (c) is 
very important, there is any refusal 
or neglect of any Government inter
ested to undertake any measures  in 
pursuance of any advice,  to  share 
benefits or financial liabilities.  Sup
posing any State  may not  have to 
derive any benefit  immediately  or 
otherwise from a project, but in that 
State a dam is to be built and if it 
refuses to go ahead with the varioua 
steps it has to take, like the acquisi
tion of land and other thmgs, or if 
there is any ̂ pute about the share of 
the cost etc., then this arbitration pro
vision comes in. The arbitrator shall 
be a person to be appointed in this

behalf by the Chief Justice of India 
from amoî persons who are or have 
been Judges of the Supreme Court or 
are Judges of a High Court. There is 
provision also for the appointment of 
assessors.  A very important  provi
sion, which is the comer-stone of the 
effectiveness of  this  legislation, is 
sub-clause (4) of clause 22.  It says 
that the decision of the  arbitrator 
shall be final and  binding  on  the 
parties and shall be given effect to 
by the Governments interested.

There are certain other very useful 
provisions.  There are he powers to 
make rules for the Central Govern
ment assisting the  Governments in
terested in any scheme prepared. This 
is only just for the implementation of 
the intentions of the advice or the 
decision of the arbitrator, that is, in 
order that an effective scheme may be 
drawn up. The provision has been made 
so hat necessary  information . could 
be collected by the Board. Of course, 
the Board will consist of the Chairman 
and a few persons. Then, how is the 
Board going to do aU these  things? 
It is a big task of drawing up a scheme 
for a whole region.  It  won’t  have 
the  technical  personnel  necessary. 
The answer is that the entire organi
sation of the State, the CWPC  and 
other resources will be at the disposal 
of this body and, therefore, it will be 
in a position, with the help of the en
gineering knowledge available to us, 
to frame as  quickly as possible a 
scheme and give advice to the States 
to  carry  out  those  schemes.  If 
something comes in the way of quick 
execution, arbitration is there and 
the  award  is  there.  How  is 
it to be carried out? There, the Cen
tral Government can come in and do 
ttie job which is required by the Board 
or the Arbitrator.  This is the main 
scheme of this  legislation  and it is 
clear enough. It is covered by a few 
provisions but it has very far-reaching 
consequences for the  good  of  the 
country.  I hope that it  wiU  hav« 
quick passage.

Mr. Depnty-Speaker: Motion mov
ed;  ^
*That this House concurs in the
recommendation of Rajya  Sabha
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[Mr. Deputy-Weaker] 

that ihe House do j»in in the Joint 
Committee of the Houses  on the 
Bill to provide for the establish
ment of River Boards for the re
gulation and development of inter
state rivers  and  river  valleys 
made in the motion adopted by 
Rajya Sabha at its sitting held on 
the 15th September, 1955 and com
municated to this House on  the 
19th September, 1955 and  resol
ves that the following  Members 
of Lok Sabha be  nominated  to 
serve on the said Joint Committee, 
namely,  Shri Piare Lai  Kureel 
‘Talib’, Shri Sohan Lai Dhusiya, 
Sjtiri Simder Lall, Shri Vyankat- 
rao Pirajirao Pawar, Shri Ramap- 
pa Balappa Bidari, Shri Chandra- 
shanker Bhatt, Shri G. R. Damo- 
daran, Shri M.  Sdnkarapandian, 
Dr. M. V. Gangadhara Siva, Shri 
M. K. Shivananjappa, Shri  Lax- 
man Shrawan Bhatkar, Shri N̂ d 
Lai Joshi,  Shri P. Ramaswamy, 
ĥri Anirudha Sinha,  Shri Lalit 
Narayan Mishra, Shri Nayan Tara 
Das, airi Ranbir Singh Chaudhuri, 
Shri Lakshman  Singh  Charak, 
Shri Basanta Kumar  Das,  Shri 
Sitanath Brohmo-Choudhury, Shri 
B. Ramachandra Reddi, Shri Kadi- 
yala Gopala Rao,  Shri  Nikunja 
Behari Chowdhury, Shri Y. Gadi- 
lingana Gk)wd, Shri  jMwantraj 
Mehta, Shri V. Veeraswamy, Shri 
Bahadur Singh, Shri  R. Velayu- 
dhan, Shri Anandchand, and Shri 
GulzariUd Nanda.**

The hon. Members may now take 
part in the discussion,  I think Shri 
S. L. Saksena spoke yesterday. I will 
give opportunities, to all persons. The 
•hurot̂ls are inter-related and as there 
»is a single Joint Committee, I am 
leaving it to the good sense of  the 
hon. Members themselves to find op
portunities for other Members  who 
want to participate and who have not 
participated. Na doubt, the one sub̂ 
ject is not on all fours with ihe other 
subject.

Shri N. M. Langam  (Coimbatore): 
1 give my whole-hearted support to 
thi# iiieâure.

Mr. Deputy-Speaker:  I wish hon.
Members are brief so that many hon. 
Members can participate.

N. M. Lingam:  I shall'take
note of it. Sir.  *

Before going into the clauses of the 
Bill, I want to give some idea to the- 
House of the manner in which  our- 
water resources are utilised at pre
sent,

[Pandit Thakur Das Bhargava in the 
Chair̂

In this country, the  total  annual 
flow of water is estimated at 1356 miK 
lion acre feet of which only 76 million 
acre feet or 5.6 per cent, is used for 
irrigation and the rest flows into the 
sea. That is the picture for the whole 
country.

Taking some South Indian  States 
the position is as follows.  I refer to 
the region  comprising  to  Andhra, 
Madras, Hyderabad, Mysore, Travan- 
core-Cochin and  Coorg.  Here  the 
total water that flows into the region 
is estimated at 200 million acre feet. 
Most of the rivers flow through more 
than one State.  The water that is 
actually  used  comes to only  very 
UtUe. I have not got the figures sepa
rately. I have got the figures for the 
three big rivers,  namely,  Krishna,̂ 
Cauvery and the Godavari.  In 
pect of the Krishna, the water used 
is only 18 per cent.,  in respect of 
Cauvery it is 60 per cent, and in res
pect of Godavari it is only 14 per cent. 
This is the position.  We have large 
areas to be irrigated in this country 
but only about l/5th of the area that 
is undeiL agriculture is irrigated, al
though we have very large water re
sources flowing into the sea. We have 
the consequential result that we are 
not making use of our water resourc
es for the development of power also. 
It is yTPazing that we did not bestow 
niought On this vital question affect
ing the country smdi mrlim.

Then again, take ttie southern  re
gum.  The  Krishna  rîer  flow#
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through Mysore, Hyderabad, Andhra 
and Bombay. Tlie Cauvjry iiovvii 
through Mysore, Madras, Coorg and 
Travancore-Cochin.  The  Godavari 
flows  through  Mysore,  Hyderabad, 
Andhra and the Madhya Pradesh and 
there are other smaller rivers. There 
is the Pennar which flows  through 
Mysore and Andhra, the Palar which 
flows through Mysore,  Andhra and 
Madras, there is the Ponnaiyar river 
which flows  through  Mysore  and 
Madras, the Vamasagar river which 
flows through Orissa and Andhra. So, 
we see that the majority of  these 
rivers go through  more  than  one 
State and all these rivers have  not 
been exploited to the full because of 
this.

Taking this region alone, the hydro
electric power potential is about  5 
million kwts.  We see  the  leeway 
that has to be  made  for the f«W 
utilisation of the waters that flows 
in this region.  It is  gratifĵg  to 
note that it is not merely to use the 
waters for irrigation and power that 
this Board is being set up but also 
to have schemes for the development 
of navigation, for flood control., for 
afforestation and conservation of soil, 
and prevention of pollution of waters 
in inter-Ŝte ravers.  But imposing 
as ibe list of objectives of the Board 

1 have a fear that the machinery 
provided is ungual to the tasks that 
we envisage lor this body.  In clause 
13,  the Board is to  tender  advice 
ônly to the State Governments in res
pect of these matters. These matters, 
as the House knows,, are very vital 
for the economy of the country. For 
instance, the problem of soil erosion 
is our problem number one today. It 
has its Effects not only on the fertility 
of the soil,  but also on Ax>ds  and 
many other  aspects  of  soil.  The 
question of afforestation, which  is 
linked with soil erosion,  has  vital 
bearings on the  economy  of  the 
country.  There is the all-importar.t 
question of navigation.  This  qû- 
tlon is not solved  merely by the 
3̂oard tending  advice  on  these 
matters that may be referred to  by

any State Government. I am analys
ing  clause 13.  Here  the  Board’̂j 
funcuon is only  to tender  advicê 
Sub-clause (b) of clause 13 says:

“preparing  schemes, including 
multi-purpose  schemes, for the 
purpose of regulating or develop
ing tile inter-State river or river 
valley and advising the Govern
ments interested to  undertake 
measures for executing I he scheme 
prepared by the Board.”

It is true under sub-clause (c),' it 
is stated:

**allocatjig among the Govern
ments interested  the  costs  of 
executing any scheme lar̂ared by
ihe Board  and of maintaining 
any works undertaken  in  the 
execution of tbe Scheme.'*

But my  own  feeling  is that these 
schenies,  unless they come entirely 
witHin the purview of the individual 
Stat̂, cannot be executed by  the 
Board proposed.  If any particular 
scheme is  within the ambit of the 
State Government, the  mere advice 
of the Board is sufficient,'' but if the 
scheme extends over more than one 
State as it often happens, for which 
the Board is specially  constituted, 
then vhe machinery provided is  in
effective.  It is a stui>endous task to 
take one problem alone. ' Taking for 
instance,  soil conservation in a river 
basin which flows through more than 
one State,  it requires the resources 
Of the States concerned and po.sslbly 
of the Centre also to a considerable 
extent, not to speak of the technical 
personnel and other facilities neces
sary to execute the scheme. A machin
ery win be oeeesnrj  to  imple
ment  schemes with regard  to soil 
conservation alopt  to a particular 
region covering more than one State 
affected by the course  of a  river. 
Similar will be the Jwsltlon with re
gard to the development of  affore
station.  There is then the questio i 
of navigation also. Inter-State naviga
tion cannot ̂  tackled by a  Board 
Hke this.  It involves the opening of 
new canals and ‘many <jther  quee-
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’tions connected wiib navigation. 1 
feel,  therefore: that the machinery 
•of the River Board wQl not be eflec- 
tive in solving these problems that 
will affect more than one Staie.  It 
:has to be really effective if it has to 
.carry out the functions  envisaged 
for it in the Bill and it has to be 
vvery high-powered body with ample 
r̂ources, with more powers than 
provided for in this measure.

The development of navigation has 
not been very satisfactory—i mean 
:inland navigation and it is neĉsary 
that We should make a beginning in 
-this regard through the machinery of 
this Bill,  The poet Bharalhi of the 
:0outh dreamed of a time when  the 
waters of the Ganges would mix with 
the waters of the Cauvery in a ̂ 9~ 
tem of countrjrwide  inland naviga
tion,  This navigation will not only 
:help Us in our transport problem but 
\also create a feeling of oneness  ir 
the country  like our railways and 
postal systems.  The connecting  of 
fill parts of the coimtry by a sound 
system of  inland  navigation  will 
create this feeling of  oneness.  So, 
having regard  to the  terms  and 
functions proposed for this board, we 
cannot escape tiie conclusion that the 
powers allowed to it  are the mini
mum.
Mr. CSiadnnaii: Your time is up.
'Shri N. M. Lingam: With regard to 
the audit of the accounts of the board 
it is said that the accounts shall  be 
audited at  such  time and in  such 
manner as may be prescribed.  But 
it would be better in my opinion if 
the Bill itself explicitly stated that 
the accounts should be audited  by 
the Auditor-General.  Even  in  th« 
case of boards like the Coffee Board 
or the Tea Board,  We have stated 
that the accounts shall be audited by 
the Auditor-General.  So, instead  ot 
Jeaving i; here to be provided for it* 
the rules;* it is  better that - express 
provision is made in the Bill itself.

Again, no clear idea of the fimd« 
that the board will have at its com
mand is given in the Bill. It is neces- 
. pary tliat the Bill  makes provision

 ̂ for defining the sources of income for 
the board so that it would carry out 
its functions according to ihe sche
dules and the progranune before it 
and which will  have to  be  incor
porated, I believe, in the Five Yeai 
Plan of the Government.  I take it 
that the proposals of this body will 
be incorporated in  the  Five  Year 
Plan for the  development  of  the 
country.  In that case, the schedule 
of development has to be prepared by 
the board and the regular source  of 
revenue has to be assigned to it. The 
board will not have  full time work 
if occasionally it takes up a scheme 
at the instance of the State Govatf- 
ments and si;s idle for the rest  of 
the time.

These are the  principal  remarks 
that I have to make with regard to 
this.  The Select Committee, I hope, 
will go Into all those ques.ions and 
make the Board really powerful  so 
that it  will  be a  very  importaiit 
machinery for the economic develop
ment  of the  country  through  the 
development of our water resources.

Shri Tek Chand  (Ambala-Simla): 
When I  turn to  the  Statement cxf 
Objects and Reasons of this Bill I con
sider it to be a most laudable measure 
but when I examine some of the pro- 
visioiis I am assailed with doubts as 
to the  effectiveness of  the measu»e. 
While  framing the  various  clauses 
there is such an  interlocking which 
will create considerable  impediments 
and inconsistencies in the path of its 
enforcement.  Nobody is  afraid  as 
much as I am as to the dangers  of 
parochial patriotism; that is, that the 
State may want to do something not 
perhaps for its own advantage so much 
as perhaps out of spite for the other 
State. The tendency to be parochially 
patriotic and nationally un>patriotic 
is a tendency  which has to be  es
chewed and that is likely to be there.

But, what I notice about this Bill Is 
that the objective is that there sk>uld 
be a central authority, as my learned 
colleague who just preceded me said, 
conducive to  the  onehess  of  the
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country. This is no doubt a laudable 
object, but, is it an objective we are 
likely to achieve througli the agency 
of this legislative measure?

The difficulty that I no<tice is that 
it is a provision ostensibly, seemingly 
advisory, actually  directive or even 
mandatory. For instance a Board canr 
not be established unless its establish
ment is sought by a State Government.

Sbri Nanda: Or otherwise.

Shri Tek Cband: I am coming  to 
that.  Then we have the  words “or 
otherwise by notification etc. by the 
Central Government”. When we come 
to the proviso, the notification cannot 
be  issued unless the  State Govern
ments have been consulted. There
fore, there will be certain obstacles or 
Impedements which should not be lost 
sight of. A State seeking advice may 
be bargaining for a lot that was never 
intended.  The 'dictionary meaning otf 
‘advice* or the Lexicographer’s mean
ing of ‘advice’ is that certain opinion 
is requested. It is for the perswi or 
indivdual or the corporation  seeking 
opinion to act or not to act upon the 
opinion.  Where the  difficulties  will 
arise is that  when a State  seeks  a 
certain advice with respect to a certain 
relevant matter the advice is offered. 
The advice may have very important 
and heavy financial commitments and 
the advice must be followed. This is 
the curious result, not of the intention 
but of the wording.  For instance, we 
have clause 13.  “Matters in  resp̂t 
of which a Board may be authorised 
to  tender  advice** is the  marginal 
heading,  (a) delates to advising Gov
ernment,  (b)  relates to  preparing 
schemes and (c), (d) and (e) relate 
to other incidental matters.

Then again, if you  wiU turn  to 
arbitration clause 22 (c) it says that, 
*‘Where  any  dispute  or difference 
arises between two or more  Govern
ments with  respect to the refusal ir 
neglect of any êrnment interested 
to undertake any measures in pursu
ance of any advice tendered by  the 
Board*’.  Well, the  matter  goes to 
arbitration.  The result, therefore, is,

when an advice is sought by a State, 
tiie advice given under certain set ofT 
circumstances may not be consideret̂ 
to be to its own behoof or to the bet̂ 
terment otf that particular State to the 
fullest extent.  The advice given may 
result ih involving that  State whicl> 
seeks advice in heavy financial  com-- 
mitments.  The moment  the  advice- 
sought is not considered feasible  b̂ 
that State, then the result will be that 
refusal to receive advice becomes jus
ticiable by an arbitrator and an arbi
trator can mulct, can enforce and can. 
involve it in heavy  financial com
mitments simply  because an ̂ advice- 
sought was not accepted or could nyt,. 
under the circumstances, be followed̂ 
Therefore, my feelings are, eliminate 
the question of advice:  Let this be
the function of the  Centre—̂where it 
considers necessary  in the  interests 
of one State, two States,  or  more 
States, that river board should func
tion in a certain manner, it  should 
not be within the jurisdiction of the 
States to ignore the decisions of the 
river boards.  The difficiilty will  be 
that in these circumstances, the parti
cular States will be  very chary  of. 
seeking advice. When we are seeking, 
advice  atid receiving  opinion,  the 
opinion may have to be rammed down 
our throats. Therefore, some sort of 
intelligible  nexus ought to be' esta
blished between  the request for an 
advice and liability  to obey the ad
vice perforce.  Otherwise, facing the 
decision of an arbitrator must be final. 
To my mind, there is an inherent in
consistency  between advice  sought, 
advice given and the advice assuming 
the shape of a command and  which, 
must be followed.

Mr. Chairman: I think it is a sugar- 
coated pill!

Shri Tek Chand: Not that 1 do not 
want the Boards to function; not that.
I do not want them to exercise the 
powers that they have, but the diffi
culty is, they will not function,  be
cause for the purposes ot their func
tioning. some  State must  set the 
machinery into  motion.  They may 
inadvertently  seek an  advice, and
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wben once an  advice is sought, then 
of course the  river bcwards  can do 
what they like.  But my difficulty Is, 
out of fear that the river boards may 
involve them into onerous duties, they 
may leel shy of seeking advice.

Then, clause 25 contains an incou- 
ŝtency which may be noticed.  The 
Tdarginal note  gives protection to 
members, oflBcers and servants of the 
board  to be  public servants.  But 
when yooi read the actual clause, the 
status of being public servants or the 
immunity that  they get  under the 
provisions of the Indian Penal  Code 
is confined to members and officers of 
the board only. There is a distinction 
in law between an officer of the Gov
ernment let us  say,  and a servant 
of the Government. An  officer is 
only  a  fimctionary  or  employee 
■of the  Government, who is  called 
upon to discharge what is called an 
officium. Ever>" servant is not called 
upon to discharge an officium. There
fore, a distinction is deliberately made 
TDy law between a Gk)vemment officer 
and' a Government servant. No doubt, 
in a broad sense,  every CJovemment 
officer is also a. Government servant. 
Therefore, in the clause, you are giv
ing immunity to members and officers 
of the Board,  but in  your marginal 
note you are giving that immunity to 
members, officers and servants of Gov- 
•emment.

So far as arbitrator is  concerned, 
according to sub-clause (2) of  clause 
22,

*‘the arbitrator shall be a perscm 
to be appointed in this behalf by 
the Chief Justice of India from 
among persons who are, or have 
l>een,  Judges  of the  Supreme 
Court or are  Judges  of a High 
Court.”

To say that the arbitrator sbaB be 
appointed “from among persons who 
are, or have been,. Judges of  the 
Supreme Court” is imderstandable. It 
means that the present Judges of th# 
Supreme Court as well as the  cx- 
Judges or the  retired Judges of the 
Supreme Court are persons Qualified

to be an arbitrator.  But when  wa 
come to Judges of the High  Court, 
existing Judges orf a High Court a]on» 
are qualified to be arbitrators, but not 
eor-Judges  of the High Court.  Hie 
distincti<Si  does not admit  of  any 
logical reasoning behind it.  The age 
of retirement in the case of Sup̂îeme 
Court J-udge is greater  than in the 
case of a‘ High Oourt Judge.  There
fore, if you are going to  recruit an 
arbitrator from among ex-High Court 
Judges, yj\i may be recruiting a com
paratively younger person who may be 
in a position to discharge his  duties 
which may  be of a very  complex 
character  with  greater  diligence. 
Therefore, it will be desirable that it 
you are going to have arbitrators from 
among Judges of a High Court, y\>u 
may as well include an ex-Judge  of 
a High Court,  because  thereby you 
will be preventing a great pressure on 
the High Court’s work.  Already in 
every High Court there is a prepond
erance of arrears and  most of the 
High Courts are  asking the Govern
ment for  more  Judges. If you are 
going  put  this work  on existing 
High Court Judges, the difficulty will 
be one of greater pressure. Therefore, 
it will be just as well if you include 
an €x-Judge of the High Court, -̂ho, 
in matters of ability and efficiency will 
be no less than a present High Court 
Judge. These are incidental matters. I 
think that the  Central Government 
should be able to get over the dif
ficulties  created  by  the  Seventh 
Schedule of the Constitution by having 
greater powers and not merely advisory 
powers.

Sbri Vtewanatha Reddy (Chittor): 
I need not dwell at very great length 
on this Bill,  because,  just  as  the 
previous Bill, this BiU also has been 
welcomed  by  the  House  whole
heartedly,  The hon. Minister while 
making his motion said that the autho
rity behind this Bill is entry No. 56 in 
Union List. I aih sure he would 

agree with  me  thjit the  immediate 
provocation for the  introduction ol 
his measure is to be found in  the 
experience that has been gained by
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-the  working  of  the  Tungabhadra 
,Board. The work connected with the 
Tungabhadra project  was confronted 
with a great deal of difficulties,  but 
after the Board was actually fonned, 
those difficulties were  to a consider* 
able extent solved by the State Gkw- 
emments themselves by  mutual con
sultation,  The very  fact that they 
came round the table  and discussed 
their difficulties face  to taae solved 
many great difficulties. I am sure the 
origin of this Bill should have been 
suggested to the hon. Minister by the 
excellent working of the Tungabhadra 
Board. Of course, there are still some 
îifficulties with regard to the Board, 
but generally speaking, the Board has 
functioned very well and it has helped 
a great deal in solving  certain very 
difficult problems that were confronted 
by that project.

I would like to make very briefly 
some  observations  with  regard to 
certain provisions of this Bill.  I am 
happy to know that  the Board con
templated under this Bill is a purely 
advisory Board. I am sure it is better 
that all of us recognise that we are 
fimctioning under a federal ccmstitu- 
tion, where the States have a great 
•deal of autonomy. The State Govern
ments are very much responsible  to 
the people and therefore,  it must be 
.assumed  and  conceded  that those 
Governments will always behave in a 
very responsible manner.  Therefore, 
from this end, that is ,from the Central 
Government it should not be necessary 
-toi force anything on them unless it is 
«o absolutely imperative. That fact is 
xecognised and the  Board has been 
made a purely advisory body. That is
* very welcome measure.

Under clause 5, with regard to the 
composition of the Board, I find that 
the Central Government has got  the 
power to nominate the members.  I 
ŝhould -think that usually the Cental 
Government  would  nominate  some 
members who have got the confidence 
of the respective State Govemm̂ts 
which are interested. But, with regard 
^ The termination of the Services of

these nominees, I think it would be 
better to provide that the State Gov- 
emmens should have the authority to 
withdraw any of their nominees from 
the Board and in their place,  place 
some other nominee in  whom they 
have confidence. ’Riat matter has not 
been made abundantly clear here.  It 
looks as though once  the State Gov
ernment nolxiinates a nominee in the 
Board, until the period of the member 
expires or until the  Central Govem- 
mfent terminates their services,  that 
member will  continue.  That would 
lead to a very anomalous position.  I 
think that it should be  provided in 
this  Bill that  the  State  nominees 
should be capable of being withdrawn 
by the respective State Governments.

With regard to the functions of the 
Board, a fairly detailed list has been 
given in this Bill. But, I fail to notice 
in the enumeration, the rehabilitation 
of displaced pCTsons.  By rehabilita
tion, I mean, by the submergence on 
account of the  construction of any 
dam, problems of rehabilitation may 
arise just as in the  Damodar Valley. 
That is a very important fimction of 
the  Board which  has  not  been 
remunerated. I think it would be fair 
that this function of the Board should 
clearly be  indicated in clause 13 of 
the BiU.

Then, I would like to refer to what 
in my opinion is a  very important 
matter, with regard to which sufficient 
attention has not been bestowed . in 
this measure.  After all, this Board 
is set up in  order to help the State 
Governments to  arrive  at  certain 
agreed conclusicms and to execute the 
work expeditiously.  Where the State 
Governments  differ in their  views, 
provision  is  made  for  arbitration. 
But, where the  Central Government 
differs from the views of the Board, 
it looks as though the opinion of the 
Central Government  prevails  even 
over the opinion of the State Govern
ments. Therefore I should like specific 
provision to be made imder clause 14 
that where unanimity otf opinion ha:; 
been expressed  by  the  concerned 
State Governments, the Central Gov*
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eminent is boxmd to accept. 1 might 
illustrate my  point  by  citing  an 
example, the example of Nandikonda 
project.  I know in  this  Hoiuse the 
word  Nandikonda has  been  heatd 
quite often, and I am sure the hon. 
Minister must have  got wearied of 
this agitation for Nandikoada.  With 
regard to this project, there has been 
consistent agitation both  in Hydera
bad  and  Andhra  which  are  the 
concerned States.  In spite  of their 
opinion that this project ought to be 
taken up immediately  and executed 
as  expeditiously  as  possible,  the 
Central Government, and possibly the 
Planning Commission also, was very 
much against it, and it was only after 
a great deal of  struggle that it was 
possible to sanction this scheme and 
put it in the Five Year Plan. I feel 
that the same  situation should not 
arise with regard to other inter-State 
rivers. If the concerned State Govern
ments insist that a particular project 
should be taken up, they ought to be 
allowed to judge  which is best for 
them, and normally the Central Gov
ernment must with  great alacricity 
accept that unanimous  suggestion of 
the State Governments.  Therefore, 
such a provision ought to be made 
in this BilL  I do not  know  where 
exactly it can be inserted. I think the 
Joint Committee would do well to go 
into this question and see how far the 
wishes of the State Grovemments can 
be adequately respected.

Shri Tek Chand just now raised a 
very important matter, that is, sup
pose any State  Government  sought 
merely an advice from the Board, it 
should not be taken as a demand from 
the State Government, and the Board 
' after going through  the matter that 
is brought before it should not force 
it over the State  Governments con
cerned. After all, a State Government 
might have innocently asked for some 
advice .without deeply going into the 
consequences that are going to arise 
over it.  Suppose  they  want some 
technical advice. The Board is a very

easy place  where they  can go for 
technical advice.

Shri Nanda:  For technical advicê
they do not have to go to ̂ s Boards 
The CWPC  is there  for technical 
advice.

Shri  Viswanatha  Seddy:  The
CWPC is  there  normally  but the 
Boiard is fimctioning actually in those 
areas where......

Shri Nanda: No.

Shri  Viswanafha Beddy:  Well̂
that should be  made clear at least 
when the hon.  Minister  makes his. 
reply.

Bfr. Chairman: The Board can be 
constituted even if there is no request 
from the  State  CJovemment.  The 
Central  Government,  if  it  so 
chooses, can constitute a Board. There 
is no question of seeking advice.

Suppose  any  State  Government 
wants only a clarification or advice, 
why shonild it be taken as a demand 
and then forced on it later on?

The Deputy Minister of̂lrrieaiioK 
and Power (Shri Hathi): No. it won't 
be.

Shri Viswanatha- Reddy I think it 
should be made clear at leJast by the 
hon. Minister.

Now, I would like to refer to one 
final point, and that is the sharing of 
waters of these inter-State rivers. A 
certain  percentage of the  waters of 
all major rivers has been allotted tô 
vairous States  already,  and  these 
allotments have been accepted and on 
the basis of that the resources of the 
States have been calculated.  Many 
schemes have been  investigated and 
several other actions have been con
templated.  But, if this  percentage 
sharing otf water is to  be a subject, 
which can be raised in the Foard or 
in the  Tribunal that is provided la. 
the other Bill, that  wcwld, I think̂
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lead to a hornet’s nest. Certain very 
confirmed notions have been agreed 
to by various State Goverments, and 
they should  not be  a topic  which 
should be  raised again  afresh now. 
Therefore, it should be made adequ
ately clear that  question of sharing 
of water on percentage basis that has 
already been fixed for various major 
livers should not  be a subject that 
should be opened again.

With these  remarks I  commend 
this motion for the acceptance of the 
House.
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Ĥm\ g, ̂  fTlRl4 ̂  ̂  I

 ̂ S(N4(i %

irfkm'  ̂ f  5'̂nT5T sfiiNd

l̂rcRK ̂   ^ ̂  «fhc

^  5̂T ̂    ̂ I  ̂ ^

I ̂ftsrrt 

 ̂  ̂ I ^  ̂1TR

%% % mji ̂  ̂  ̂

 ̂ ?HR ̂   q̂trTT  lTT#ir

?ft  ̂ m̂rpft % ̂ ̂i%TT I  ^

5’HTST %  ̂ W I OT % ^

? ̂  TTW  ̂3ft ̂ ir̂ ̂  ^

 ̂ I 5sftr ^ ̂   ^

374 LSD —6

p̂rnTT I ^ 5f7t #■  #-

g  TO 5ft

f ̂  ̂  ̂  

t I  ̂ TO  I  ^

 ̂ t ̂   m ̂  ̂    ̂  t

^ ̂  Mi»tl  WRT I

?rnT  ̂f̂k̂TPTT $rn̂ % 

f ?Ttr ?TFT ̂  >ft *iĴ*i t̂*TT 
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[sfr
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 ̂̂  qr fff ̂  f  ^ ?R?T̂ f 

 ̂ ^ f(̂  

qfn̂   ̂ T̂ v»̂ci<̂'»t*0  ^

 ̂  ̂I  ŵr%   ̂̂ ̂
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ĴTnrr ̂nrr ?fV̂   ̂  ̂fx̂f̂-

fw  w   I 5p.t  F̂nnT

^̂TR" 5TW  l̂f  ̂̂  ?}[̂<H

 ̂ fS”  ^   ̂ 'Nftt

ff!¥r P̂TT  I ^   ̂ V90 ?tN1[
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qf :

"It is hereby declared that it is 
expedient in the  public interest 
that  the  Central  Government 
should take under its control the 
regulation and  development  of 
inter-State  rivers  and  river 
valleys to the extent hereinafter 
provided-’*

^ ?TFr 5fn̂
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fen ŵ  t% srft  ^
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Shri N. Raehiah  (Mysore—̂Reserved 
—Sch. Castas):  I whole-heartedly
support this  important measure.  I 
hope the Ministry  could have intro
duced the Bill  ‘much earlier in the 
best interests of the country.  While 
supporting this Bill, I want toi refer 
to the powers and  functions of the 
Board. This Bill seeks to provide for 
the establishment of River Baard for 
the regulation and development of the 
inter-state rivers and  river valleys. 
The  Grovemment  contemplates  to 
regulate the functions and powers of 
the Beards, They are very important. 
The purposes of the Board are:

(i) conservation,  control  and 
optimum  utilisation of  water 
resour̂s of the Inter-State river;

(ii) the promotion  and opera
tion rft schemes  for  irrigation, 
water supply or drainage;

(iii) promotion  and  operation 
of schemes  for  irrigating  the 
development  of  hydro-electric 
power;

(iv) promotion  and  operation 
of sch«nes for flood control;

(v) promotion  and  c<mtrol of 
navigation;

(vi) promotion of afforestation 
and control of soil erosion; and

(vii) prevention of pollution of 
the waters  of  the  inter-State. 
river.

In our country we have got very 
mighty and vast rivers with very good 
water resources and power but  we 
have not been able to  regulate and 
control  these  and fully exploit the 
big  riv̂ for the  benefit  of our 
country. Whereas in other coimtries 
even big rivers like the Volga,  and 
Raine have been fully  expkidted for 
the benefit  and  progress of  those 
countries.  But, here,  unfcwrtunately, 
though we have  already reached the 
9th year of indep̂idence,  we have 
not been able to exploit our resources 
fully for the benefit of oiir country. 
I am very happy that the Government 
at least now have thought of making 
use of these mighty  rivers for the 
benefit of the country.

I am one of  those  who  do  not 
believe in too much  of concentration 
of power in the Central Government. 
With regard to  disputes referred to 
by my friends from Andhra and also 
from  Madras,  particularly,  Mr. 
N. R. M. Swamy,  I would  Eke to 
refute the charges made by them with 
regard t? the Mysore State, and the 
execution of their powers with regard 
to the projects in Mysore State and 
other States  pertaining to the rivers 
Kaveri,  Pennar  and  others.  My 
friends must know that these agree
ments with regard to the sharing of 
the  waters  or  power—̂whatever it 
might  be—of  these  rivers  were 
executed by the irresponsible Govern
ments before our  Congress Govern
ment took over, after indt̂aidence.
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[Shri N. Rachiah]

The British Government wanted only 
disputes and not agreement and they 
were not very much interested in the 
soilution of these problems,  the dis
putes  that  were  connected  with 
the sharing  waters  of  the  rivers. 
Alter  independence,  we  have got 
responsible Governments in the States 
as well as in the Centre. Ever since 
1947,  we have not  been having so 
many disputes or  differences.  The 
State  Governments,  especially 
Mysore and Andhra,  with regard to 
the Tungabhadra  project, have been 
going on veiy w  ̂and as my friend 
Shri  Viswanatha  Reddi  just  now 
stated,  the State  Governments are 
fully co-operating  with  each  other 
and no Government  will be foolish 
enough to prevent any other Govern
ment for  taking  advantage * of any 
watercourse when that is sufficiently 
utilised by the State which is having 
the source o< the water.

With regard  to the  Kaveri river, 
about 6 years back, I know there was 
complete  failure of  rains  both in 
Coorg and Mysore,  The whole belt 
was dry; there was  not one foot of 
water.  When there is no water in 
CooTg where the river takes its birth 
and there is no water in  the dam 
constructed for  the  benefit oi the 
State in  Mysore,  how  could  the 
Madras or the  Andhra Government 
get water from a river where there is 
no water? Even during this year there 
was complete  failure  of  crops in 
Mysore District i.e. in my constituency 
due to failure at rains in Coorg and 
in  the  district.  No  Government 
could allow any of these waters to be 
snatched off unless it is fully utilised 
by that State Government. Suppose a 
man comes for a gift and he wants a 
thing from some other person,  then 
that person  who  has  ffoi to make 
charity  must first  satisfy  his own 
needs and then give charity to another 
person. It is something like the story 
of the camel which  wanted shelter 
only for its head when there was no 
shelter at all and afterwards due to 
its greed it  wanted  shelter for its

whole body and turned the owner'out. 
Tg» attribute motives  to the Mysore 
Government or  Mysore officers with 
regard to the sharing of the waters of 
Kaveri, Pennar or other rivers is not 
fair. I refute such charges because the 
Mysore  Government  and  Mysore
officers have been very lair,  and no 
complaints have so far been publish
ed even in  papers.  WitlKnit  even 
knowing the difficulty in arriving  at 
an agreement or solving a dispute or 
difference  between  two State Gov
ernments or more one  can’t charge 
Mysore Govt, and it may be due to 
technical difficulty—Shri  Swamy said 
that “instead of a 9 feet bimd, they 
have raised another 18 feet bund and 
as such we have not been able to get 
water”. That is utterly false. Unless 
the dam is  protected,  unless the 
project is protected well, by filling of 
silt and sand and other things, water 
cannot  be allowed  to go  into the 
other territory.  Also,  in  the  best 
interests <xf the  Mysore  State,  we 
must also keep more and more water 
so that our crops may not fade; other
wise, it will result in scarcity of food 
which causes famine.  I,  therefore, 
refute the  charges levelled  against 
the Mysore Government by ShrF N. R. 
Muniswamy,  by Shri  Raghavachari 
and also by Shri Lakshmayya.

Shri Lakshmayya  (Anantapur): 
Even now, they stand in the way of 
a high-level canal for which we are 
asking.

Shri N. Rachiah:  I repudiate that
allegation.  Shri Swamy also charged 
the Mysore Government  with viola
tion of the principles of theagreem«it 
by using  water  for  agricultural 
purpr̂ses  instead of  irrigation pur
poses.  That also is  reaUy a false 
charge.  Much  more  than  these 
disputes, I am sure  that the Board 
will give its attention to the complete 
exploitation of  our water  resources 
for the full benefits  of our country 
and also to control the  floods which 
are damaging our property and person 
more and more every year. Now we 
have solved the problems of displaced
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persons abd we have  solved many 
other. pipWen̂ also. Our country has 
to face this jnx)blem of  flood havoc, 
and it is high time that the Govern- 
menti should set up this Board in the 
best  interests ol  the  country to 
regulate flood damages caused to> our 
country particularly at a time when 
we ajce in a period of transition and 
engaged in nation-building activities.

I very stro>Dgly support this Bill and 
hope that the  Government  will see 
that this Bill  becomes an Act very 
soon for the  best interests of  the 
country.

g ^  i

^   ̂ ^

I  ̂  ̂ ^ ^

 ̂ <r<̂T %  ^

r̂rrf̂

4wr   ̂ ^ % ̂TRt

*Ft  9PT ^

q«P mci. '̂TT̂

& ̂  # VTWsr ̂

^  t I

 ̂  ̂̂  5TTT

Vt̂nor «l»ll T̂TT

T̂RT l[̂T!Pt % fRi%  >̂T  ^

 ̂ t   ̂ ̂  tpT  f̂r  % 

?FiT̂,  »nrr

ffk

 ̂?fw I

TOT ^

^ *P̂ vk qv vtimMsR * 5frc 

sncfnw  ft «fh: ̂  fipt

«rr5 f̂tTpR̂ qTSJT̂ &TnrftrqT 

174 LSD—7

'»iw I  ?HR ?rrT  ̂ R̂ttt % 

5frt ̂ RTq̂r ?ftT

 ̂  ̂ f ft? 

 ̂ ;jjn̂ fjprrr i

I ftr 5ft ?rnT ?f1«T ̂ TR 

^ qr  ¥t#

crrf% ̂  3t̂ % +̂ K̂rsnŝw % ̂rw 
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3Tft» t ?TR ?TT# Ĥl*t
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The Lok Sabha then adjourned tiB 
Eleven of the Clock on  Friday, the 
30th September, 1955.
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